FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at
Plot No. B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & Disha Infraspace Solutions Private
CIN Limited (IN CIRP)
CIN: U45402TN2007PTC063761
PAN: AACCD6366R
2. | Address of the registered office Plot No. B4 /37, CMDA's Industrial
Complex, Maraimalai Nagar, S. No.
166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil
Nadu — 603 209
3. | URL of website Not Available
4. | Details of place where majority of fixed assets are | Not Applicable
located
5. | Installed capacity of main products/ services Not Applicable
6. | Quantity and value of main products/ services sold | NIL
in last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial Can be sought by writing an email
statements (with schedules) of two years, lists of to the RP at
creditors are available at URL: ip.displ@gmail.com
9. | Eligibility for resolution applicants under section Can be sought by writing an email
25(2)(h) of the Code is available at URL: to the RP at
ip.displ@gmail.com
10. | Last date for receipt of expression of interest 5" March,2026
11.| Date of issue of provisional list of prospective 9th March,2026
resolution applicants
12.| Last date for submission of objections to 12t March,2026
provisional list
13.| Date of issue of final list of prospective resolution | 15" March,2026
applicants
14.| Date of issue of information memorandum, | 16" March,2026
evaluation matrix and request for resolution plans to
prospective resolution applicants
15.| Last date for submission of resolution plans 16" April, 2026
16. | Process email id to submit Expression of Interest ip.displ@gmail.com
17.| [ Details of the corporator debtor’s registration Not Available
status as MSME ]

Date: 18/02/2026
Place: Chennai

Mr. G Ramchandran
Resolution Professional
Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437

F-10, Syndicate Residency, Dr. Thomas First Street,

South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017


mailto:ip.displ@gmail.com
mailto:ip.displ@gmail.com
mailto:ip.displ@gmail.com

Isilsila ) E Al
J.. WTMHMIHAN GHAWIT (pesrewmesst: GLomg G\LIHLO LD

20304350 33% Wadramy Gumihdldsir:
HOsUj SIOL 50501 2_Mmid

GlFeTenedt, L. 18—

20301LD O EITIQ M &HGIT 33%
iWergmgs  Guappgiser  Huidhs
BLa &S  T(HhSLILI(HD  eTer
PSODIDFFF  (Lp.Bh.  GVL_ TGO
CsPaldbgieTarTy.

Gleaireneruiley L)

STVBlaey 2 F&) Lompa(h) 4.0 BIGPEEF)
oL OupDg. QB (LsveLodF
% VLl Hevbg Ol TassT(h
CuPwsmeig):—

“Blp.s. s GlumnCUDDSGL
@QEs  FHTevpleney OB G
FpLIuns pLSB aIBH DS

20221  HGWT(h), LPpBHVTeUSH]
sMevBlevey 246  wrpr g CevGuw,
@Qui&wraler ‘Gl BSCImT Qevsams
2070Lb A TTBSS (LperGLy,
SOPETEH YL _pgalBLb 6T
BLbLIS@SW LT BrcsT GlEmeTCesrast!
BeT  Oenehiesis)  sfgneT  eTet
ST Reug) Cumev  Qbs  LomprG)
B OLDISnS!

SYGILOL(HLOGVGV,  BLOeLd  BIGLD
SWLSILILTE) Ol 18 GV reiTemeyLb,
CoameuliuL &g  aNapLmiseicy
Improve Ql&dig Glasmerereyh e
Qs 6.  BEAEE  auLb
GeuLiplency, 265 epLIGILIMSey,
Huweb, eupL &) Gleuli syewev @)LiLig
erdpanarCur @upensts CUfl_Feser

2 &L (LpLPUGILD  LITFFeeTLITS
2 0luBSS BSEDS. 2(SI@Lb,
SOPHTH Curesp sL_Govmy

LOMBleVEBIGEFSE HTeVEleney  LoANHMLD
etas1LIG| TICHQWIT FL_S@HLD FLbLIGILD

SenL_wng)!  BLOEG NG HSTDITL
BlsLpeunss QYLOBD (BSBDS).

B Glsnes(®)  eu@pd  gelGleunip

B L_miseleib, HMVEIEDHV
LoADDS S THIOS TGOS DS TesT
SOy woHmb SHEULDLIL|
BLGUYEENFHE®ET  Gp(BHEIHCHTSSE

CFweLI(DSs GouasstHLb.
9bs  euamswiley, Blmieuliu’
SIDDIEGV 1Ol 2 HLSHudeH
QBE& W CevGuws Q) TetT_Mmeug)
@L_(tptb,  BlmjeulilL Giw eer
wppith  Yg$sg5E  Ypped
2 DLIGH UGV, @B wnaICevGiw

Brcsismalg @)L (LpLb Glunmy, eueTinbgy)
UBRETD LMplevEIFselcy (LpesTGesig
LOMEIGVLDTS DHPEDSI.
@-uev Letur(h s
B A lumpyiCupm Cuingy
QpbsSIN_, Blmieui
eI fbahste auipe o pUSH
2/OTR, GnEL  s1evsHCeCL
77 stk 2 wWiBHBSEDS.
Cund@eursa ELPGULDITS
gpU®LD  SMiueT 2 Opesaend;
SLOUURSS Q-6 LIWGTLIT anL_
2BsNss  Gsneawa® a@p®Coib.

Q@uLCunen s, Glongsid
380 Qa6 Glaetranasufleh
QuSHLILOEDS. 7 YuilTSH 738
FODIFGPISS 2-5p5 CLbBSISET
SIS &3 T HSarileh
et (h& @ Gz messt(R)
QUILILIL 1 (BSBD S

SLONPHBAL 196D 2080LD 2,GHTLY DGET
33 F50%)5 Cumbgsa@ 6T
OlestEmyLs CLIBhESISOTTS  LOIDD
(O] Bliewruissiul” (HeTeng).
LOGHTeUNEHGTBIG @RS 2027 cuang
Fremev  euflulled  @QBBG  @llevd
oeisgerGormd.  BHev&fl, GCsmeme
o QT L oAUl L BISENGT HIFLIGT

Flopleveuwins I S B ()
UBHCDILD.  HTVBleve  LDAMHMLD

eTeTLg  eTEICHET  [BLSGLD  BlHpey
2IGVeV.  BLOGLLF  FHM B SELD
BlBLpesrett. samesis U HILILBSS
Gevaim(Bib.

Q@QbS LOABAL 196D, (LpSENLDLTET Flev
ol iyseenyb e Glaueui

afl@pLb G Cmetr.

@evfleu(pLd FTeVEISETG, TS SIS
BHODEET eLpevLd OlFLIGOLIRSSLILIHILD
S 1L_miseeruyLb, HTBIEHE
[BL_GULY SEOSHIL|L_GET Q)eanessTbs
CeweLIBSGID alsLomes L Gleo”
2 (heuTSSLILIRILD.

BLog) BB Lmflen @ULBSSSESLD,
SMIUGT 2 LOLpeysenerT SODSHS,
CasFlw oeralley, SiLomesilbsLiL L
Fov LIBISGILIL|BEGT apmis
Clsresst_g Gumeb, BLb LomBlevsGlesr
SIIUGT 2 LOpaF@®eTd  GHDSE,
203086 GlFwevLI(HSSCouetsiig w
wplev  eralley  SFromestlssi L
LImBISGMLIL S 6T o (heUTSHLILIL (B,
Saupen  QwsGsearts  GlEme(h)
GlFwevri BL_GULY SESSEET
Com Glasmeirer iL@ILb.

BLONPBI®H) (LpLpeUSID Ly OlFwiw
5 L FD FHERT  LDISHGHIMIEHGT
QULPEBISLILI(BILD.

GU(BLD &MeVEIEaIey GlsMpnFTaney
SH@IBLD, oI BImIcUGSTBIS EBLD
Qeventpg, LSS  OlSMGOEL
LBigerfleh 0] (QEETR
2 N HanerTs; SODSSaLD,
2 GTOTTL &) ELOLILFGT HTUBIEHEV
BL_aULY FEFEHE (PSS EIGULD
Serigg GlFWeOLIL aLd, (Q)eO6TEhI%H6T
HMVBlIEHeVS BEOVCUTHGTTHGYLD,
SNGIUISTSRLD 2 (BHoleu(HSHa LD
Olsn_feGlwimest BL_&LY HeDBHET
T(hSSLILI(HILD.

[BLD(LpEDL_WL Grral_Lom_6v
T CunmISSee TS @ LD,
BLOESE FEPSHHEE @RI HEUT GTEIDIT6D,

srvBladew B  wH6DI et
eteiGey,  &mevblancy  LOAHDS®S
[BTLD @GOG (IHLD Q)enewsThs)
TGS CaunLb ! @ebeunm

(LpFSVELDFF] eivL_medlesT GGGy

18-2-2026 5

oL S

UgI6IL_cved), L1.18- 6@, Fds o & @),  HGLUTeT eVl miL sy’ LoHmILd
Gr.g0. LIHDSHGH  LSHIGOLD, PSGIPLIL],  FDDIFGLPED el Gumpliy  @ueenL_wLb
QuBGwm wpastareniluiley  Glumpylimest  LweTLIN®  LodmiLh Fpaier LB LIOSH GG
o eitengl  etettyy  LgBLof  opmitb er.go.ulelt LeCaun  YIMIES eueny, 6r.gg.ufleh (ORI <6
Gomyg. GClgNedlggierermsi. <9JLDFIBIFHGIT @DISS  BLOG (LPGTCRDDBISET  FnPIYGITGTTE.
@& ©ods  swi o ewsermeilu  elleungssans
@wnm,gm@mé;mgmg‘@@ & ot U U (@ 5 ET . sryuuCrL & ufey SQIuesD: wefll .01,
- ,557 w9 @ oy SMas - @5@&”@5)@7 140 G)SSITL(]_ Qeeri_ib apeyev, feravy. rened, elursafl wrjs, seSerm
FETHIILD sevad) bS5 @SS, ,5557@- Lo ETHETGeHe (HlpdE), (Pbeu 400 098.
6)576115’IT(LIL£ ﬁg’@urr&;d; ) .6, wn@mg}@@b CIN No : U65922MH2016PLC273826
LoHMILD ’@gngﬁki)q,psmm@./ (LpedresTansiludleh > GITGTy. seuren sidlesliy
A . . (sLaf_B Qsrgg Bzrar 2 flenw Sjweorss elldlser, 20026
2 6Tl L eV GIepEeer 1ge8lL 6y Clung) o8] 8(1) pguid 68 8(2) 2L_sir @emewriiv; Veir Lig)
5 “ &L : ; MAAMA23013878
o7.&2. LD/T.[—DM @J@@!—D@' 2 L &L_L_6eOLOLIL| Lpsev a@gquum 2;02|b %:rm%s:gm?_g:l?:rgazmm Quéaiond@se msgnbé:ﬁ,]‘é,] angfﬁz]s;m
wpmb sLeflhé Oensg Wgrenr o fevw ojwersss slLgder Swb wHM oy
ANNEXURE—C 13(12)601 &1 U-usvﬂmauuu_ agmng.ﬁmulq,umn 20020 eupLEHL sLaf ©F Osrss Baren

MANSI FINANCE (CHENNAI) LTD,

Registered office at No.45A/10, Barnaby Road, Kilpauk, Chennai - 600 010,

Notice is hereby given that pursuant to SEBI Circular, SEBI/HO/MIRSD/DOS3/CIR/P/2018/139,
Dated 6th November 2018 and SEBI Circular SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97, dated
2nd July, 2025, a request has been received by the Company from Name of Proposed Transferee
Mrs. Anitha D Jain, W/o Dinesh Kumar, aged about 56 Years, residing at No.20, Mulla Sahib Street,
Sowcarpet, Chennai - 600 010, to transfer the below mentioned securities held in the name of
the Security holders as detailed below, to his names. These securities were claimed to have been
purchased by her and could not be transferred in her favour.

S.No | FolioNo | Name of Share holder Dist Nos. No of Shares
1 50000801 | Suresh Kumar Thard 02886501 - 02886600 100
2 J0000086 | Jamuna Devi S 02380001 - 02380100 100

Any person who has claim in respect of the mentioned securities, should lodge such claim with the
company at its registered office within the 30 days from this date along with appropriate documentary
evidence thereof in support of such claim, else the company will proceed to transfer the securities in
favour of Mrs.Anitha D Jain without any further intimation.

Place : Chennai | Date : 17/02/2026 MANSI FINANCE (CHENNAI) LTD

PUBLIC

This is to the general public That my client Mr.Nithish and Mr.Bharath
residing at No.37/11, Eshwaran Nagar, 6th Street, Thiruverkadu,
Ayappakkam, Chennai - 600 077, he has lost the Sale Deed Doc.No.444/2001
before SRO Kundrathur for the Land and Building, bearing Plot No.37B,
Comprised in S.No.27/1 measuring 603 Sq.ft., Situated at Eshwar Nagar,
Thiruverkadu Village, Poonamallee Taluk, Thiruvallur District, while they
have returning home after taking Xerox Copy of the same near Thiruverkadu
bus stand on 20.01.2026. The same could not be traced by him in spite of
diligent search. Anyone having any interest or claim on the same or in
possession of the said documents, is hereby called upon to file their
objection with documentary proof to the undersigned within Seven days
from this date, failing which it will be presumed that the above said original
document is lost. Finder is requested to hand over the same either to me at
the below mentioned address or to my client at the above address.

T.MAHESH,

Advocate,

Old No.94, Muthiah Street,

Vellala Teynampet, Chennai - 600 086.

Phone: 044 4314 1441. cell: 98844 24372.
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R. SASIKUMAR, B.Sc., B.L.,

ADVOCATE

Plot No.2, Shanthi Garden, Paruthipattu,
Avadi, Chennai - 600071.

CELL NO. 98843 21258, 98844 60032
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R.Gurushankar

... g T SNTT
To,
R.Gurushankar, S/o. S.Raman
Gage No.5, Door No.18, A& C,
Old No.16, Block A &C,
Director Colony, Kodambakkam, Chennai - 600 024
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SCHEDULE OF PROPERTY-MR.GURUSHANKAR
Schedule - "A"

All that piece and parcel of the land and building situated at bearing Gate
No.5, Old No.16, A & C, New No.18, A & C, Rajaram Film Director's Colony,
Kodambakkam, Chennai-600 024 comprised in T.Survey No.46 Part of
Puliyur Village together with undivided half share in 932 sq.ft. in Flat No.A
(Ground Floor)
Bounded on the

NORTH BY 20 feet Road,
SOUTH B Block No. 12
EAST BY Block No. 17
WEST B Flat No.16-B

And situate within the Sub- Registration District of Kodambakkam and
Registration District of Chennai-Central.

SCHEDULE - "B"
All that piece and parcel of the land and building situated at bearing Gate
No.5, Old No.16, A & C, New No.18, A & C, Rajaram Film Director's Colony,
Kodambakkam, Chennai-600 024 comprised in T.Survey No.46 Part of
Puliyur Village together with undivided half share in 932 sq.ft. in Flat No.C

(First Floor)

Bounded on the

NORTH BY 20 feet Road,
SOUTH B Block No. 12
EAST B Block No. 17
WEST B Flat No.16-B

And situate within the Sub- Registration District of Kodambakkam and
Registration District of Chennai-Central

A.R.NIXON Advocate

146. Addl Law Chambers,

3rd Floor High Court Building, Chennai-104
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase II, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS

SKF India Limited alkF

CIN: L29130PN1961PLC213113
Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 (20) 6611 2500 | E-mail; investorindia@SKF.com

Vimta’

Birivaen by Guaallty. Inspirnd by Schnce.

Sl. : i w5
INo RELEVANT PARTICULARS Special Window for Transfer and Dematerialisation of Physical Shares Website: https:/www.skf.com/infinvestors/skf-india-Itd
1. l;zmz gfl '\ﬁhe corporate debtor along with ::I);\lsglaég;raspace Solutions Private Limited A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February

NOTICE WITH RESPECT TO SPECIAL WINDOW
FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Matice is hereby given that the Securities and Exchange Board of India (SEBI), through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2™ July 2025 and HO/38/13/11{2)2026-MIRSD-

2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
(“SEBI Circular”).

This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
Company") priorto 01% April 2019 and:

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,

2. |Address of the registered office

Kilakaranai, Chengalpettu, Kancheepuram, a) hadnotlodged the shares for transfer; or 4
Tamil Nadu-603 209 b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to PODY 1/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
3. |URL of website NotAvailable deficiencies in documentation. transfer requests of physical shares. This initiative is intended to facilitate genuine investors in securing

4. |Details of place where majority of fixed | NotApplicable
assets are located
5. |Installed capacity of main products/| NotApplicable
services
6. |Quantity and value of main products/| NIL

ownership of shares previously submitted for transfer but rejected or returned due to deficiencies.
Eligibility:
Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01* April 2019, investors
may refer to the matrix provided below.

| : . fram which SEBI discontinued transfer of shares in physical form), and whose requests were rejected or
services sold in last financial year Lodged _for transfer before Is th_e 0rigin.al Share Certificate | Whether I?Iigible to lodge in the returned due to deficiencies, are now eligible ta re-lodge such requests.
7. {Number of employees/ workmen NIL 01* April 2019? Available with the Investor? current window? : - -
8. |Further details including last available | Canbe sought by writing an email to the RP at No - itis fresh lod " v : — Special Window Period:
financial statements (with schedules) of | ip displ@gmil.com - = Yes (Subject to conditions stated From 05" February 2026 to 04" February 2027 (1year)
two years, lists of creditors are available at Yes, but rejected/ returned earlier Yes in the SEBI Circular) _ s : _
~JURL: Yos was lodaed o o Eligible shareholders are invited to re-lodge their earlier transfer reguests along with necessary
9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at - S documents during the above window. Please note that;
Beélt_i?“ 25(2)(h) of the Code is available at | ip displ@gmail.com o, was not lodged No No *  Re-lodged securities will be transferred only in dematerialized {demat) form.
10]Last date for receipt of expression of | 5thMarch 2026 Kindly note that only requ.est(s) WhI.Ch are accompanied b.y orlglnal share certificate(s), transfer deed(s) and other »  Reguests must be submitted ta the Company or its Registrar & Transfer Agent (ATA) at the
interest supporting documents will be considered under the Special Window. addresszes balow,
11|Date of issue of provisional list of| 9thMarch,2026 Request(s) which will not be considered in this window: ¢ Transfer will be processed only upon successful verification and compliance with SEBI guidelines.
prospective resolution applicants _ > Casesinvolving disputes between the transferor and the transferee Investors may send the documents to the Company or RTA on any of the address glven below:
12|Last date for submission of objections to | 12th March,2026 >  Securities which have been transferred to the IEPF

provisional list

13|Date of issue of final list of prospective | 15th March,2026
resolution applicants

14|Date of issue of information memorandum, | 16th March,2026

MUFG Intime India Private Limited

(Formerly Link Intime India Private Limited)
{Unit: SKF India Limited)

C-101, 1" Floar, 247 Park, Lal Bahadur Shastri Marg,
Vikhroli West, Mumbai — 400 023

Tel No.: +91 810 811 8484

Investor Queries:
investor.helpdesk@in.mpms.mufg.com

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and SKF India Limited
Transfer Agent. To,

Mayuri Kulkarni

Company Secratary & Compliance Officer
Address: 5KF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 020 66112623

Email; investorindia@SKF.com

Company:

Vimta Labs Limited

Secretarial Department

141/2& 142, IDA, Phase Il
Cherlapally, Hyderabad — 500 051
Email: shares@vimta.com

Registrar and Share Transfer Agents:
CIL Securities Limited

214, Raghava Ratna Towers

Chirag AliLane

Abids, Hyderabad —500 001

Email: rta@cilsecurities.com

evaluation matrix and request for resolution

plans to prospective resolution applicants
15, Last date for submission of resolution plans | 16th April, 2026
16Process email id to submit Expression of | ip.displ@gmail.com

Interest
17![Details of the corporator debtor’s| NotAvailable

registration status as MSME.]

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

{Formerly known as Barbeque-Nation Hospitaltty Limited)
CIN; LEST0TKAZOOEPLCOTA031
Registered & Corporate Office: “Saket Callipolis”, Unit No. 601 & B02, 6" Floos,
Doddakannalli Village, Varthar Hobli, Sarjapur Rozad, Bangaluru - 560035,
Kamataka, Indim. Tel. No.: +9180 69134900;
E-mai: compliancedbarbequenation.com | Website: www.barbequenation. com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Motice is horeby gven to e Sharokolders/Members of Unitad Foodbrands Limiled
(Formgrty known a5 Barbeque-Nation Hospitalty Limited) {hereinafter referrad to as "the
Company™) i secardance with e provisions of Sactions 108 and 110 af the Companies
Aot 2013, read with Rules 20 and 22 of the Companies (Management and Adminéstrafion]
Rutes, A0 4 and any olher appécable provisions of the Companies Act, 2003 and the rules
made thereunder (collectively referred fo as “the Act”) (including any statutory
modification(s) o re-enactmant{s) tharaod, for he time bemng in force), Regulation 44 of e
Securities and Exchange Board of India (Listing Qbligations and Disclosure Reguiremants)
Regulatans, 2015 [hesainafter relemed fo as "ihe SEBI (LODR) Regulakions’], the
Secretanal Standard on General Meetings (hexeinafter refermed to a5 “53+<27) Issued by the
Insliluta of Compary Secratangs o Imfia, sach &s amanded, 2ad in accordance with the
guidetines prescribed by the Ministry of Corporate Affairs for condecting genera
meetingstransacting itams through Postal Ballot by e-Voing, vide General Cirgular Mos,
14/2020 dated Apdl 8, 2020, 17/2020 dated Apeil 13, 2020, and subsequent circolars
Emsued in this regard, incleding the latest ans, D32025 dated Seplember 22, 2025
(Mereinafier referred to as “the MCA Circulars®), and any olher applicabie laws, rufes,
requlations, circulars and notifications isswead by any stalutory/regulatory authodties
(including any statutoey modficaton(s) or re-enactment(s) thereed, for the tme being in
force}, that the infiowing Special Business are proposad to be fransacted through Postal
Ballot by resmode 2-vating process anly (- e\ating s

lem| Parficulars of the Business Type ol
No. Rezolation
1 Re-pricing of Emplayes Stack Opticns granted during the Spesial
financial year 2023-24 undar the "Barbequs Nation Hospsality Resalution
Limited — Emplovee Stock Dpton Fian 20157 with the
revisad Vesting Pariod
2 Re-pricing of Employes Stock Options granted during the Special
financzal years 2023-24 and 2024-25 under the “Barbeque Mation | Resalution
Haospaality Limnited - Ermployea Stock Oplion Plan 2022°
witlt the revised Vasting Pemod.
3 Moddicatian of the *Barbegus Mation Hospitalily Special
Limited —Employes Stock Dptian Plan 20157 Resalution
4 focdication of the “Barbequa Nation Hospitality Special
Lemited =Emplovee Stock Opthon Pan 2022° Resalution

In campliance with the applicable provisicns of the Act and the rules macs thereunder, the

MCA Circulars, and the SEBI (LODA} Requiations, a5 amended, the Postal Balat Notice

dhrainalier rafarrad o as-“1ha Nolice™) aleng with expeanaiony stalamand sedling aud 1ba

material Facts has been sent ondy through electronic mode bo 38 those Shameholders whosa
emall addresses are reqistered with the CompanyDepostonesDepository Participants a5
oin the cul-afl date, e, Friday, Fabruary 13, 2026, The dispalch of Nolce throughamail has

baen completed on February 17, 2026, The Nedice 15 available on the Company's website 21

waw.Darbequenation.oom, and websites of Siock Exchanges where shares of the

Campany are listed, i, BSE Limied (BSE) and National Stock Exchange of India Limited

(NSE} at www. bsgindia.com and wwensgindia.com, respectvely, and is also available on

the website of Central Depossiory Services (Indiap Lenited {hereinafier referred to-as

“COSL " e-Nofing Agency ™) ab www.evotingindia.com,

Inaccoedance wilk (e MCA Cirgulars, the Company 15 prowviding the Eacdity 1o ils Meammbsars

to exercasa their gt ta vote on the progosed resolutions only by electronic means {remate

e-otingh, Mo physicat postal ballod forms or pre-pasd business reply envelopes have been
dispaiched o tha Mambers.

The Sharahaidars ara heretinfarerad that

1. Tha Compary has provided an e-Vabing faclity 1o the Shareholders 10 eas] thair vales
electronically on the resolutions sed forth inthe Mofice, For this purpose, the Compary
has appointed COSL to provide eVodng facity 1o the Members

2. Members whose names are recarded in the register of members | register of beneficial
oavnars mamtained by the Deposibaries as an the cut-off date, i.e., Fiday, Relruary 13,
2005 are efigible 10 cast vole ondy trough remote e-vVoting, The watng rights of
Shareholders for e-Voting shall be in propartion to he shanes held by thern in the pald-up
auity share capital of the Compary as on the cut-olf date. Any persan whdais nof a
sharehalder 35 onthe cut-off date showd fraat this notice for information purposs only,

3..In case of Member(s) who have not reqisterad their amail addrasses with' the
Camparry'Depositary! Depositary Participant, they may regestersadate thelr emall
addresses by contacting their respactive Depoditary Participants.

4, The e-vatog period Wil commence on Wadnesday, February 18, 2026, at %00 &AM
i15T) and conclude am Thursday, March 19, 2026 3t 500 BM. (15T}, The e-voting shall
nat b aowed beyand the said date and time. The g-vobng module shall e disabled by
COSL far wating thereatiar, Once tha vale on the rasalugions S cast by the shaseholder,
such sharehokier shall ot be alkewed o modify [ subseguentiy,

5. The Members whi are eligible to voie and have not received the hotice, can get a copy of
the Postal Badot Motice by writing an emad to the Compary Secretary of the Company af
complianceddbarbaquanalion g am

G; The Board of Dicectors of the Comgany have appainted Me Pasameshwar G, Bhal,
Practising Gompany Sscretary (M, Mo, FE8G0; TR Ko 11004), as a Scrutinizer far
corductng the Poztal Ballol e-voling processin a fair and ransparent manner.

7. The results of Postal Balot shall be dectared an or befare Sunday, March 22, 2026, The
peastal halat rasulis along with the Scridinizer's Repoct shall be placed an the Campany's
websEe 3t www barbeguenationcom and on the website of COSL immediately alter
declaration and shal also be submeted 1o BSE and NSE.

B. The Resolutions, d aparoved and passed with reguisite majonty, shall be deermed ta have
bagn paszad on the lasi dale of e-voding, i.e., Thursday, March 13, 2026

For detafied infoernation regardmg e-vpding, piaase refer to the Postal Ballob Nabce, 1Fwou

have any queries, doubts, or issues refated to e-woting, kingly refer to the Frequently Asked

Cuestions (FAOE) and the user mkanual Tor Sharehesdars on how o cast your vates. availalla

at www ewgtingindia, com or writa an amail to halpdesk. evoting@E@cdsinga, com or call on

1800-21-09911

All grievancas connecied wih the e-voting taclity may be addressed to Me Bakesh Daka,

St Manaper, Gentral Depositary Services (India) Limited, & Wing, 25th Floor, Marathon

Fusurex, Mafatizl Ml Comgounds, N8 Joshi Masg, Lower Parel (East), Mumbai - 400013,

fdaharashtra, India. orsend an email o helpdess protingEedsins, com or call kol fres no.

1EN]-21-02811

By order of the Board

Far United Foodbrands Limited

[Formesly known a5 Barbegue-Nation Hospéality Limited)
G-

Amin V Bataia

Chigl Financial Oficer

Place: Bangaliru
Duate: Febiryary 17, 2026

can be accessed by scanning the QR code: T T —

T

Place : Hyderabad T
Date : 17" February 2026 E-i=r

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical- Securities-30.01.2026.pdf or

For Vimta Labs Limited

Company Secretary & Compliance Officer

Sd/-
Sujani Vasireddi

WONDER ELECTRICALS LIMITED
CIN: L3 B000L A05PLC185174
Regd. Office: 45, Ground Floor;, Oklla Indusital Estate,
Phasza-1l, New Dalhi-11002)
Emall: infoi@wonderelecincats.com; Website: www wonderelectricals.com; Tel: 011-68058952

WONDER

HNOTKCE OF POSTAL BALLOT AND E-NOTING INFORMATICMN

WOTICE 15 hareby given that pursuant o Seclion 110 read with Seckan 108 of the Companies Act,
2093 ("the Act”) and olher appEcable provisions, i any, of the Act and Rule 20 and Rule 22 of the
Campanies (Managamen? and Administralion) Rulas, 2014 ("Rules"), Ragulabion 44 of the Sacurities
and Exchange Board ol India (Listing Obligatons and Disclosure Requiraments) Regulations, 2015
(*SEBI Listing Regulations”) ard the Secretarial Standard on General Mestings iszued by the
Instibube. of Company Secretaries of India ["38-2"), as amended from fime io ime, read with the
General Circilar Mos. 14202 dated April 8, 2020, 172020 dated April 13, 2020, 212020 dated June
15, 2020,-33/2020 dated Seplember 28, 2020, 32020 deted December 31, 2020, 1072021 dated June
23, 2021, 2021 dated December 8, 2021 02720@2 daled May 5, 2022, 1172022 dated Decambsar 28,
2022 and General Circular Mo, B2023 dated 26th Sepltember, 2023, Ciroidar Mo, 092024 datad
Seplembar 19, 3024 and General Circular Mo 2025 daled Saplamber 22, 2025 issuad by the
Ministry of Corporate Alfairs ("MCA™) (hereinafer collectvely referrad to-as "MCA Circulars™), for
ihe approval of the Members of Wonder Electricals Limited ["Company™) hrough Postal Ballol
by watmg through secironic means | Temoe a-voting”)on e Special Rescaubons sel oul hessinafier,

§r.no | Description of Resolution Type of Resclution

1 | Appointrment of Mr, tul Mital (DIN: 01331029) as an Independent | Special Besolution
Director of the company

Tha zaid Malica & also avaiable on lhe website of tha Compeny: www wandarelaciricals.com the
ralavant gaclion af tha websita of BSE Limdlad {"BSE"); www.bseindia.com and Nalional Stack
Exchange of India Limited ["NSE®): www.nseindia.com on which the Equily Shares of the Company
are lsled and on Be website of Mational Securities Deposilory Limibed (NSDL): wees svatng.nsel com,
In compance with the MCA Circitars, the Company hias-sant this Matics on Tuesday, 17th Febriary,
2025 oaly in elactanic form fo those Members whose names appesr in the Repgister of MembersiList
of Benaficigl Ownars &5 recaived from KFin Technologies Limited. the Campany's Registrar and
Transfer Aganl ('RTA") | Daposilonas as an Friday, Februgry 13, 2036 ¢ Cut-0F date’} and whose email
addressas are registared with the Company/ RTADepositery Parbicipants [in casa o alecironic
shareholdng) or who will register ther emsail addrezs in accordance with the process oullinad i this
Matice. Thi woting righis of the Mambers shall be in proportion ta tel share of the paid-up equity share
capital of the Company as an the Cul-0f date e, Friday, February 13, 2026

The Company hasangaged the sarvices of tha Mational Securias Daposdory Limitad [MSDL) far he
purpazsa af providing remade a-voding Reiliby b s members and the communacatan of the essent or
dizzanl of the Members would only 1ake place through the remote a-voling svskem.

The remate e-voling period commences from 9,00 a.m. (IST) on Wednesday, February 18, 2026,
and ends at 5.00 p.m. {I3T) on Thursday, March 19, 2026, The remole e-wafing medule shall be
dizabled by NSOL far wobing thereafier and Shareholders will nat be allowed o vole elecironically
beyond the seid date and fime. During Shiz period, Shareholders of the Company holding shares in
dematerialized lomn, as on the Cut-off date, i.e., Friday, February 13, 2026, may cast their waka by
remole a-valing on the resolubions spacified in the Nolice

The Board has appainted Mg, Rubing YWohea, Praclicing Company Secresary (Membearship no, FCS
9277 progriedor at Mis. Rubina Vohra & Associaies, Compeny Secredanas a8 Scrufinger o sorufinize
ihe remate e-voling and e-voling process, in a fair and fransparent manner.

Thia Scrubnizer will subsmil his report b the Chairman of the Company..or any person authonzed by
him wpan completion of the scruting of the votes cast firough remale e-wating. The resudts of the Postal
Balkot will be announced on or before Saturday, March 21, 2026. The sald resulls along with the
scrnutinizer's Repart would be infimated fo BSE Limited and Mational Stock Exchange of India Limited,
where the Equity Shamas of the Company are listed, The resufts wil also be upleaded on the Company's
wahsita wars wonderelactricals.com and on the website of Nalional Securilies Depository Limitad
{"HEDL") hitp/taww.awaling.nsdlcoml,

In cagse of any quenas, you may refer the Frequendly Asked Ouestions [FADS) for Shareholders and

g=\fofing user manual for Shareholders availabe ot the downlsad section of weew evating.nsdl,com
arcall an 022 - 4886 T0DE-and 022 - 2499 7O or send | requeest af evoling@nsdlcoin

For Mis Wonder Electricals Limited

Sdl-

Dhruy Kumar Jha

Company Secretary & Compliance Officer

Place: New Delhi
Date: 17.02.2026

“IMPORTANT"
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We encourage all eligible investars who have not yet received transferred shares due to earlier
rejections or pending deficlencies ta avail themselves of this Special Window and complete the
transfer processin accordance with the SEBI circular.

Place : Pune
Date : 18" February 2026

Far SKF India Limited
sd/-
Miayuri Kulkarni

Company Secretary & Compliance Officer
Registered Office: Chinchwad, Pune 411033, Maharashtra, India

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PL.C056150]

Registered Office: SF-11, Second Floor, JMD Regent Plaza, Mehrauli Gurgaon Road,
Village Sikanderpur Ghosi, Gurgaon, Haryana-122001, Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407

Website: www.kajariaceramics.com E-mail:

investors@kajariaceramics.com

NOTICE

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to the SEBI’s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby
informed that a Special Window is opened for a period of one year from February 5, 2026 to
February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares.

The Special Window is available for transfer and demat of physical shares which were
sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer
requests which were submitted earlier and were rejected/returned/not attended to due to
deficiency in the documents/process/ or otherwise.

For clarity with regard to applicability of this Special Window to transfer deed(s) executed
before April 1, 2019, below matrix may be referred:

Lodged for transfer before
April 1, 2019?

Is the original share
certificate available?

‘Whether eligible to lodge in
the Special Window?

No - It is fresh lodgement Yes Yes

Yes - It was rejected/ Yes Yes
returned earlier

Yes No No

No No No

Kindly note that request(s) which are accompanied by original share certificate(s) alongwith
transfer deed(s) and other supporting documents will only be considered under the Special

Window.

To avail of this Special Window, please contact to the Company’s Registrar and Transfer
Agent (‘RTA’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor,
Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special-
window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792

Shareholders of the Company are also requested to update KYC details including PAN,
Email ID, Address, Mobile No. and Bank Account details with the Depository Participant(s)
[If shares are held in demat form] or with the RTA [if shares are held in physical form], to
ensure ease of communication and seamless payment of dividend (if any). Shareholders of
the Company holding shares in physical form are requested to demat their shares by
submitting share certificate of face value of Re. 1/- to their Depository Participant(s).

Place: New Delhi
Date: February 17, 2026

For Kajaria Ceramics Limited

Sd/-
Ram Chandra Rawat

COO (A&T) & Company Secretary
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ﬁlé RELEVANT PARTICULARS
1. |Name of the corporate debtor along with | Disha Infraspace Solutions Private Limited
PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,

Tamil Nadu-603 209

3. |URL of website NotAvailable
4. |Details of place where majority of fixed | NotApplicable
assets are located
5. |Installed capacity of main products/ | NotApplicable
services

6. |Quantity and value of main products/ | NIL
services sold in last financial year
7. |Number of employees/ workmen NIL

8. |Further details including last available | Can be soughtby writing an email to the RP at
financial statements (with schedules) of | ip.displ@gmail.com

two years, lists of creditors are available at
URL:

9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at
section 25(2)(h) of the Code is available at | ip.displ@gmail.com

URL:

10{Last date for receipt of expression of | 5thMarch,2026
interest

11/Date of issue of provisional list of | 9thMarch,2026
prospective resolution applicants

12)Last date for submission of objections to | 12th March,2026
provisional list

13)Date of issue of final list of prospective | 15th March,2026
resolution applicants

14]Date of issue of information memorandum, | 16th March,2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.Last date for submission of resolution plans | 16th April, 2026

164Process email id to submit Expression of | ip.displ@gmail.com
Interest

17)[Details of the corporator debtor’s | NotAvailable
registration status as MSME.]

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

(Formerly known as Barbegue-Nation Hospitality Limited)
CIN: L55101KAZ006PLCO73031
Registered & Corporate Office: “Saket Callipolis®, Unit Mo, 601 & 602, 6" Floor,
Croddakannalll Village. Varthur Hobli, Sarjapur Road, Bengalury - 560035,
Karnataka, India. Tel. No.; + 9180 69134900;
E-mail; compliancembarbaquenation.com | Website: www. Darbequenation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Mofice |5 hereby given o the Shargholders/Members of United Foodbeands Limited
(Farmerly known'as Barbeque-MNation Hospitaldy Limited) (hereinafter referred to as “the
Company”) in accordance with the provisions of Sections 108 and 110 of the Companies
Ach, 013, read with Rulies 20 and 22 of the Companies (Managament and Adminisiraton)
Rues, 2014 and any other applicable provisions of the Companies Act, 2013 and the rulas
made thersunder [colfectively referred to as “the Act’) (inchuding any sfatutory
mdification{s) or re-enactmentrs) theraof, for the time being In foree), Regulation 44 of the
Securities and Exchange Board of India iListing Obligations and Disclisure Requirements)
Regulations, 2015 [hereinafter refermed to-as “the SEBI (LDDR) Regulations™], the
Gecretanial Standard on General Meetings (hereinafter referred io as *55-2") issued by the
Institute - of Company Secretanies of indea, each as amendad, and in accprdance with the
giadelines prescrbad by the Ministey of Gorporate Aftsirs lor conducling gemarsl
meefings/transacting iiems throwgh Postal Ballot by e-Voting, vide General Circolar Nos.
1472020 dated April B, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
isgued in this mgard, including the latest one, 032025 dated September 22, 2025
iherginafter referred to as “the MCA Circulars”™), and any other applicabie laws, rules,
requlatipna, circulars-and notifications issued by amy statutory/reguiatory authorities
fincliding any siatutory modification{s) o re-anacimentis) thareot, for the Hme balng in
lorcea), that the following Special Businass are proposed o be transacted through Postal
Ballot by ramote a-Vofing process only ("e-Vating™):

ltem | Particulars of the Business Type of
No. Resolution
1 Re-pricing of Empdovee Siock Optons granted during the opecial
financial year 2023-24 under the “Barbeque Nation Hospitality Rasolution
Limitad —Employea Stock Option Plan 20167 with tha
revised Vesting Pariod.
2 Re-pricing of Empéoves Sock Options granted during the Special

financial years 2023-24 and 2024-25 under the “BarbequeMation | Rasolution
Hospitality Limited - Employee Stock Dption Plan 2022°
with the revised Vesting Period.

3 Modification of the “Barbeque Nation Hospitality Special
Limited —Employes Stock Dption Plan 20157 Rasolution

4 Modification of the “Barbaque Nation Hospiality Special
Limitad —Employves Stock Option Plan 2022° Resolution

In compliznce with the appliceble provisions of the Act and the rules made thereunder, the

MCA Circulars, and the SEBI (LODR) Regudations, &5 amended, the Postal Bafot Mofics

(heretnafter referred fo-as. "the MNotice") along with explanatory statement setting out the

matenial &cis has been senf only throwsgh electronic mode to a8 thosa Sharehalders whosa

emall addresses are registered with the Company/Deposiories/Depository Participants as
an the cut-off date, Le., Friday, Februeary 13, 2026. The dispatch of Nolice through email has
been completed on Februany 17, 20248, Thi Notice is availableoon the Company's website ai

v barbequenation.com, and websites of Block Exchanges wharg shares of the

Company are listed, Le., BSE Limited (BSE) and National Stock Exchange of Indea Limitad

(NSE) at www.bisgindia.com and wwwonsgindia.com, respaclively, and s also availabda on

ihe wabsite of Central Depository services (India) Limited (heremafter referred b 28

‘COSL /" a-Voting Agency™) at www avatingindia. com,

In accordanca with tha MCA Circulars, tha Company is providing the facaity to its Membess

toedarcise their right to voba on the proposad resaolubions only by electronic means (remaka

e-Voling). Mo physical posial baliol forms or pre-paid business reply envelopes have been
dispatched tothe Members

The Shareholders arg hereby informed fhat:

1. The Company has provided an e-Voling facility o the Shareholdiars to cast their voles
elactranically on the resolutions sed forth o the Naobice, For this purpase, the Company
has appointed COEL to provide e-vating Facility to the Members

2, Members whose rarmes are racordad in the reagister of membars | registar of benaficial
owners maintaned by the Deposilonies as on the cut-of dats, i.e., Feday, February 13,
2026 ara aligible to cast vole only ihrough remote e-Noting. The waling rights of
Sharehalders for e-Voling shal be in proporiion o the shares held by them in the paid-up
equity share capital of the Company a5 on the cut-off date. Any person whd i not a
shareflder as on the cut-off date should treat this nofice for information purpase only

3. In case of Msmber(s) who have nof regisiered fheir emad addresses with the
Comgany,Depasitory’ Depaository Participant, they may register/update their email
atdraszes by contacting thewr respeciive Depository Participants.

4. The e-vating period will commence on Wednesday, February 1B, 2026, at 900 AM
(5T and conchude on Thuersday, March 19, 2026.a1 5:00 BM. (12T}, The e-voling shall
not be aSowed beyond the said date and time. The e-voling madule shall be disabled by
COSL far voting thesezfter, Gnoe the vote an the resolutions is cast by the shareholder,
g hrshassholoer shall not be asowed to modify it subsequenily.

5. The Members who are eligible to vole and have not received the Notice, can get a copy of
the Postal Baliot Motice by wiiting an emall fo the Company Secretary of the Company at
compliancam@barsequenation.com.

&. The Board of Direciors of the Company have appointed M Parameshwar G, Bhat,
Practising Company Secrefary (M. No.. F8860; C.P Mo.:11004), as a Scrutinizer for
conducting the Postal Baflot e-voting process in'a falr and transparent ranner

7. Theresults of Postal Ballot shal be declared on or before Sunday, March 22, 2026. The
posial ballot resufts along With tha Scrutinizer's Beport shall be placed on tha Company's
webisite 3t www barbequenation.com and on the website of COSL immadiaieky after
declaration and shall also be sulmitted 1o BSE and NSE.

4. Tha Rosolufions, iapproved and passed with requiste majorty, shall be deamed 1o kave
bean passed on th st date of e-vating, Le,, Thursday, March 19, 2026,

For detziled informaton regarding e-woling, please reder fo the Postal Ballot Motice, If yiou
have any giencs, doubls, of ssuas related to a-voling, kindly rafer 1o the Freguenty Asked
Questions (FAQS) and the user manual for Shateholders on how 10 ¢ast your wolas, availabda
al www avalingsndia.corm or witle an emall 1o halpdesk evadin@cdslindia.com of eall gn
1E00-21-08811

All gravances conmacied with tha a-voling facsly may ba addressed 1o Mr Bakesh Dal,
Sr. Manager, Central Deposiory Services (India) Limited, A Wing, 25th Floar, Marathan
Fidurg; Meafatlal M Compaunds, N M Joshi Marg, Lower Parel (Easl), Mumbai- 400013,
Maharashtra, India, or send an email fa helpdeésk evoling@edsindia,com or call toll fres nd
TEM-21-09811

By order of the Board
For United Foodbrands Limited
(Formerly known-as Barbeque-Matlon Hospitality Limited)

- 5“:‘!'.-
Plate: Bangalury i

: Amil ¥V Betala

Date: February 17, 2026 Chigf Financial Officer

SKF India Limited

CIN: L29130PN1961PLC213113

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 [20) 6411 2500 | E-mail: investorindia@5SKF.com
Website: https./'www.skf.com/infinvestors/skf-india-ltd

NOTICE WITH RESPECT TO SPECIAL WINDOW

Investors may send the documents to the Company or RTA on any of the address given below:

K

FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India (SEB!], through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2" July 2025 and HO/38/13/11(2)2026-MIRSD-
POD/ |/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
ownershipof shares previously submitted for transfer but rejected or returned due to deficiencies.
Eligibility:
Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SE8I discontinued transfer of shares in physical form), and whose requests were rejected or
returned due to deficiencies, are now eligible to re-lodge such requests,
Special Window Period:

From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary

documents during the above window, Please note that;

* Re-lodged securities will be transferred only in dematerialized (demat) form.

*  Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
addresses below,

»  Transfer will be processed only upon successful verification and compliance with SEBI guidelines.,

To

SKF India Limited

Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 02066112623

Email: investorindia@SKF . com

MUFG Intime India Private Limited
(Unit: SKF India Limited)
Vikhroli West, Mumbai — 400 083

Tel Mo #91 B10 811 8484
Investor Queries:

_Request.html

(Formerly Link Intime India Private Limited)

C-101, 1" Floor, 247 Park, Lal Bahadur Shastrl Marg,

investor.helpdesk@in.mpms.mufg.com
https:/ fweb.in.mpms.mufg.com/helpdesk/Service

Place : Pune
Date : 18" February 2026

Registered Office: Chinchwad, Pune 411033, Maharashtra, India

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections or pending deficiencies to avail themselves of this Special Window and complete the
transfer process in accordance with the SEBI circular.

For SKF India Limited

sdf-

Mayuri Kulkarni

Company Secretary & Compliance Officer

# G R INFRAPROJECTS LIMITED
Registered Office: Revenue Block No.223, Old survey No, 3841, 38472, Paiki and 33473,
Khata No.464, Kochariya, Ahmedabad, Gujarat - 382120
CIN: L45201GJ1995PLCDSBES2, Ph: 431 124-6435000
Website: www.grinfra.com, Email: es@grindra.com

NOTICE OF POSTAL BALLOT

The Members of G R Infraprojects Limited (the "Company®) are hereby informed that
pursuant to the provisions of Sections 108 and 110 and all other applicable
provisions, if any, of the Companies Act, 2013 (the "Act”), read with Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014 (the "Rules”),
Secretarial Standard on General Meetings lssued by the Institute of Company
Secretaries of India, Regulation &4 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (the “SEBI Listing Regulations®) including any
statutory modification{s), substitutionis) or re-enactment(s) thereof for the time
being in force, read along with the applicable circulars issued by the Ministry of
Corporate Affairs from time to time in this regard (the “MCA Circulars”) and any
other applicable law, rules and regulations (including any statutory modification{s)
or re-enactment(s) thereof, for the time being in force), the Company seeks the
approval of the Members for the Special Business by way of Special Resolution, as
set out In the Postal Ballot MNotice dated 17" February 2026 along with the
Explanatory Statement (the "Notice”), by way of electronic means (i.e. remote
i=voting) only.

The electronic coples of Postal Baklot Notice J"'Hutlﬂ"l along with the Explanatory
Statement have been sent on Tuesday, 17" February 2026, 1o those Members
whose names appear on the Register of Members/List of Beneficial Owners as
recelved from the Mational Securities Depository Limited (*NSDL") and Central
Depository Services (India) Limited (“CDSL") as on Friday, 13" February 2026
(" Cut-Off date”} and who have registered their e-mail addresses with the Company/
Depositories, Physical coples of the Postal Ballot Notice, along with Postal Ballot
forms and pre-paid business reply envelopes, are not being sent to the Members for
this Postal Ballot,

Members who have not registered their e-mail address and in consequence could
not receive the Postal Ballot Notice may temporarily register e-mail address with
the Company's RTA, M/s. KFin Technologies Limited ("Kfintech”). Post successful
registration of the e-mail address, the Member would receive a soft copy of the
notice and the procedure for e-voting along with the User ID and Password to enable
e-voting for this Postal Ballot. In case of any queries, member may write to
einward.risi@kfintech.com.

The Company has engaged the services of Kfintech to provide remote e-voting
facility to its members. The remate e-voting period commences from $:00AM (I5T)
on Thursday, 19" February 2026 and ends at 5:00PM (IST) on Friday, 200" March
2026. The remote e-voting module shall be disabled by Kfintech for voting
thereafter. Detailed instructions for e-voting have been provided in the Notice,
Members holding shares as on Friday, 13™ February 2026 (" Cut-Off date”) may cast
their vote by e-voting. Once the vote on a resolution is cast by the Member, he/she
is not allowed to change it subsequently. The voting rights of the Members shall be
in proportion to their shareholding of the paid-up equity share capital of the
Company as on the cut-off date. A person who is not a member as on the cut-off
date should treat this Notice for information purpose only. Any vote cast by the
Member beyond the aforesaid remote e-voting period shall not be valid and voting
through electronic means shall not be allowed beyond the said date and time.

The Board of Directors had appointed M/s. Ronak Jhuthawat & Co., Practicing
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot only
through the remote e-voting process and for scrutinizing the votes cast therein in a
fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person of
the Company, and the results of the Postal Ballot will be announced within two
working days from the conclusion of the remote e-voting period. The said results
would be displayed at the Registered Office of the Company and intimated to the
National Stock Exchange of India Limited |*NSE™) and BSE Limited ("BSE"] where the
shares of the Company are listed. Additionally, the results will also be uploaded on
the Company's website at www.grinfra.com and on the website of Kfin
Technologies Limited at www.evoting kfintech.com.

The Notice is available on the websites of the Company i.e. www.grinfra.com and of
the Stock Exchange(s] L.e. BSE Limited and the National 5tock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively and also on the
website of the Kfin Technologies Limited at www,evoting.kfintech.com.

In case you have any queries or issues regarding e-voting, please visit “Help &
FAQ's" section available at KFintech's website hitps.//evoting.kfintech.com/.
Alternatively, shareholders may write an email to ginward risi@kfintech.com or
contact Ms. Shobha Anand, Selenium, Tower B, Plot No- 31 & 32, Financlal District,
Nanakramguda, Serilingampally, Hyderabad, Telangana, India - 500032,

For G R Infraprojects Limited
&d/-

Sudhir Mutha

Company Secretary

ICS| Membership No. ACS18857

Date: 17.02.2026
Place; Udalpur

CIN: L31800DL2008PLE 85174
Regd. Office: 45, Ground Floor, Okhla Indusirial Estata.
Phase-lll, New Delhi-110020
Email: mfo@wondereleciricals.com; Website: www wondereleciricals.com, Tal: 011-68038952

w— WONDER ELECTRICALS LIMITED

WONDER

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT DM

NOTICE is hereby given that pursuant 1o Seclion 110 read with Section 163 of the Companies Act
2013 ["the Act™} and olher applicable provisions,  any,of the Act and Rule 20 and Rulke 22 of the
Companies (Management and Adménistration) Rules, 20714 ("Rules™), Regiistion 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Regulations, 20156
["SEBI Listing Regulations") and the Secretarial Standard on General Meetings issued by the
Institute of Company Secrelanas of India ("58-2%), as amanded from time fo lima, réad with the
Genaral Circular Nos. 142020 dated Aprl B, 2020, 1772020 dated Apdl 13, 2020, 2272020 dated June
15, 2020, 332020 dated September 28, 2020, 32020 daled December 31, 2020, 1002027 dated June
23, 2021, 20/2021 dated Dacember &, 2021, (272022 dated May 5, 2022, 1112022 dated Decamber 248,
2022 and General Circular Mo, 2023 dated 254k Seplember, 2023, Circufar Mo: 0972024 dated
Seplarmber 19, 3024 and General Circular Mo 0973025 daled Soeplamber 22, 2025 issued by the
Minisiry of Corporate Affairs ("MCAT) (hereinafier collectively referred io a5 "MCA Circulars”), for
the approval of the Mambers of Wonder Electricals Limited ("Company”) through Postal Ballot
by wating through electronic means {"remote e-woiing™) on the Specal Resodutions set out hereinaftar

Sr.no | Description of Resolutian Type of Resolution

1 Appointment of Mr, Atul Mital (DIN; 01391029) as an Independent | Specizl Resolution
Director of the company

The said MWofice is aizo availabie on the wiebsHe of the Comgany. www. wondereleciricals.com the
relewant section of the website of BSE Limited ("BSE"): www.bseindia.com and Mational Stock
Exchange of [ndia Lirndted ("NSE™): www nseindia.com on which the Equity Shares of the Comgany
are lisked and on fhe websile of National Secunifies Depository Limitad (NSDL) www. evoting nsdl.com
In comiphance with the MCA Circulars, the Company hag sent this Nokice on Tuesday,1Tth Febnuary,
20055 only in-electromic form to those Members whose names agpear in the Register. of Members/List
of Beneficial Dwrers as recelved from KFin Technologies Limited, he Company's Regestrar and
Transfar Agent (RTAT ! Depositories &s-on Friday, Febreary 13, 2026 ('Cub-06F date’} and whose email
addresses are registered wih the Company! RTA/Depasitory Participants (in case of electronic
shareholding) or who will register their email address in accordance with the process oullingd in this
Wotice, The waling rights of the Members shall ba in propartion o their share of the paid-up equily share
capital of the Comgany ag on the Cut-Off date ie,, Friday, February 13, 2026,

Tha Company has engaged the services of the Nakonal Securities Depository Limilad ('NSDL') for the
purpose of providing remate e-wating Tacility 1o its:members and the communication of the asseni or
dissent of the Members would only take place through the remate e-voling sysiem.

The remate a-voling period: commences from 3,00 am. (15T} on Wednesday, February 18, 2026,
and ends at 5.00 p.m. (I5T) on Thursday, March 18, 2026, The remole e-voling madule ehall be
disabled by WSOL for yoting thereafter and Shareholders will not be allowed to vole elecironically
beyond the said date and lime. During this perod, Shareholders of the Company holding shares in
dematerialized form. as on the Cut-off datae, 0., Friday, February 13, 2026, may cast their vote by
remate &-voling on the resolubions specified in lhe Nobice.
The Board has appointed Ms. Rubina Vohra, Praclicing Company: Secretary (Membership na. FC3
G277 proprietar al Mis. Rubina Viohra & Associales, Company Secrataries as Scrufinizar 1o scrubiniza
tha remote a-woling and a-voling process, in a fair and ransgarant manner.
The Serutinizar will submil his fepad be the Chairman of the Company, or any person authorized by
him upon compéetion of the scruliny of Bhe votes cast thraugh remote e-vofing, The resultsof the Postal
Baliot will be announced on or hefors Saturday, March 21, 2026, The said results along with the
Serutinizer's Repon would be intimated 1o BSE Limited and Mational Stock Exchange of India Limited,
whers the Equity Shares of the Company zre listad. The results will also be uploaded on the Comgany's
wabsste wiww wonderelectricals.com and on the webszie of National Securtias Depositery Limited
("MSOL") hitp:twww.evoling.nsdl .com!,
In case of any quaries, you may refar lha Fraquently Asked Questions (FAQs) for Shareholders and
e-Voling user manual for Shareholders avarlable at the download sechan of www. evoling.nsdi.com
of call on 022 - 4886 000 and 022 - 2433 7000 or send a requast at avoling@nedl.cofn.
For Mis Wonder Electricals Limited
Sdi-
Ohruy Kumar Jha
Company Secretary & Compliance Officer

Place: New Delhi
Date: 17.02.2026

TAMIL NADU INFRASTRUCTURE DEVELOPMENT BOARD
Ird floor, CMDA Building Towear-ll, 'Thalamuthu-MNatarajan Maaligai',
Mol Gandnl Irwin Road, Egmo srindl = 600 (N8

Phone: B44-2

INVITATION OF APPLICATIONS FOR RECRUITMENT OF PROFESSIONALS

THIDBE &= looking for exparenced dyramic canddales for positloning in e organization, an
contract basis for bwo posts of Professional Consultants for the Tax Poficy Ressarch Unit of Finance
Depariment.

Compelilive - Salary package  aligned with Gowernmentiallied sactor pay scales, basad
on guallficattons and experience, Far further information regarding the detaded qualificatsons
and experience, rales and responsibiliies “and  application’ formal please  wisil  websile
hitps:/itnidb.tn.gov.in undar ‘MNofifications’.

All flled applications shall be sent by email to soinfra.findpti@tn.gov.in, fininfracell@gmail.com
or through post 1o the above mantioned address in the prescnbed format,

Last date for receipt of application-is 26.02.2026

DIF=M i TeEnden s UEE

Chief Executive Officer, TNIDB

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase I, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Shares
A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
(“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
Company") prior to 01 April 2019 and:
a) hadnotlodged the shares for transfer; or
b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
deficiencies in documentation.

Vimta’

Driven by Graality. Isapired by Sclenos:

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors
may refer to the matrix provided below.

Lodged for transfer before
01* April 2019?

Is the Original Share Certificate | Whether Eligible to lodge in the
Available with the Investor? current window?

No - it is fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
> Securities which have been transferred to the IEPF

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and
Transfer Agent.

Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

Secretarial Department 214, Raghava Ratna Towers

141/2& 142, 1DA, Phase —II Chirag AliLane

Cherlapally, Hyderabad — 500051 Abids, Hyderabad —500 001

Email: shares@vimta.com Email: ta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special- Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or

can be accessed by scanning the QR code : Bt wrnHl
CHAS i T .: For Vimta Labs Limited
e s 4 oyl Sd/-
Place : Hyderabad e i st e Sujani Vasireddi
Date : 17" February 2026 S4o0w it Company Secretary & Compliance Officer
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CIN: L29130PN1961PLC213113
Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 (20) 6611 2500 | E-mail: investorindia@SKF.com

NVITATION FOR Ex:::sl\:lgN oF INTEREST FOR KAJARIA CERAMIC S LIMITED Website: https:/wwe.skfcom/in/investors/skfi-india-ltd

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No. [CIN. L2 6924HR1 985PLC 056150] NDTIEE W|TH HESPEcT TD SPEE’AL WIHDDW
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai, . FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 : . - ; T : o : i
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Reglstered Qfﬁce' SF-11, Se.cond FIOOI’, JMD Regent Plaza’ Mehrauli Gurgaon Road’ Motice is hereby given that the Securities and Exchange Board of India (SEBI), through its circular
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Vlllage S1kanderpur GhOSl, Gurgaon, Haryana-122001, Phone +91-124-4081281 SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated o July 2025 and HO/38/13/11(2)2026-MIRSD-
il RELEVANT PARTICULARS Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate, POD/ 1/3750/2026 date::! 30" lanuary E{JIEE, has intnl'nf:luced a Special Windm-{ for the re-lodgment of
1. |Name of the corporate debtor along with | Disha Infraspace Solutions Private Limited Mathura Road, New Delhi- 110044 lransfﬂlrhrlaqt;eits of phﬁl.tal Elharehﬁ : 1:;55;;11;11“:9; m:f';de.d t? !jclllta:E gen du;ne :wjz::ﬂ r.ﬁ o Tecu”ﬂg
ownership of shares previously submitted for transfer but rejected or returned due to deficiencies.
. CIN: UeA02TN2007PTCOB376: Phone: +91-11-26946409, Fax: +91-11-26946407 filet i ; . :
! Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com 'Biiity:
L) PAN: AACCD6366R - i - i
. . : , Investors whao had submitted transfer requests for physical shares prior to 01 April 2019 (the date
2. |Address ofthe registered office Plot No. B4 / 37, CMDA's Industrial Complex, : : ) : : ;
Maraimalai Nagar, S. No. 166, 167, 168 NOTICE from which SEBI discontinued transfer of shares in physical form), and whose reguests were rejected or
i ' qalpettu. Kancheepuram. . returned due to deficiencies, are now eligible to re-lodge such requests.
Flokaranal, Shengalpetty, Kancheepuram, | - | SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES s , g g |
e Nartn,lk '?‘l EI_ Special Window Period:
3. of website OtAvallable 5 ; ih ih
_|assetsarelocated . _ January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary
i 'Slsnt/‘i'"c';d capacity of main products/| NotApplicable informed that a Special Window is opened for a period of one year from February 5, 2026 to documents during the above window. Please note that:
6. |Quantity and value of main products/ | NIL February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares. * Re-lodged securities will be transferred onlyin dematerialized (demat | form,
services sold in lastfinancial year The S 1 Wind ) Jable f f dd f shysical sh hich = Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
7T [Namber of employees] workmen NI e Specia ln. oW 18 aYal able for trans er. an . emat.o p YSIC:’:I shares which were addressesbelow.
8. |Further details including last available | Can be sought by writing an email to the RP at sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer * Transfer will be processed anly upon successful verification and compliance with SEBl guidelines.
fi ial stat t ith schedul flip.di ' ; : : ;
fancial stmeris (i scheddes) of i dspgamalcon requests which ware submitted calicr and were rejcted etumednot attended to due 10] | estorsmaysendthe documertstothe Compny rATAananyof e adress e below
URL: eficiency in the documents/process/ or otherwise. —— - — —
9. |Eligibility for resolution applicants under | Canbe sought by writing an email to the RP at . . D . . . SKF India Limited MUFG Intime India Private Limited
section 25(2)(h) o the Code is available at | ip.displ@gmail.com For clarity with regard to applicability of this Special Window to transfer deed(s) executed To, (Formerly Link Intime India Private Limited)
URL: . : before April 1, 2019, below matrix may be referred: Mayuri Kulkarni [Unit: SKF India Limited)
i h\atl::egta te for receipt of expression of | 5thMarch,2026 — — - Company Secretary & Compllance Officer | C-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg,
11Date of issue of provisional list of | SthMarch 2026 Lodged f01: transfer before Is tl.le orlgmal. share Whether ellfglble .to lodge in Address: SKF India Limited, Chinchwad, Vikhroli West, Mumbai — 400 083
prospective resolution applicants : April 1, 2019? certificate available? the Special Window? Pune 411 033, Maharashtra, India. Tel No.:+91 810 211 8484
12 tfgtlgit:arﬁgtsubmission of objections to | 12th March,2026 No - It is fresh lodgement Yes Yes Phone no; 020 66112623 Investor Queries:
VISI | P,
13|Date of issue of final list of prospective | 15th March,2026 Yes - It was rejected/ Yes Yes Email: investorindla@SKF.com Imesw'he}p'_dﬂk@m'mpm'm ufg.com -
resolution applicants returned earlier https:/ /web.in.mpms.mufg.com/helpdesk/Service
14]Date of issue of information memorandum, | 16th March,2026 _Request.html|
evaluation matrix and request for resolution Yes No No 3 ) .
plans to prospective resolution applicants No No No We encourage all eligible investors who have not yet received transferred shares due to earlier
15]Last date for submission of resolution plans | 16th April, 2026 . rejections or pending deficiencies to avail themselves of this Special Window and complete the
16|Process email id to submit Expression of | ip.displ@gmail.com Kindly note that request(s) which are accompanied by original share certificate(s) alongwith transfer process in accordance with the SEBI circular,
Interest y u A\ y W
- , . . . . . For SKF India Limited
17{[Details of the corporator debtor’s | NotAvailable transfer deed(s) and other supporting documents will only be considered under the Special
registration status as MSME.] . sd/-
Mr. G Ramchandran Window. Place * Pune Mayuri Kulkarni
o _ Resolution Professional | | Ty avai] of this Special Window, please contact to the Company’s Registrar and Transfer Date : 18" February 2026 Company Secretary & Compliance Officer
isha Infraspace Solutions Private Limited (IN CIRP)
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18110437| | Agent (‘RTA’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor, Registered Office: Chinchwad, Pune 411033, Maharashtra, India
- 18.07- F-10, Syndicate Residency, Dr. Thomas First Street, South . . .
gf;; :13:;'21(;?6 Byoag Road, T. Nagai Chennai, Tamil Nadu - 600 017 | Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special- VIMTA LABS LIMITED
. window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792 4 CIN: L24110TG1990PLCO11977
United Foodbrands o _ — Registered Office: 142, DA, Phase I, Cherlapally,
a 2 85 B B B BEEeE Shareholders of the Company are also requested to update KYC details including PAN, I m a Hyderabad — 500051, Telangana, India.
z ] 1 1 1 1 1 o Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
United Foodbrands Limited Email ID, Address,.Moblle No. and Bagk Account dej[alls with the Dep9s1tory Partlclpant(s) ettty oy Al shoree ot o Webite: woanevimta com
(Formerly known as Barbeque-Nation Hospitality Limited) [If shares are held in demat form] or with the RTA [if shares are held in physical form], to ’
CIN: L35 101KAZ006PLCOT3031 ensure ease of communication and seamless payment of dividend (if any). Shareholders of o NOTICE TO SHAREHOLDERS _
Registerad & Corporate Dffice; *Saket Callipolis”, Unit No. 6071 & 602, 6° Poor, the Company holding shares in physical form are requested to demat their shares by Special Window for Transfer and Dematerialisation of Physical Shares
Doddakannalll Village, Varthur Hobli, Sarjapur Road, Bengalury - 560035, .. . . ) .. A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
Karnataka, India, Tal. No.: +9180 69134800, submitting share certificate of face value of Re. 1/- to their Depository Participant(s). 2027 in terms of SEBI Circular No. H0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
E-mail: compliancembarbequenation.com | Websdte: www.barbeguenation.com For Kajaria Ceramics Limited (“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION | Sd/ om0 Aot 2019
_ _ . _ _ Place: New Delhi Ram Chandra Rawat a) hadnotlodged the shares for transfer; or
:JFE-:I}EEE r||5 :;rereby ﬂ';ﬂﬂb::' mﬁq:ﬁﬂfﬁaﬂﬂﬂé‘;‘_ﬂelijﬁﬁngzﬂh l.]nnE;{:_t Fu;r:'lg:uranl:is Lwryhn:d Date: February 17, 2026 COO (A&T) & Company Secretary b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
marly known as Barbeque-Nation Hospitality Lim ereinafter referred to as “the deficienciesind tation.
Company”) In accordance with the provisions of Sections 108.and 110 of the Companies elicienciesin doctimentation o ) )
Act, 2013, read with Rules 20 and 22 of the Companies (Management and Administration) Applicability of the Special Window
Riskes, 2014 and any other appcable provisions of the Gompanies Act, 2013 and the rdes For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors

made thereunder {collectively referred fo..as "the. Act™) (including -any statutory
mipdification (5} or re-eractment(s) thersof. for the fime being inforce), Reguiation 44 of the
sacunites and Exchange Bogrd of India [Listing Obligations and Disclosane Reguiemenis)
Regulations, 2015 |hareinafier reterred to.as “tha SEBI (LODR) Regulations®], the
sacreiarial Standard on General Meetings (herginafter referred toas "55-2") issted by the

;i 1 Branch : Rai, District Sonipat may refer to the matrix provided below.
aif:ﬁ - ¥

(Haryana) 131029 Lodged for transfer before Is the Original Share Certificate | Whether Eligible to lodge in the
Bank of Baroda 01° April 20197 Available with the Investor? current window?

Instifute of Company Secretases of India, each &5 amended, and in accordance with the POSSESSION NOTICE ':Fnr Immovable pruperty.lles} LR fr.68h LU , LS I]efh(sg?sr E:tro CIO r:;j itions stated
guideines prescribed by the Ministry of Corporate Affairs for conducting general (As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002) Yes, but rejected/ retured earlier Yes n e reda
méelings/iransacting ems through Postal Basiot by e-Vating, vide Ganeral Ciroular Nos Whereas, Yes, was lodged No No
1472020 dated April & 2020, 17/2020 dated Apri 13, 2020, and subsequent circulars The undersigned being the authorized officer of the BANK OF BARODA under the Securitization and No, was not lodged No No
izsued in thés regard, including the katest ane, 0372025 dated Zeptember 22, 2025 Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 and In exarcise of powers i i i . —
{hereinafter referred to as “the MCA Clrculars®), and any other applicable laws, rules, Conferred under Section 13(12) read with rule 3 of the Security Interest {Enforcement) Rules, 2002 issued a Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
requiations, circulars and notifications issued by any staluloryraguiatory authorites | [demand notice dated 09.09.2025, calling upon the borrower Mr. PANKAJ KUMAR PANDEY Sio Sh. supporting documents will be considered under the Special Window.
{including any statutory maditication{s) or re-enactment(s) theraaf, for the time Being in PARMESHWAR (Applicant} & Mrs. CHANDNI PANDEY W/O Mr. PANKAJ KUMAR PANDEY (Co- Request(s) which will not be considered in this window:
farce), that the following Special Business ars proposed ta be transacted through Postal | [Applicant) to repay the amount menboned in the notice being Rs. 13,34,699.78 (Rupees Thirteen Lakh >  Casesinvolving disputes between the transferor and the transferee
Ballot by remote a-Vating process anly {“e-Vating”); Thirty-Four Thousand Six Hundred Ninety-Nine and Paisa Seventy-Eight Only) as on 11-11-2025 > Securities which have been transferred to the |EPF
{Inclusive of Interest up to 08.11.2025) plus unapplied interest w.e.f. 09.11.2025 and other charges o , _ o , ,
unrealized thereon fill date of payment within 60 days from the date of receipt of the said notice. Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and
lem | Particulars of the Business Typeol The boerrower having failed to repay the amount, notice is hereby given 1o the Borrower and the public in general Transfer Agent.
Mo. Rezolution that the undersigned has taken possession of the properly described herein below in exercise of powars Company: Registrar and Share Transfer Agents:
1 Re-pricing of Emplayes Siock Dptions grantad during the Bpecial conferred on him/her under Section {4) of section 13 of the act read with rule 8 of the security interest Vimta Labs Limited CIL Securities Limited
financial year 2023-24 ender the “Barbeque Nation Hospétality Resnlution Enforcement rules, 2002 on this the 13th day of February of the year 2026. Secretarial Department 214, Raghava Ratna Towers
Lirmited — Employee Stock Option Plan 2015" with the The borrower/g uarantlur."l'u'tmftgagerm particular and the public in genearal iz hereby cautioned not to deal with the 141/2 & 142, IDA, Phase—Il Chirag Ali Lane
rewised Vesting Period, property and any dealings with the property will be subject to the charge of the Bank Of Baroda for an amount of Cherlapally, Hyderabad —500 051 Abids, Hyderabad —500 001

Rs. 13,34,699.78 (Rupeas Thirteen Lakh Thirty-Four Thousand Six Hundred Ninety-Nine and Paisa

£ | Heprengol E'"",I“?E s E:IJlIL'II'I.S uranlal:h;lz.}nrm e . spacial Seventy-Eight Only) as on 11-11-2025 {Inclusive of Interest up to 08.11,2025) plus unapplied interest w.e.{. Email: shares@vimta.com Email: ta@cilsecurities.com
fII'IFII:'Il'.:i|3|'p'Eﬂ!’E:.H].ﬂa-:H.‘:'II'IIﬂﬂ'I'].-EI‘I-E‘MIﬂf!B[[I’IE El.ar‘rJEqum Natlon | Resalution 08.11.2025 and other chargas unrealized thareon till date of payment. For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
Hospitality Limited — Employee Stack Option Plan 2022 The borrower's attention is invited to provision of sub-section (8) of section 13 of the act, in respect of time content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or
Wit IRk e st Porion available, 1o redeem the secured assels. can be accessed by scanning the QR code:: %
3 Muodification of the “Barbegue Nation Hospitaity Special Description of the Immovable Property e R R
Limited = Employes Stock Option Plan 2015" Resolution Equifable mortgage dt. 01.01.2016 of all that part and parcel of the residential property admeasuring B4 sq. L T '--I &
e o N yards bearing H.no. 597 & 597 Ald Rakba Jamalpura Under M.C Limit Senipat Haryana- 131001 belonging lo Yl L2 . -
! m:t:;m‘;::”ru"; B&iiﬁ;’iﬂﬂﬁﬁﬁéﬁ?“ gﬂng:”mﬂ Mrs. CHANDNI PANDEY vide vasika no. 9783 dated 21.12,2015. The property is Bounded as under: On the el For Vimta Labs Limeer!
i Morth - House of Raj Rani, On the South-Streel, On the Easl- other's property, On the West-House of Surinder Place : Hyderabad R P Ry Sujani Vasireddi

MGA Circulars, and the SEBI (LODR) Regulatens, as amended, the Postal Ballol Nofice

(haresnaltar reterred o as “the Notice™) along wilh explanalory statement seting oul the

material 1acts has been sent ondy through esactranio mada te all those Sharahoidars whose @ Rajasthan T“be Han“facturi“g cumpanv Limited

email addresses are registered with the CompanyDepasitonesDepository Participants &5

o the cut-off date; i.3., Friday, February 13, 2026. The dispatoh of Notice through emal has CIN: L2710TRJ1985PLCO033TO

heen completed o February 17, 2026. The Notioe is availabie on the Company's website & WONDER ELECTRICALS LIMITED Registered Office: 28.37, Banke Bihari Industrial Area, Jatawali Mod, Maharkala Road, Village Dehra, Chomu,

wvw. barbequenation.com, and websdes of Stock Exchanges whers sharss of the e El:‘g Léiwﬂill-:?m%ﬁ}%ﬂ;# = Jaipur-303806, Phone; +918875008017, E-mail; rajtube@hotmail.com , Website: www.rajtube.com

isted. i imi fin Limit egd. Office: 45, Ground Fiogr, a Industsial Estate;

;umpanv ang Ilt.-.en_l_ LE, E-SE-LIFI'IITEL'] !,ESE_:l a!'u:l Nahuna.l E-1|:||_:I-: Etcharr_ge L Irlu_a_ Limited WONDER g b STATEMENT OF UNAUDITED FINANCIAL RESULTS

(NSE) #t www.bseindia.com and www.nseindia.com, respectively, and is also available on : . flRl, T LisL-H ) ~ FOR THE QUARTER AND HALF YEAR ENDED 31st December. 2025

the wehsde of Central Depository Services (india) Limited (hereinafter referred to as Email. infaf@woncerelecticals.com; Website: www.wondereleciricals.com; Tel: 011-86058352 = e Rs. In Lacs)

‘{!DSL'.-"e-'-’nﬁng Ag&nn::.r'}atm.embﬂqindia.cnm_ - ) NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION -_ Guarier snded Nine Menths Entuaiﬁl Year Ended

Inaccordance with the MGA Girculars, the Company is providing tha facility to f#s Members MOTICE i% haraby olvan thal pursuan to Section 110 read with Section 108 of the Companies Act, :; Particulars | 311272005 | IM0NI026( 1N 22024 11212025 | 3122024 | 31/03/2005

i exarcisa ther nght to vote on the proposad resolutions anly by electronic means (rematd 2013 ["the Act™) and ofher applicable provisions. if any, of the Act and Rule 20 and Rule 22 of the . | Un-audited |Un-sudited Un-audited Un-audited | Un-audiied | -Audiled

a-\oting). Mo physical postal ballot forms or pre-paid business reply anvetopes have been Companies {Managemant and Administraton) Riles, 2014 {"Rules”), Regulation 44 of the Securifies I |Revenue from operations 351.24 4.43 1,760.79 | 1.700.64 | 4,B46.21 | 5,634.08

dispatched to the Members, and Exchanga Board of India {Lsbng Coligations and Dischosure Requiremeants) Regulations, 2005 Il | Other Income | - = .81 0.01 8.02

; : Ha ("SEBI Listing Regulations™] and the Secretarial Standard: on Genaeral Meelings [ssued by the Il |Total Revenue (1411 q951.24 4.43 1,760.79 | 1,701.45 | 4,846.22 | 5,643.10

?Eﬁh{";hmlerb E;Flﬂrﬁh?ggwmed;hld[. tacllty o the Sharehol ; " ; Instiule of Company Secrataries of India ("85-2"), as amendsd from bme 1o lime, read with the IV |Expenses {2

W Lompany has providad an e-volng faciity o the Shasaholders to cast thesr voles Genaral Clroular Nos_ 1402020 dated Apnl 8, 2020, 172020 dated April 13, 2020, 222020 dated June i z =
electronically on the resolutions set forth In the Notice: For this purpose, the Company 15, 2020, 332020 dated September 23, 2020, 302020 dated December 31, 2020, 1072041 dated June E:’i ﬁ:ﬁt:;mnmms.:n;:: a : I'EH'Eﬁ ETE,BE- 4'”’“? 4'59#'22_
has appointed COSL 1o provide e-Vating facility o tha Members 23, 2021, 20/2021 dated Decamnber 8, 2021, 0272022 dated May 5, 2022, 1112022 dated Decomber 28,
- 2022 #nd General Gircular No. 912023 dated 25th September, 2023, Circutar No: 0812024 dated {c) Ehanges it inventories. of finlshed goods,

& Namerm KSR RN e UL IS RS- 0LV oge  EEEMT Dt Dot Seplamber 19, 2024 and General Circular No 0812026 dalad Seplerber 22, 2025 issuad by the yesrk-ingrogeess ant. slock-n-lrade EE1h ~| faga| EZAET | LM | G3aM2
awners maintained by the Daposiiories as on the cut-aff date, 1.8, Friday, February 13, I'.'Iir|1:;51r:,- of El:-l"pc-rme Adtirs :"IiEA"] [ré*ﬁiﬂafter collectively I.PFEE',,E‘:', b 'IHI:;-A l:in:ulais"j;:l f,:,,. (d) Employee benelits expense - . 21.86 15.35 64.88 71.80
ety share capital of the Gampany a5 on the cut-off date, &ny parson who is ot a -— - - (e) Other expenses | a7 0.08 24.61 35.33 B5.71 96.29
shareholder as on the cut-oft date should treat this natice for information purpose only, 3LNR FUSRCOpRON ot Resbiition Type ot Eepelitin Total expenses (IV) 6183 454 [1,766.91 | 1,521.33 | #,907.59 | 5,592.37

3. In case of Mermber(s) who have nol regrstersd their emall addrsses wilh th 1 Appointment of Mr. Atul Mital (DIN: 01351028) as an Independent | Special Resolution vV |Profit/ (Loss) before exceptional and | |
Company/Dapostiony Dagository Participant, they may reglsiasupdate their emal Diractar of the company 4 Extra:‘:t_rdlninr_‘;;tem and tax (HI-1V) 288.41 (0.11) | (28.12) 180.12 (61.37) 50.73
addrasses by contacting Iheir respective Degosilory Pasticigans. The said Mofice s also available on the websits of the Company: www wonderelectricals com the i bl ptiin g - : y . .

4. The e-voting period will commance on Wednesday, February 18, 2026, at 9:00 AM, ralevant saction of the website of BSE Limited "BSE"} www bseindia.com and National Stock vil E::ﬁ:rﬁ:"m“]' before extra-ordinary item and 5w IS BT R TR T T B
{5T) and conclude on Thursday, March 19, 2026 at 5:00 PM. (IST). The a-voting shall Exchange of India Limsted ("NSE"): www.nseindia.com on which the Equity Shares of ihe Comgany (¥: ; () 12) 2 ! ;

- . ; lissed and on the website of National Securilies Depository Limited (NSDOL) tina.nsdl.c Vill| Extra-ordinary Item (refer note below) I = — 5 5 i a3
nat be aBowed boyond the said date and time, The e-voting miodule shall be disablad b mre. s snc of) e stcie O NRRONELSBCUTTMG TDoS0ny Liming | E AW AN, Pt oo |
e : VoG : N | ! ith the MCA Circulars. the C |~ - Tuesday 17t Esb IX |Profit/{Loss) before tax (VII-VIIl) 289.41 {0.11) | (2B.12) | 1BO.12 {(61.37) 50.73
COSL for voting thereaiter, Dnce the vole on the resolutions is cast by the sharsholder, 1 Comprance wilh ine MLA Circllars, he Lompany has senl this holit2 on Tuesday, ORIy X 1 Tox oxpenss:
such shareholder shiall rot b allowsd to modity i subsaguent 2026 anly in electronic form o those Mambess whosa names appear in the Register of Members/List HETM
] d L5 ) of Benaficial Owners as received from KFin Technologies Limited. the Company's Registrar and (a) Current tax = E z E E 2.00

5. The Mambars whi are shigebla to vate and have nol received tha Natice,-can get a copy of Transher Agant (‘RTA) | Daposiiories as on Friday, Fabruary 13, 2026 (Cut-Off daw’} and whose emad {b) Defarred tax | - - - - - -
tha Postal Baliol Notice by writing anemall to the Comgany Secretary of the Comgany ai addressss are registered with the Company’ RTA/Deposifory Participants (in case of elechonic X1 |Profit / (Loas) for the year (IX-X) 289.41 (0,11} | {28.12) 180,12 {61,37) 48,73
comgliance@barbaguenation, com, shareholding) or whe will register their email address in accordance with the process ouffined in this Xl | Other Comprehensive Income |

&, The Board of Directors of the Company have appaimted Me Parameshwar G. Bhat, Motice, The voting rights of the Members shall be in proporion o their share of the paid-up equity share Items that will not be reclassified to profil
Practising Company Secretary (M. No_ FBRAO; C.B Mo 11004), as a Scrutinizer for capital of [ne Company as on the Cut-Off date Le,, Friday, February 13, 2026. or loss
conducting the Postal Ballol u-'-'c-ilngpruc:uss ina fair and ransparent mannes Tha Company has engaged he services of tha Nalional Securilies Depository Limitad (NSDL' for the - Remeasuremant Galns/{Losses) on - . - . . .

7 T ¥ ¢ Postal Eaiat shall | e March 22 3128 The purpose of providing remaie-e-vobmg Tacllity to s members and the commumication of the assant or Defined Benefit Plans £ = 5 & 5 =

i I'E-LIJTIB |:| Dm"l iy |:|15.. 3 DZME.EI.ED Dnﬁm i Dr; "lL"ﬂalﬁ'- r ih E-I:rrﬂ Hipay dissent af the Members would only lake place through the remote e-voling sysiem. -Income tax on above l |
P”“?Ma'“'”"s""‘h”””%”'“:me '3'”“"';”9 I:"F'*H‘E : "f%“;f““' ; : iy The remote e-voting pened commences from 9,00 a.m. {IST) on Wednesday, February 18, 2026, Total ather comprehensive income (XII) - - - - - -
weDslte al ww.Damaquenation.com and o ihe wWebsie o immediately aiter and ends at 5.00 p.m. (IST) on Thursday, March 19, 2026. Tha ramola e-voling madule shall be XIii| Total Comprehensive Income for the Year (XI-XIl) | 289.41 (0.11) | (28.12) | 18012 | (61.37) 48.73
declaration and shallalse be subrnitted 10 BSE ano NSE. disabled by NSDL for voting thereafter and Sharehokders will not be allowad 1o vote electronically Paid up equity share capital 450.78 45078 | 450.78 | 450.78 | 450.78 | 450.78

&, Thea Resolutions, if approved and passed with requisite majority, shali be degmed tohave beyand the sald date and time. During this period, Sharaholders of the Company holding shares i Face value of equity share capital 1.00 1.00 10.00 1.00 10.00 10.00
been passed onthe kast date of e-voting, ie., Thursday, March 19, 2026 demateriized form. as on the Cut-off date, Le., Friday, February 13, 2026, may cast feir vole by ¥IV|Eamnings per share (of Rs. 10/- each) (not

For defailed Information regarding e-vating. please refer to the Postal Ballot Notice. i you EeTOI GEMnling on "f'ﬂ r&snluuc-ns.sput:had in the Hf:”'m; 3“"';'“"“‘" for quarters):

have any queries, doubds, or issues related to e-vating. kindly refer to the Frequently Asked T!:IE.' Board has appointed Ms. Rubina. Vohra, IPracE-:lng Company Secretary {Membership no: FLS Basic/Diluted | 0.64 (0.00) (0.62) 0.40 {1.38) 1.08

Duestions (FADS) and the user manual for Shareholders onhow o castyour vobes available ﬁﬁf:@ﬁﬁgrﬁﬂﬂ r"gfﬂd_m;w?fc :5:' Sisn:':?:rséﬁﬁgf 4:-|.1 yasr:ﬁrﬂaarrl;seras SN2 1B SCiUbRe hiotes:

at www.evotingindia.com or wite an emal to helpdesk evoting@edsndia.com or call on i L el aFp i e ) 1. The above Unaudited Results for Quarter and Ning Months ended 315t December, 2025 have been reviewed by aodit committes and approved by the

1B00-21-09911 The Scrutinizar will submit his rapart to e Chairman of the Company, or any person auhorized by board of Directorsat thelr respective meeting nedd on 141h February 2026. The Audetors have carried out Limited Review of the above Financial Results as

: ) _ B him upan compsetion of the scruting of the veles aast throwgh remale a-voling, The resulis of the Postal required wnder Regulation 33 of SEBI [Listing Dhigations and Discios urg Requirements) Raguiations 25

All greevances conmected with the e-vating facility may be addressed to Mr. Rakesh Dalwi, Ballot will be announced on or before Saturday, March 21, 2026. The said results aleng with the 2 These above unaudifed financial results have been prepared in accordance with Indian Accounting Standards (Ind AS) prescribed under Section 133 of

ar. Mangger, Central Teposiory Services (india) Limited. & Wing, 25th Floar, Marathon Scrutinizer's Repor would be inimated to BSE Limiled and National Stock Exchange of India Limited, the Companies Act 2013 read with the relavant Rules theraunder and in terms of Regulition 33 of the SEBI (Listing abligations & Desclasure

Futurex, Matatial WIll Compaunds, N M Soshi Marg, Lower Pared (East), Mumbal - 400013, where the Equity Shares of the Comgany are listed. The resuls will afso be uploaded on the Company's G I s i

. 4 T il = - o leckricats. - h b .ti-" f Mati | i kot i 3 UFANG) IFE AT iEn, I TTVRSAON AR |:| ML 'SWHar L= ! .

:dﬁg_rﬁl:rgsélﬂjla, orsend an email fo helpdesk. evatingER cdslindia com o call ioll free no. ﬂﬁ*%ﬁﬁifﬁrﬁﬁﬁ?ﬁ O e sttt haanAl secumie; Uoeaory Limlied 4 T;ngrtl'rmu:alr::; |I|5:E|:iﬁ1uem the business of manufact uring of ERW Stesl Tubes. As thareis only cne repartable segment, the campany has notgivan any

In case of any queries, you may refer the Frequently Asked Cuestions (FAGs) for Shareholders and 5. The unaudited financial results for the guarter and nine months ended 31t December 2025 are available on the website of the
By order of the Board g-\oting wser manual for Shareholders available st ihe download sechion of www.evoting.nsdl.com Carmpany (v rajtubecam) and an the wobsite of the Stock Exchangs (v bselnds cam)
Far United Foodbrands Limited or ¢all on 022 - 4886 7000 and D22 - 2498 TROD or sand a request al evoling@nsdl co 6. Provision for taxation, # amy, will be considered atyearend
I:FLI”'I'II.‘-ﬂ}' krown as Barbanue-Natian |.n-_,.$m|3||[5. |-||'|"||t|.‘-[1] For M/s Wonder Electricals Limited . Thefig u."ﬂﬁlﬂf'nl'lll -|E|:.£!!.'|EILIS yeir |_!-3'.'E HEI'II'.E‘-'Q!'E-I][.'IEUI'rEEIIrE.ﬂl;IEﬂ Wharssver neCessary.
: edi- d. Mo production activities are camied out during the quarter adning 31,12 2025 For and on Bahall of Board of Direclors
Diate: February 17, 2026 o Date: 17.02.2028 Company Secratary & Compliance Officar Place: Jaipur PANKAJ JAIN
Chief Finznclal Officer Date: 14th February 2026 Whole Time Director (DIN:11098222)
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ﬁlé RELEVANT PARTICULARS

1. |Name of the corporate debtor along with | Disha Infraspace Solutions Private Limited
PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,

Tamil Nadu-603 209

3. |URL of website NotAvailable
4. |Details of place where majority of fixed | NotApplicable
assets are located
5. |Installed capacity of main products/ | NotApplicable
services

6. |Quantity and value of main products/ | NIL
services sold in last financial year
7. |Number of employees/ workmen NIL

8. |Further details including last available | Can be soughtby writing an email to the RP at
financial statements (with schedules) of | ip.displ@gmail.com

two years, lists of creditors are available at
URL:

9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at
section 25(2)(h) of the Code is available at | ip.displ@gmail.com

URL:

10{Last date for receipt of expression of | 5thMarch,2026
interest

11/Date of issue of provisional list of | 9thMarch,2026
prospective resolution applicants

12)Last date for submission of objections to | 12th March,2026
provisional list

13)Date of issue of final list of prospective | 15th March,2026
resolution applicants

14]Date of issue of information memorandum, | 16th March,2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.Last date for submission of resolution plans | 16th April, 2026

164Process email id to submit Expression of | ip.displ@gmail.com
Interest

17)[Details of the corporator debtor’s | NotAvailable
registration status as MSME.]

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

(Formerly known as Barbegue-Nation Hospitality Limited)
CIN: L55101KAZ006PLCO73031
Registered & Corporate Office: “Saket Callipolis®, Unit Mo, 601 & 602, 6" Floor,
Croddakannalll Village. Varthur Hobli, Sarjapur Road, Bengalury - 560035,
Karnataka, India. Tel. No.; + 9180 69134900;
E-mail; compliancembarbaquenation.com | Website: www. Darbequenation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Mofice |5 hereby given o the Shargholders/Members of United Foodbeands Limited
(Farmerly known'as Barbeque-MNation Hospitaldy Limited) (hereinafter referred to as “the
Company”) in accordance with the provisions of Sections 108 and 110 of the Companies
Ach, 013, read with Rulies 20 and 22 of the Companies (Managament and Adminisiraton)
Rues, 2014 and any other applicable provisions of the Companies Act, 2013 and the rulas
made thersunder [colfectively referred to as “the Act’) (inchuding any sfatutory
mdification{s) or re-enactmentrs) theraof, for the time being In foree), Regulation 44 of the
Securities and Exchange Board of India iListing Obligations and Disclisure Requirements)
Regulations, 2015 [hereinafter refermed to-as “the SEBI (LDDR) Regulations™], the
Gecretanial Standard on General Meetings (hereinafter referred io as *55-2") issued by the
Institute - of Company Secretanies of indea, each as amendad, and in accprdance with the
giadelines prescrbad by the Ministey of Gorporate Aftsirs lor conducling gemarsl
meefings/transacting iiems throwgh Postal Ballot by e-Voting, vide General Circolar Nos.
1472020 dated April B, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
isgued in this mgard, including the latest one, 032025 dated September 22, 2025
iherginafter referred to as “the MCA Circulars”™), and any other applicabie laws, rules,
requlatipna, circulars-and notifications issued by amy statutory/reguiatory authorities
fincliding any siatutory modification{s) o re-anacimentis) thareot, for the Hme balng in
lorcea), that the following Special Businass are proposed o be transacted through Postal
Ballot by ramote a-Vofing process only ("e-Vating™):

ltem | Particulars of the Business Type of
No. Resolution
1 Re-pricing of Empdovee Siock Optons granted during the opecial
financial year 2023-24 under the “Barbeque Nation Hospitality Rasolution
Limitad —Employea Stock Option Plan 20167 with tha
revised Vesting Pariod.
2 Re-pricing of Empéoves Sock Options granted during the Special

financial years 2023-24 and 2024-25 under the “BarbequeMation | Rasolution
Hospitality Limited - Employee Stock Dption Plan 2022°
with the revised Vesting Period.

3 Modification of the “Barbeque Nation Hospitality Special
Limited —Employes Stock Dption Plan 20157 Rasolution
4 Modification of the “Barbaque Nation Hospiality Special

Limitad —Employves Stock Option Plan 2022° Resolution

In compliznce with the appliceble provisions of the Act and the rules made thereunder, the

MCA Circulars, and the SEBI (LODR) Regudations, &5 amended, the Postal Bafot Mofics

(heretnafter referred fo-as. "the MNotice") along with explanatory statement setting out the

matenial &cis has been senf only throwsgh electronic mode to a8 thosa Sharehalders whosa

emall addresses are registered with the Company/Deposiories/Depository Participants as
an the cut-off date, Le., Friday, Februeary 13, 2026. The dispatch of Nolice through email has
been completed on Februany 17, 20248, Thi Notice is availableoon the Company's website ai

v barbequenation.com, and websites of Block Exchanges wharg shares of the

Company are listed, Le., BSE Limited (BSE) and National Stock Exchange of Indea Limitad

(NSE) at www.bisgindia.com and wwwonsgindia.com, respaclively, and s also availabda on

ihe wabsite of Central Depository services (India) Limited (heremafter referred b 28

‘COSL /" a-Voting Agency™) at www avatingindia. com,

In accordanca with tha MCA Circulars, tha Company is providing the facaity to its Membess

toedarcise their right to voba on the proposad resaolubions only by electronic means (remaka

e-Voling). Mo physical posial baliol forms or pre-paid business reply envelopes have been
dispatched tothe Members

The Shareholders arg hereby informed fhat:

1. The Company has provided an e-Voling facility o the Shareholdiars to cast their voles
elactranically on the resolutions sed forth o the Naobice, For this purpase, the Company
has appointed COEL to provide e-vating Facility to the Members

2, Members whose rarmes are racordad in the reagister of membars | registar of benaficial
owners maintaned by the Deposilonies as on the cut-of dats, i.e., Feday, February 13,
2026 ara aligible to cast vole only ihrough remote e-Noting. The waling rights of
Sharehalders for e-Voling shal be in proporiion o the shares held by them in the paid-up
equity share capital of the Company a5 on the cut-off date. Any person whd i not a
shareflder as on the cut-off date should treat this nofice for information purpase only

3. In case of Msmber(s) who have nof regisiered fheir emad addresses with the
Comgany,Depasitory’ Depaository Participant, they may register/update their email
atdraszes by contacting thewr respeciive Depository Participants.

4. The e-vating period will commence on Wednesday, February 1B, 2026, at 900 AM
(5T and conchude on Thuersday, March 19, 2026.a1 5:00 BM. (12T}, The e-voling shall
not be aSowed beyond the said date and time. The e-voling madule shall be disabled by
COSL far voting thesezfter, Gnoe the vote an the resolutions is cast by the shareholder,
g hrshassholoer shall not be asowed to modify it subsequenily.

5. The Members who are eligible to vole and have not received the Notice, can get a copy of
the Postal Baliot Motice by wiiting an emall fo the Company Secretary of the Company at
compliancam@barsequenation.com.

&. The Board of Direciors of the Company have appointed M Parameshwar G, Bhat,
Practising Company Secrefary (M. No.. F8860; C.P Mo.:11004), as a Scrutinizer for
conducting the Postal Baflot e-voting process in'a falr and transparent ranner

7. Theresults of Postal Ballot shal be declared on or before Sunday, March 22, 2026. The
posial ballot resufts along With tha Scrutinizer's Beport shall be placed on tha Company's
webisite 3t www barbequenation.com and on the website of COSL immadiaieky after
declaration and shall also be sulmitted 1o BSE and NSE.

4. Tha Rosolufions, iapproved and passed with requiste majorty, shall be deamed 1o kave
bean passed on th st date of e-vating, Le,, Thursday, March 19, 2026,

For detziled informaton regarding e-woling, please reder fo the Postal Ballot Motice, If yiou
have any giencs, doubls, of ssuas related to a-voling, kindly rafer 1o the Freguenty Asked
Questions (FAQS) and the user manual for Shateholders on how 10 ¢ast your wolas, availabda
al www avalingsndia.corm or witle an emall 1o halpdesk evadin@cdslindia.com of eall gn
1E00-21-08811

All gravances conmacied with tha a-voling facsly may ba addressed 1o Mr Bakesh Dal,
Sr. Manager, Central Deposiory Services (India) Limited, A Wing, 25th Floar, Marathan
Fidurg; Meafatlal M Compaunds, N M Joshi Marg, Lower Parel (Easl), Mumbai- 400013,
Maharashtra, India, or send an email fa helpdeésk evoling@edsindia,com or call toll fres nd
TEM-21-09811

By order of the Board
For United Foodbrands Limited
(Formerly known-as Barbeque-Matlon Hospitality Limited)

- 5“:‘!'.-
Plate: Bangalury i

: Amil ¥V Betala

Date: February 17, 2026 Chigf Financial Officer

SKF India Limited

CIN: L29130PN1961PLC213113

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 [20) 6411 2500 | E-mail: investorindia@5SKF.com
Website: https./'www.skf.com/infinvestors/skf-india-ltd

NOTICE WITH RESPECT TO SPECIAL WINDOW

Investors may send the documents to the Company or RTA on any of the address given below:

K

FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India (SEB!], through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2" July 2025 and HO/38/13/11(2)2026-MIRSD-
POD/ |/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
ownershipof shares previously submitted for transfer but rejected or returned due to deficiencies.
Eligibility:
Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SE8I discontinued transfer of shares in physical form), and whose requests were rejected or
returned due to deficiencies, are now eligible to re-lodge such requests,
Special Window Period:

From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary

documents during the above window, Please note that;

* Re-lodged securities will be transferred only in dematerialized (demat) form.

*  Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
addresses below,

»  Transfer will be processed only upon successful verification and compliance with SEBI guidelines.,

To

SKF India Limited

Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 02066112623

Email: investorindia@SKF . com

MUFG Intime India Private Limited
(Unit: SKF India Limited)
Vikhroli West, Mumbai — 400 083

Tel Mo #91 B10 811 8484
Investor Queries:

_Request.html

(Formerly Link Intime India Private Limited)

C-101, 1" Floor, 247 Park, Lal Bahadur Shastrl Marg,

investor.helpdesk@in.mpms.mufg.com
https:/ fweb.in.mpms.mufg.com/helpdesk/Service

Place : Pune
Date : 18" February 2026

Registered Office: Chinchwad, Pune 411033, Maharashtra, India

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections or pending deficiencies to avail themselves of this Special Window and complete the
transfer process in accordance with the SEBI circular.

For SKF India Limited

sdf-

Mayuri Kulkarni

Company Secretary & Compliance Officer

# G R INFRAPROJECTS LIMITED
Registered Office: Revenue Block No.223, Old survey No, 3841, 38472, Paiki and 33473,
Khata No.464, Kochariya, Ahmedabad, Gujarat - 382120
CIN: L45201GJ1995PLCDSBES2, Ph: 431 124-6435000
Website: www.grinfra.com, Email: es@grindra.com

NOTICE OF POSTAL BALLOT

The Members of G R Infraprojects Limited (the "Company®) are hereby informed that
pursuant to the provisions of Sections 108 and 110 and all other applicable
provisions, if any, of the Companies Act, 2013 (the "Act”), read with Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014 (the "Rules”),
Secretarial Standard on General Meetings lssued by the Institute of Company
Secretaries of India, Regulation &4 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (the “SEBI Listing Regulations®) including any
statutory modification{s), substitutionis) or re-enactment(s) thereof for the time
being in force, read along with the applicable circulars issued by the Ministry of
Corporate Affairs from time to time in this regard (the “MCA Circulars”) and any
other applicable law, rules and regulations (including any statutory modification{s)
or re-enactment(s) thereof, for the time being in force), the Company seeks the
approval of the Members for the Special Business by way of Special Resolution, as
set out In the Postal Ballot MNotice dated 17" February 2026 along with the
Explanatory Statement (the "Notice”), by way of electronic means (i.e. remote
i=voting) only.

The electronic coples of Postal Baklot Notice J"'Hutlﬂ"l along with the Explanatory
Statement have been sent on Tuesday, 17" February 2026, 1o those Members
whose names appear on the Register of Members/List of Beneficial Owners as
recelved from the Mational Securities Depository Limited (*NSDL") and Central
Depository Services (India) Limited (“CDSL") as on Friday, 13" February 2026
(" Cut-Off date”} and who have registered their e-mail addresses with the Company/
Depositories, Physical coples of the Postal Ballot Notice, along with Postal Ballot
forms and pre-paid business reply envelopes, are not being sent to the Members for
this Postal Ballot,

Members who have not registered their e-mail address and in consequence could
not receive the Postal Ballot Notice may temporarily register e-mail address with
the Company's RTA, M/s. KFin Technologies Limited ("Kfintech”). Post successful
registration of the e-mail address, the Member would receive a soft copy of the
notice and the procedure for e-voting along with the User ID and Password to enable
e-voting for this Postal Ballot. In case of any queries, member may write to
einward.risi@kfintech.com.

The Company has engaged the services of Kfintech to provide remote e-voting
facility to its members. The remate e-voting period commences from $:00AM (I5T)
on Thursday, 19" February 2026 and ends at 5:00PM (IST) on Friday, 200" March
2026. The remote e-voting module shall be disabled by Kfintech for voting
thereafter. Detailed instructions for e-voting have been provided in the Notice,
Members holding shares as on Friday, 13™ February 2026 (" Cut-Off date”) may cast
their vote by e-voting. Once the vote on a resolution is cast by the Member, he/she
is not allowed to change it subsequently. The voting rights of the Members shall be
in proportion to their shareholding of the paid-up equity share capital of the
Company as on the cut-off date. A person who is not a member as on the cut-off
date should treat this Notice for information purpose only. Any vote cast by the
Member beyond the aforesaid remote e-voting period shall not be valid and voting
through electronic means shall not be allowed beyond the said date and time.

The Board of Directors had appointed M/s. Ronak Jhuthawat & Co., Practicing
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot only
through the remote e-voting process and for scrutinizing the votes cast therein in a
fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person of
the Company, and the results of the Postal Ballot will be announced within two
working days from the conclusion of the remote e-voting period. The said results
would be displayed at the Registered Office of the Company and intimated to the
National Stock Exchange of India Limited |*NSE™) and BSE Limited ("BSE"] where the
shares of the Company are listed. Additionally, the results will also be uploaded on
the Company's website at www.grinfra.com and on the website of Kfin
Technologies Limited at www.evoting kfintech.com.

The Notice is available on the websites of the Company i.e. www.grinfra.com and of
the Stock Exchange(s] L.e. BSE Limited and the National 5tock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively and also on the
website of the Kfin Technologies Limited at www,evoting.kfintech.com.

In case you have any queries or issues regarding e-voting, please visit “Help &
FAQ's" section available at KFintech's website hitps.//evoting.kfintech.com/.
Alternatively, shareholders may write an email to ginward risi@kfintech.com or
contact Ms. Shobha Anand, Selenium, Tower B, Plot No- 31 & 32, Financlal District,
Nanakramguda, Serilingampally, Hyderabad, Telangana, India - 500032,

For G R Infraprojects Limited
&d/-

Sudhir Mutha

Company Secretary

ICS| Membership No. ACS18857

Date: 17.02.2026
Place; Udalpur

WONDER ELECTRICALS LIMITED
CIN: L31800DL2008PLE 85174
Regd. Office: 45, Ground Floor, Okhla Indusirial Estata.
Phase-lll, New Delhi-110020
Email: mfo@wondereleciricals.com; Website: www wondereleciricals.com, Tal: 011-68038952

W

WONDER

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT DM

NOTICE is hereby given that pursuant 1o Seclion 110 read with Section 163 of the Companies Act
2013 ["the Act™} and olher applicable provisions,  any,of the Act and Rule 20 and Rulke 22 of the
Companies (Management and Adménistration) Rules, 20714 ("Rules™), Regiistion 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Regulations, 20156
["SEBI Listing Regulations") and the Secretarial Standard on General Meetings issued by the
Institute of Company Secrelanas of India ("58-2%), as amanded from time fo lima, réad with the
Genaral Circular Nos. 142020 dated Aprl B, 2020, 1772020 dated Apdl 13, 2020, 2272020 dated June
15, 2020, 332020 dated September 28, 2020, 32020 daled December 31, 2020, 1002027 dated June
23, 2021, 20/2021 dated Dacember &, 2021, (272022 dated May 5, 2022, 1112022 dated Decamber 248,
2022 and General Circular Mo, 2023 dated 254k Seplember, 2023, Circufar Mo: 0972024 dated
Seplarmber 19, 3024 and General Circular Mo 0973025 daled Soeplamber 22, 2025 issued by the
Minisiry of Corporate Affairs ("MCAT) (hereinafier collectively referred io a5 "MCA Circulars”), for
the approval of the Mambers of Wonder Electricals Limited ("Company”) through Postal Ballot
by wating through electronic means {"remote e-woiing™) on the Specal Resodutions set out hereinaftar

Sr.no | Description of Resolution

1 Appointment of Mr, Atul Mital (DIN; 01321029) as an Independent
Director of the company

Type of Resolution
apecisl Resolution

The said MWofice is aizo availabie on the wiebsHe of the Comgany. www. wondereleciricals.com the
relewant section of the website of BSE Limited ("BSE"): www.bseindia.com and Mational Stock
Exchange of [ndia Lirndted ("NSE™): www nseindia.com on which the Equity Shares of the Comgany
are lisked and on fhe websile of National Secunifies Depository Limitad (NSDL) www. evoting nsdl.com
In comiphance with the MCA Circulars, the Company hag sent this Nokice on Tuesday,1Tth Febnuary,
20055 only in-electromic form to those Members whose names agpear in the Register. of Members/List
of Beneficial Dwrers as recelved from KFin Technologies Limited, he Company's Regestrar and
Transfar Agent (RTAT ! Depositories &s-on Friday, Febreary 13, 2026 ('Cub-06F date’} and whose email
addresses are registered wih the Company! RTA/Depasitory Participants (in case of electronic
shareholding) or who will register their email address in accordance with the process oullingd in this
Wotice, The waling rights of the Members shall ba in propartion o their share of the paid-up equily share
capital of the Comgany ag on the Cut-Off date ie,, Friday, February 13, 2026,

Tha Company has engaged the services of the Nakonal Securities Depository Limilad ('NSDL') for the
purpose of providing remate e-wating Tacility 1o its:members and the communication of the asseni or
dissent of the Members would only take place through the remate e-voling sysiem.

The remate a-voling period: commences from 3,00 am. (15T} on Wednesday, February 18, 2026,
and ends at 5.00 p.m. (I5T) on Thursday, March 18, 2026, The remole e-voling madule ehall be
disabled by WSOL for yoting thereafter and Shareholders will not be allowed to vole elecironically
beyond the said date and lime. During this perod, Shareholders of the Company holding shares in
dematerialized form. as on the Cut-off datae, 0., Friday, February 13, 2026, may cast their vote by
remate &-voling on the resolubions specified in lhe Nobice.
The Board has appointed Ms. Rubina Vohra, Praclicing Company: Secretary (Membership na. FC3
G277 proprietar al Mis. Rubina Viohra & Associales, Company Secrataries as Scrufinizar 1o scrubiniza
tha remote a-woling and a-voling process, in a fair and ransgarant manner.
The Serutinizar will submil his fepad be the Chairman of the Company, or any person authorized by
him upon compéetion of the scruliny of Bhe votes cast thraugh remote e-vofing, The resultsof the Postal
Baliot will be announced on or hefors Saturday, March 21, 2026, The said results along with the
Serutinizer's Repon would be intimated 1o BSE Limited and Mational Stock Exchange of India Limited,
whers the Equity Shares of the Company zre listad. The results will also be uploaded on the Comgany's
wabsste wiww wonderelectricals.com and on the webszie of National Securtias Depositery Limited
("MSOL") hitp:twww.evoling.nsdl .com!,
In case of any quaries, you may refar lha Fraquently Asked Questions (FAQs) for Shareholders and
e-Voling user manual for Shareholders avarlable at the download sechan of www. evoling.nsdi.com
of call on 022 - 4886 000 and 022 - 2433 7000 or send a requast at avoling@nedl.cofn.
For Mis Wonder Electricals Limited
Sdi-
Ohruy Kumar Jha
Company Secretary & Compliance Officer

Place: New Delhi
Date: 17.02.2026

TAMIL NADU INFRASTRUCTURE DEVELOPMENT BOARD
Ird floor, CMDA Building Towear-ll, 'Thalamuthu-MNatarajan Maaligai',
Mol Gandnl Irwin Road, Egmo srindl = 600 (N8

Phone: B44-2

INVITATION OF APPLICATIONS FOR RECRUITMENT OF PROFESSIONALS

THIDBE &= looking for exparenced dyramic canddales for positloning in e organization, an
contract basis for bwo posts of Professional Consultants for the Tax Poficy Ressarch Unit of Finance
Depariment.

Compelilive - Salary package  aligned with Gowernmentiallied sactor pay scales, basad
on guallficattons and experience, Far further information regarding the detaded qualificatsons
and experience, rales and responsibiliies “and  application’ formal please  wisil  websile
hitps:/itnidb.tn.gov.in undar ‘MNofifications’.

All flled applications shall be sent by email to soinfra.findpti@tn.gov.in, fininfracell@gmail.com
or through post 1o the above mantioned address in the prescnbed format,

Last date for receipt of application-is 26.02.2026

DIF=M i TeEnden s UEE

Chief Executive Officer, TNIDB

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase I, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Shares
A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
(“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
Company") prior to 01 April 2019 and:
a) hadnotlodged the shares for transfer; or
b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
deficiencies in documentation.

Vimta’

Driven by Graality. Isapired by Sclenos:

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors
may refer to the matrix provided below.

Lodged for transfer before
01* April 2019?

Is the Original Share Certificate | Whether Eligible to lodge in the
Available with the Investor? current window?

No - it is fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
> Securities which have been transferred to the IEPF

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and

Transfer Agent.
Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

Secretarial Department

141/2 & 142, 1DA, Phase—II
Cherlapally, Hyderabad —500 051
Email: shares@vimta.com

214, Raghava Ratna Towers
Chirag AliLane

Abids, Hyderabad —500 001
Email: ta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special- Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or

can be accessed by scanning the QR code : Bt wrnHl
CHAS i T .: For Vimta Labs Limited
e PN o) Sd/-
Place : Hyderabad g £ VRt L N Sujani Vasireddi

Date : 17" February 2026 B - = Company Secretary & Compliance Officer

| look at every side

hefore taking a side.

The Indian Express.

For the Indian Intelligent.

Inform your opinion with
insightful perspectives.
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CIN: L29130PN1961PLC213113
Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 (20) 6611 2500 | E-mail: investorindia@SKF.com

INVITATION FOR Ex::;“:ISN oF INTEREST FOR KAJARIA CERAMIC S LIMITED Wehbsite: htt]]E—:f,-"WWW.SHf.‘CDmﬁn,"invEStﬂrﬁ,."E-kf-iﬂdia -|td

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No. [CIN. L26924HR1 985PLC056150] NDTICE WITH HESP ECT Tﬂ SPECIAL WINDEW
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai, . FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209 . . _ ; : i >
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Reglstered Qfﬁce. SF-11, Se'cond Floor, JMD Regent Plaza, Mehrauli Gurgaon Road, Notlce is hereby given that the Securities and Exchange Board of India (SEBI), thraugh its circular
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Village Sikanderpur Ghosi, Gurgaon, Haryana-122001, Phone +91-124-4081281 SEBIHO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2 July 2025 and HO/38/13/11(2)2026-MIRSD-
ﬁ'o RELEVANT PARTICULARS Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate, POD/ I/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
1. IName of the corporate debtor along with | Disha Infraspace Solutions Private Limited Mathura Road, New Delhi- 110044 transfer r_EqLEEEH Ufph“m_fal shares. -I_-hFE' HLIETIVE 2 'ntE"dE_d tofacilitate genuine rnvestgr;s H .iecurtrlg
PAN & CIN (INCIRP) Phone: +91-11-26946409. Fax: +91-11-26946407 ownership of shares previously submitted for transfer but rejected or returned due to deficiencies.
CIN: U45402TN2007PTC063761 . gy : T iy : Eligibility:
PAN: AACCD6366R Website: www .kajariaceramics.com E-mail: investors@kajariaceramics.com - e——
. . ' , : Investors who had submitted transfer requests for physical shares prior to 01 April 2019 (the date
2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex, 3 : y . -
Maraimalai Nagar, S. No. 166, 167, 168 NOTICE_ from which SEBI discontinued transfer of shares in physical form), and whose requests were rejected or
Kilakaranai, Chengalpettu, Kancheepuram, returned due to deficiencies, are now eligible to re-lodge such requests.
Tamil Nadu.-603 209 SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES : :
i T Sy Special Window Period:
i of website OtAvallable ) . ih ih
4. |Defails of place where majority of fixed | NotApplicable Pursuant to the SEBI’s Circular No. HO/3$/ 1'3/ 1 1(2)2926-MIRSD-POD/I/3750/2026 dated From 05" February 2026 to 04" February 2027 (1 year)
assetsarelocated_ . _ January 30, 2026, the Shareholders of Ka]arla Ceramics Limited (‘Company ) are hereby Eligible shareholders are inwited to re-lodge their earlier transfer requests along with necessary
i 'S“St‘."'c';d capacity of main products/ | NotApplicable informed that a Special Window is opened for a period of one year from February 5, 2026 to decuments during the above window. Please note that:
ervi 3an A i L
6. |Quantity and value of main products/| NIL February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares. * Re-lodged securities will h_Etra‘”SfE”Ed':'”r"”“ dE“"M‘_E”‘“'IEF' |demat) form.
services soldin last financial year The Special Wind ) lable for t P dd t of physical sh hich *  Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
7~ [Numberofemployees/workmen ST ¢ Special Window is available for transfer and demat of physical shares which were sdidrassas Bala
8. |Further details including last available | Can be sought by writing an email to the RP at sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer = Transfer will be processed only upon successful verification and compliance with SEBI guidelines.
fi ial ith schedul flip.di i : : : :
t:/vngr;g:rssﬁttzrg?gr‘detvc\?rts afg a?/itljlae;)e :t Ip.dIS | mail.com I‘equests Wthh WEre Smeltted earher al’ld WEre l‘ej ected/retumed/not a'[tel’lded '[O due tO Inyestors may send thedu[u mentstothe [ﬂmpanllr or RTAon any U'FTI'IE' address E_i'l.l'E'ﬂ oelow:
~ |URL: deficiency in the documents/process/ or otherwise. S T e e
9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at . . ST . . . ndia Limit ntime India Frivate Limite
section 25(2)(h) of the Code is available at | ip.displ@gmail.com For clarity with regard to applicability of this Special Window to transfer deed(s) executed To, (Formerly Link Intime India Private Limited)
= ERkid — — —— before April 1, 2019, below matrix may be referred: Mayuri Kulkarni {Unit: SKF India Limited)
inatl:restae or receipt of expression of | SthMarch, - ; - . Company Secretary & Compliance Officer | C-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg,
111Date of issue of provisional list of | 9hMarch,2026 Lodged fon: transfer before Is tl.le orlgmal. share Whether ellglble .to lodge in Address: SKF India Limited. Chinchwad, Vikhroli West. Mumbai - 400 083
4 prospective resolution applicants _ Aprll 1, 2019? certificate available? the SpeCIal Window? Pune 411 033, Maharashtra, India. Tel No.:+91 810 811 B484
12 Last.dlate fqr submission of objections to | 12th March,2026 No - It is fresh lodgement Yes Yes Phone no: 020 66112623 Investor Queries:
_{provisional s Email: investorindia @SKF investor.helpdesk@in.mpms.mufg.c
13|Date of issue of final list of prospective | 15th March,2026 Yes - It was rejected/ Yes Yes all- INvEsLOTingld £an e gl irlliinds kol
resolution applicants returned earlier https://web.in.mpms.mufg.com/helpdesk/Service
14]Date of issue of information memorandum, | 16th March, 2026 _Request.html
evaluation matrix and request for resolution Yes No No e . :
plans to prospective resolution applicants No No : No We encourage all eligible investors who have not yet received transferred shares due to earlier
15]Last date for submission of resolution plans | 16th April, 2026 rejections or pending deficiencies to avail themselves of this Special Window and complete the
16]Process email id to submit Expression of | ip.displ@gmail.com ) ) ) .. ) ) transfer process in accordance with the SEBI circular.
Interest Kindly note that request(s) which are accompanied by original share certificate(s) alongwith e e
- ; : ) ) ) ) or n imite
17{[Details of the corporator debtor’s | NotAvailable transfer deed(s) and other supporting documents will only be considered under the Special
registration status as MSME ] ; Sd/-
Mr. G Ramchandran Window. Place : Pune Mayuri Kulkarni
o __ Resolution Professional | | T, ayai] of this Special Window, please contact to the Company’s Registrar and Transfer Date : 18" February 2026 Company Secretary & Compliance Officer
isha Infraspace Solutions Private Limited (IN CIRP)
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 Agent (‘RTA’) 1.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor, Registered Office: Chinchwad, Pune 411033, Maharashtra, India
- 18.09- F-10, Syndicate Residency, Dr. Thomas First Street, South . . .
gf‘:; :12:92nﬁ(;f6 goag Road, T. Nagai Chennai, Tamil Nadu - 600 017] | Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special- VIMTA LABS LIMITED
2 window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792 4 CIN: L24110TG1990PLC011977
United Foodbrands Py J p. , _ .- Registered Office: 142, IDA, Phase Il, Cherlapally,
» 2 W O BB Shareholders of the Company are also requested to update KYC details including PAN, lm a Hyderabad — 500051, Telangana, India.
= E ] 1 1 1 i 1 ic1 Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
United Foodbrands Limited Email ID, Address,.Moblle No. and Bagk Account dej[alls with the Dep9s1tory Partlclpant(s) = e s Al shoree ot o Webite: woanevimta com
(Formeriy known as Barbeque-Nation Hospitality Limited) [If shares are held in demat form] or with the RTA [if shares are held in physical form], to
: CIN: L5510 KAZ006PLCOTI03 ensure ease of communication and seamless payment of dividend (if any). Shareholders of o NOTICE TO SHAREHOLDERS _
Hegésldacrt:*d & Eu:ll_rgru:al& ";T'“Tﬁ' i:ahi:}elt l:}saill_puus.él.lllljl I'Ealu. Eﬂ_"|!1 &E[;éh 33 ;Ennr. the Company holding shares in physical form are requested to demat their shares by - Special Window for Tral.lsfer .and Dematerlalls§tlon of Phy.slcal Shares .
QUdakannai viiage, varinur I, AfjaRUr Road, EHEI-EIIUI'LI 5 ; bmitti h ctificate of £ 1 fRe. 1/- to their D it Participant A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
) ~ Karnalaka, India, Tel. No.. +9180 63134900 _ submitting share certificate of face value of Re. 1/- to their Depository Participant(s). 2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
E-mail: compliances@barbequenation.com | Website: www barbequenation:com For Kajaria Ceramics Limited (“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION . Sd/ Company ofor 01 Axi 2019 and
i P i : o Place: New Delhi Ram Chandra Rawat a)  hadnotlodged the shares fortransfer; or
iobice 1= herely given o the harenoigers/hlemoers of Unded roodbranas Limited . b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
(Formarly &nown ag Barbaque-Kation Hospitality Liritad) (herginafter refarmred o as “the Date: February 17, 2026 COO (A&T) & Company Secretary ) deficienc?iesin documentation )
Comgany”) In accordance with the provisions of Sections 108 and 110 of the Companias ' N -
Act, 2013, read with Rules 20 and 22 of the Companies (Management and Administration) Applicability of the Special Window
Rutes, 2014 and any other apphicahle provisions of the Companies Act, 2013 and the rndes For clarity regarding the applicability of this window to transfer deeds executed prior to 01 April 2019, investors
made theveunder {collectively referred to as “the Act™) (Including any statutory aai wr Branch : Rai, District Sonipat may refer to the matrix provided below.
modificalien(s) or re-enactment(s) thereof, lor the fime being in force), Regutation 44 of the 3h W i {51058
Securities and Exchanpe Board of India (Listing Obligations and Disclosure Reguirements) { arya“a} Lodged for transfer before Is the Original Share Certificate | Whether Eligible to lodge in the
Regulations, 2015 [hereinafter Teferred to as “the SEBI (LODR) Repulations’], the Bﬂﬂk ﬂfﬂamm 01* April 2019? Available with the Investor? current window?
Secrefanial Standard on General Meetings (heralnafter refered to as "55-2") issued by the - No - itis fresh lod : "
gement Yes
Insttuta of Company Secretares of Indfa, each as amanded, and In accordance with the POSSESSION NOTICE {Fﬂl‘ Immovable pmpertyuea} Yes, but reiected/ returned carl v I]efh(f g?;’lc E;‘:’CS;T itions stated
guidelines prescribed by the Ministry of Corporate Affairs for conducting general (As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002) e oarer es
meetings transacting tems through Postal Baliot by e-Vating, vide Genesal Circular Nos Whereas, Yes, was lodged No No
1472020 dated April 8, 2020, 17/2020 dated Apnl 13, 2020, and sobsequant circulars The undersigned being the authorized officer of the BANK OF BARODA under the Securitization and No, was not lodged No No
Issued n this regard, mncluding the Gtesl one, 0372025 dated September 22, 2025 Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers . . . . =
ihereinafter referred to as “the MCA Girculars”), and any other agplicable laws, rules, Conferred under Section 13(12) read with rule 3 of the Security Intarest {Enforcement) Rules, 2002 issued a Kindly nptethatonly requgst(s) WhI.Ch are accompanied by onglnal share certificate(s), transfer deed(s) and other
reguiations, cinculars and nofifications issued by any statutory/regulatory suthorities demand notice dated 09.09.2025, calling upon the borrower Mr. PANKAJ KUMAR PANDEY Slo Sh, supporting documents will be considered under the Special Window.
fincluding any statutory modification{s) ar re-enactmentis) theseof, for the time baing In PARMESHWAR (Applicant) & Mrs. CHANDNI PANDEY W/O Mr. PANKAJ KUMAR PANDEY (Co- Request(s) which will not be considered in this window:
farca); that the following Specil Business are proposad to be ransacted through Postal Applicant) to repay the amount menfioned in the notice being Rs. 13,34,699.78 (Rupees Thirteen Lakh >  Casesinvolving disputes between the transferor and the transferee
Ballat by remota e-Voling process only | "a-Voting™); Thlr‘tjr-l_h::ur Thousand Six Hundred Ninety-Nine a“_d P_alﬁa Seventy-Eight Only) as on 11-11-2025 >  Securities which have been transferred to the IEPF
{Inclusive of Interest up to 08.11.2025) plus unapplied interest w.e.f. 09.11.2025 and other charges o . ) S . .
unrealized thereon lill date of payment within 60 days from the date of raceipt of the said notice. Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and
Hem | Particulars of the Business Type of The barrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general Transfer Agent.
Na. Resolulion that the undersigned has taken possession of the property described herein below in exercise of powers Company: Registrar and Share Transfer Agents:
1 Re-pricingof Employes Stock Optians grantad during the Spacial conferred on him'her under Section (4) of section 13 of the act read with rule 8 of the sacurity interast Vimta Labs Limited CIL Securities Limited
financial year 2023-24 under the “Barbeque Mation Hospitality Resolution Enforcement rules, 2002 on this the 13th day of February of the year 2026, Secretarial Department 214, Raghava Ratna Towers
Limitad - Emplayea Stock Option Plan 2075" with the The borroweriguarantorMortgager in particular and the public in general is hereby cautioned not to deal with the 141/2 & 142, IDA, Phase — I Chirag Ali Lane
revised Vesting Pariod, property and any dealings with the property will be subject to the charge of the Bank Of Baroda for an amount of Cherlapally. Hyderabad —500 051 Abids. Hvderabad 500 001
— — : : Rs. 13,34,699.78 (Rupees Thirteen Lakh Thirty-Four Thousand Six Hundred Ninety-Nine and Paisa VO oA
2 H.E-pn!:mgu! Empiayee Sinck Dptians granted durng the ) Bpecial Seventy-Eight Only) as on 11-11-2025 (Inciusiva of Interast up to 08.11.2025) plus unapplied interast w.e.f. mail: shares@vimta.com mail: rta@cilsecurities.com
rlnaﬂn:.:l_al_','&a.rsE'EIEE-EJand.E*[JE'_-’-'-Eﬁunderl:hl? Emh&?“ﬂ Nation - | Resolution 08.11.2025 and other charges unrealized thereon till date of payment. For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
Hospilality Limited —Employee Stock Option Plan 2022 The borrawer's attention is invited to provision of sub-section (8) of section 13 of the act, in respect of time content/uploads/Special- Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or
with the revisad Viasting Period. available, to redeem the secured assets. . can be accessed by scanning the QR code : Be e
3 | Modification of the “Barbegue Nation Hospitality Special Description of the Immovable Property e s
Lirnited — Employes Stock Ogptlon Plan 2015 Resoluts Equilable [naﬁgage dt. 01.01.2016 of all that part and parcel of lhe residgnlia] property admeasuring E.:d 50, ‘- T
4 ification of the * ot B yards bearing H.no. 597 & IEEI? M-'-tlﬁakbﬂ Jamalpura Under M.C Limit Sonigat Haryana- 131001 belonging to LT 3 '1 LA . -
el et || [Mrs. CHANDNI PANDEY vide vasika no. 9783 dated 21.12.2015. The property is Boundad as under: On the BV For Vimta Labs Liited
Fl: Ry g i Morth - House of Baj Rani, On the South-Street, Onthe East- other's property, On the West-House of Surinder . e e g el S
Place : Hyderabad A R g B Sujani Vasireddi
- = 1 . th — = e e el . .
In compliance with the applicable provisions of the Act and the rules made thareunder, the Fiace :Rat {Sonipat) * Date-::13.02.2025 Authorized Officer, Bank of Baroda Date : 17" February 2026 B :-= = Company Secretary & Compliance Officer

WMCA Cirgulars, and the SEBI (LDODR) Reguiations, as amended, the Postal Ballot Nolice

(hereinafter referred fo as “the Nefice™) along with explanatory siatement setting out the > s T
material facts has been sent only through electronic mode to all those Shareholdars whose @ Ra]aSthan Tube HE"“fﬂdun"g com pa“? L"'n'tEd
emall addresses are registered with the CompanyDepositones/Depository Participants &s CIN: L2T10TRI1985PLEO033TO
o the cut-off date, Le., Friday, February 13, 2026 The dispatch of Nobce through emal has :
bepn completed an February 17, 2026, The Notice is availzble on the Company's wehsite t 4 WD HDEH ELECTR'CALS LlM |TED Registered Office: 28-37, Banke Bihari Industrial Area, Jatawali Mod, Maharkala Road, Village Dehra, Chomu,
wiww.barbequenation.com, and websites of Stock Exchanges where shares of the T E':‘é Lé‘ﬁmglﬁmﬁﬁﬂf";“ i Jalpur-303806, Phone: +318875008017, E-mail: rajtube@hotmail.com , Website: www.rajtube.com
Company are listed, Le., BSE Limited (B3E) and National Sfock Exchange of India Limited WONDER Sy LT, LIMIHAC EAIOF, GRS THEL S SR,
(NSE) at www.bseindizcom and www.nseindia.com, respectively, and is also avaliable on v s : Phase-lll, New Delhi-110020 EOR T HEEJEET?;E:DUE:EIELTEEHFE“EFé%'%%ETEEULTEI; 2025
1hE‘ w&hm‘le I:lr [:Em:ral anns}mry SEWIE’EE Hmh_all Lm'"md ihumlﬁarmr mfnnren o as Ema-it: |Erﬁ@“ﬂr&f&lﬂ‘:!“m!5.m1. WBh‘-!l'IB: www.ﬂundErEIECU‘ﬂals.CUm; T‘Ii |:|11-EE|:|53952 ecem _E_r' __H Y
‘COEL Y a-Voting Agendy” | at www evobingindia.com NOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT ION 1 R S e Nioe Morihe El_fd:; n .lr::fgnm
In accondance with the MCA Circulars, the Company is providing the Facility to iz Members NOTICE is hereby given that pursuant to Section 110 read with Section 108 of the Companies Act :L- Particulars 311202025 | 30092025]31/12/2024] 311122025 | 3171272024 | 31/03:2025
10 exercisa thelr ight fo vote on the proposed resolutions only by electronic means (remate 2013 ["the Act™) and ofher applicable provisions, if any, of the Act and Rule 20 and Rule 22 of the b2 I | Un-audited |Un-audited|Un-sudited_Un-audited | Un-audited | Audited
a-%oting). Mo physical postal ballat forms or pre=paid business reply envelppes hawve begn Companies (Managemeant and Administration) Rulas, 2014 ("Rules™), Regulalion 44 of the Sscuriias | |[Revenue from operations 351.24 4.43 1,760.79 | 1.700.64 | 4,846.21 | 5,634.08
dispatchad to the Members and Exchanga Board of India-(Lstng Obligations-and Disclosure Requirements) Reguiations, 2015 Il | Other Income [ . - 0.81 0.01 9.02
i (“S8EBI Listing Regulations™) and the Secrelarial Standard on General Meetings issued by the Il |Total Revenue (1+11) | 351.24 4.43 1,760.79 | 1,701.45 | 4,B46.22 | 5,643.10
':'heﬁhagehmdersmgherehﬁ;mmeﬂ;; facility 1o the Sharehold S s Institute of Company Secretaries of India ("85-2"), as amended from time 1o time, read with the IV |Expensges L . -
. The Company has provided an e 4 facl 8 wNArennicers io Cast ey Genaral Circular Nos: 14:2020 dated Apnl 8, 2020, 17/2020 dated April 13, 2020, 2212020 dated June a) Coet of materiale consumed . . 11.638.66 | 572.00 | 4.340.05 | 4.594.22
electronically an the resolutions s=t forth in the Netice. For this purpose, the Company 15, 2020, 33/2020 dated Saptember 28, 2020, 38/2020 dated December 31, 2020, 102021 dated June :‘:h::ll Purchases of stock-in-trads . =21k . . i all -
has appointed COSL o provide e-Vioting facility foihe Members 23, 2021, 20V2021 dated Decambar 8, 2021, 0212022 dated May 5, 2022, 1172022 dated December 28 : a
: Lo - ” 3072 and Ganeral Circular No. 9202% datad 25t Septembar, 2023, Circular No: 082024 dated \CFCHEIRR I TVentaries Ot Rt goods;
2. Members whose names afe recorded in the regastar of members / regisier of beneficil ; : . it L, il : R, . work-inprogress and stock-in-trade 5216 . B9.52 | B74.97 331.00 | B93.42
owners maintained by the Deposiories as on the cut-off date, ie., Friday, Febroary 13 SEFIRMORr:19, Fied BNd beetnl Liramar HO GWaDeS Saten SepthiaR La, oy BpUsa Dr e | fit 21 1 |
o fian ; P e TR s Ministry of Corporate Affairs ("MCA") (hereinaftar collectively referred to as "MCA Circulars™), for \d) Employee benelits expense : - 86 5.35 54,98 90
Eha.l'ﬂllmefﬁfﬂf E:*".I":IHII'IQ Eha" hE iI'I Fﬁ}ﬂl:ll't-:ﬂﬂ t{l' th"ﬂ Ehﬁr‘EE ﬂE-'l[ﬁ h"' 1hE|T| i“l thﬂ Faid'ﬂn L'lﬁl' n‘lmjng ui'lrnugh Elgmrnnm RN I:Ir'ﬂfml.la H_lﬁ"ng’l i tha Er_‘mci_a_; Rﬂsmuuuns sl ol [-__gq'.._'l.”aﬂ_gr {E]‘ D'E‘F"En-‘lallﬂ“ & ﬁ.mm‘tllﬂl]ﬂ.r‘l Emﬂﬂm 1.82 1.&-2 2'152 547 T.44 “3.?3
eQuily share capital of the Company as on the cut-off date. Any person who is not a {e} Other expenses 737 | 008 | 2467 3533 | 6577 [ 9620
sharehalder as on the cut-off date should treat this notice for information purpose only. Sr.no | Description of Resolution Type ':'1' Resalution Total expenses (IV) | 61.83 4.54 1,788.91 | 1,521.33 | 4,907.59 | 5,592.37
3. In case of Membar(s) who have not registered their email addresses with the 1 #pqllntmn?ttﬁrllr. Atul Mital (DIN: 091321029} as an Independent | Special Resolution Vv |Profit / (Loss) before exceplional and L o o o - o
Comgpany/Depasitory/ Depository Participant, they may registerupdate their email HBGIOE Ui AR SompRny & 'E:“ﬂ":g'f"?? item and tax (lIHV) 289.41 (0.11) | (28.12) | 18072 | (61.37) 50.73
atdragses by contacting their respective Depository Participants., The said Motice is @so availabla on the website of the Company: www, wonderedectricals.com the Vil |p n;:;tp f {LT }L"_;fm axira-ordinary tem and | ) . ) ) ’ )
4, Tha e-vating period will commence on Wednesday, Febrisary 18, 2026, ab 9:00 AN, relevant sechon of the website of BSE Limiled "BSE"): www bseindia,com and National Stock b - Y o — sy Teoag = T
{15T) and conclude on Thursday, March 19, 2026 at 5:00 PM. (I5T). The e-voting shall Exchange of India Limsted ("NEE"): www.nseindia.com on which tha Equily Shares of the Company ax (V-vl) | - (0.11) | (28.12) : (61.37) :
e Ao Dasiid B asikd b And Tns: Tha exsibiie madiie shall bt abied are listed and on e website of National Securiies Depository Limited (NSDL): www.evoting nsdl com Vill| Extra-ordinary Item (refer note below) ' : : : = = :
IR P i S VAR L e T TN T 1 Tl e by : o ; _ . IX | Profit / (Loss) before tax (VII-VIN) 289.41 (0.11) | (28.12) | 180.92 (61.37) 50.73
COSL for voting thereafier. Once the vote on tha resolutions is cast by the shareholder In-compdiance with the MCA Circulars, the. Company has sant this Notice-on Tieesday, 17t February ¥ |T .
such sharehnhiersha“in.nt bie alliowed to modify it subsesuenth y 2026 anly in electronic farm ta those Membsers whose names appear in the Register of Members/List K N AR
&5 i RERY: of Beneficial Owners as received from KFin Technolagies Limied. the Company's Registrar-and (a) Current tax - - - - - 2.00
5. Tha Members wh_n are E;.Iﬁ:l"tlh?!ﬂ yite Hnl:l_rw'.re nof raceived the Notice; can get 2 cogy of Transfer Agent ('RTA') | Depositories as on Friday, February 13, 2026 {Cut-Off date’) and whose emad {b) Deferred tax I - - - - - -
the Postal Baltot Notice by writing an 2mail to the Company Sacretary of the Company 2l addresses are registersd with the Company! RTA/Deposiory Participants {in case of elactronic Xl |Profit / (Loss) for the year (IX-X) | 289.41 (0.11) | (28.12) | 180.12 (61.37) 48.73
compliance@barbequenation.com. shareholding) or who will register their email address in accordance with the process oullined in this Xl | Other Comprehensive Income
&, The Board of Directors of the Company have appainted Me Parameshwar G, Bhat, MNatice. The veling rights of the Members shall be in proponion ko their share of the paid-up squity share items that will not be reclassified to profit
Practising Company Sacretary (M. No.: FBBA0; C.P Mo 17004), as a Scrutinizer for capital of the Gompany as-on ihe Cut-Off dals Lo, Friday, February 13, 2025, or loss
conducting the Postal Balot e-voling process in a fair and transparent mannes The Company has engaged the services of the National Securities Depository Limited {NSDL) for the - Remeasurement Gains/{Losses) on c 2 : A 3 !
7 T e of Prstal Ball i | fore Sind : 48T purpose of providing ramaote e-vobing facility to s meambers and the communication of the assant ar Defined Benefit Plans - - - - - -
; 'mzlzu Itls ::lr FT:I?1 tal :33 o Slll'nﬂlht:ue5 EEITH rl?ﬂ E;IE;:D': "L:]" Ifl?- T:“’hﬁgtiu -4 T: dissent of the Members would only take place through the remole e-voling system -Income tax on above
i b o b ok el e LR S U e N e The remole e-voling period commences from 9.00 a.m. (IST) on Wednesday, Fabruary 18, 2026, Total other comprehensive income (X1} ¢ - . . . -
websita at www.harbaquenation.com and on the website of LIS immediately aiter and ends at 5.00 p.m. (IST) on Thursday, March 18, 2026. The remote e-vofing module shall be Xlii | Total Comprehensive Income for the Year (XI-XIl) | 289.41 (0.11) | (28.12) | 18012 | (61.37) 48.73
deslarationand shall also be submitted to BE and NSE disablad by NSOL for voling thereafler and Sharehokders will not be allowad to vobe electronically Paid up equity share capital 450.78 450,78 | 450.78 | 450.78 450.78 | 450.78
& Tha Rasohutions. i approved and passad with raguisite majority, shall be desmed 1o have beyond the said date and fime. During this period, Shareholders of the Company hotding shares in Face value of equity share capital 1.00 1.00 10.00 1.00 10.00 10.00
bean passed on tha kst date of e-vating, Le., Thursday, Mazsch 19, 2026 dematerialized form, a5 on the Gui-off date, la., FrldaJ_.-. February 13, 2026, may cast thelr voba by %IV| Earnings per share (of Rs. 10/- each) (not
For detailed Information regarding e-vating, plaase refer to the Postal Ballat Notice, If you FENGE SO A1 TESCRnE: S cEaied WY (e A ‘ annualised for quarters):
nave any queries, douds, or issues ralated 1o e-voting, kindly refer 1 the Erequently Asked Tha Board has appoinied Ms. Rubina Vahra, Frachcing Company Sacretary {Membership no. FLS Basic/Diluted 0.64 (0.00) | (0.62) 0.40 (1.36) 1.08
Duestions (FAGS) and the user manual for Shareholders on fow 10 cas! your votes, avallable ﬁ:@nﬁrﬁﬁr&ﬂﬂ M;::T.:Euiw?ﬁ::s: EIT'I??EE::E?:?Q Fasr:: lrerlzrr:?'rifs seiniar o seine lotes.
at wwwayntingmdia.com or welle an el o hebpdesk svotngE@edsSadia com or call on ot o : ap C pia ; - 1. The above Unaudited Resuits for Quarter and Nine Months ended 31st December 2025 have been reviewed by audit committes and approved by the
W, Ovatingsndia. com. hesclesh , :
1800-21-0991 1 :!'15 Serutinizar will sulr:ll'ﬁl- his rapaort IHEII the ﬂhﬁ"""Er"ll of L";‘E E”’“pﬂﬂﬁ'b;" Ef'_llf_r'h‘[iﬂﬁt'ﬁ Hlllhﬁflzpﬂs h'.ll' bosrd af Directorsal thair respective meeting hebd on 141h February 2006, The Audiars have carried aul Limited Review of the above Financial Besults as
et , im upon compéetion of the scruting of the wotes cast through remote 2-voting, resulis of the Posta required under Regulation 33 of SEB1 | Listing Chisgations and Disclosure Requiraments | Regulations, 2015
All prigvancaes connected with the e-vating facility may be addressed 1o Me. Rakesh Dalvi, Baliol will be announced on or before Saturday, March 21, 2026. The said resulls along with the 2. These above unaudiled financial results have been prapared in accordance with Indian Accounting Standards (nd AS) prescribed under Section 133 of
or. Manager, Central Deposiory Services (india) Limited, & Wing, 25t Fioar, Masathon Scrutinzer's Repon would be infimated fo BSE Limited and Mational Stock Exchange of india Limited the Companies Act 2013 read with the redevant Rules thereunder and in terms of Regulation 33 of the SEBI (Listing obligations & Desclosure
Futures, Matatlat MIll Comgounds, N M Joshl Marg, Lower Parel (East), Mumbal - 800013, whera the Equily Shares of the Campany ara listed, The rasults will alsa be uploaded on the Company's ; E_H“':I"'"f;"’“"'lii'_tfj'-'5"-"5!5'””5T§U15- ) i
: ; Y y : s pbricl i i i i i . During the guartar, na investor complaints wererecai
:Télgr;?h:]?ﬁ::ﬂ B B IS A SR Y SR T, Fi?ﬁ"?mﬁﬂii{?ﬁ;?gﬂ?ﬂfﬂd O 2. Welisith. Of: pAIRnal Sucariied Boskeiony. Ll 4. The Company I5engaged in e business of manufacturing of ERW Steel Tubes, Az thareis only one reporiable segment, the campany has nol glven any
s o 3 b segmiant infermation
In case of any queries, you may refer the Frequently Asked Cuesbons {FAUs) for Sharehokiers and 5, TE anaudited financial results: for tha quarier and nine menths ended 315t December,2025 are available on the website of the
By order of the Boand e-Voling user manual for Shareholders availabla al the downioad secion of weww avaling.nsdl com Campany(www, rajtube com) and an the website of the Steck Exchange www hasindiz.com)
Far United Faodbrands Limited orcall on §&2 - 4686 7000 and BEZ - 2499 7000 or send a request at evoling@nsdi com 6. PravisionTor taxation, ifary, will be consisered af year end.
(Farmesly known'as Barbegue-Nation Hospitality Limited) For Mis Wonder Elactricals Limited f. Thefigures of th pravious year have: boen regrouped! rearranged whereever nacessary
8. Mo productlon activities are carried out during the gearter edning 31,12:2025
Place: Bengalury fl- Place: New Delhi Dhruv Kumar ﬁﬂra 3, The revenus generated this quartercame from the sake gt our aid stock, RAJASTHAN ngrEﬂi;Tjgi;iLgE;g%:Pf:ﬁfgg
Diate: February 17, 2026 B IHMF":?IE Date: 17.02.2026 Company Secretary & Compliance Officer Place: Jaipur PANKAJ JAIN
Ghiel Francial Ufticer Date: 14th February 2026 Whole Time Director {DIN:11098222)
®® © o® © epaperfinancialexpressng @ @ New Delh o® ©




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

WEDNESDAY, FEBRUARY 18, 2026

18

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ﬁlé RELEVANT PARTICULARS
1. |Name of the corporate debtor along with | Disha Infraspace Solutions Private Limited
PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,

Tamil Nadu-603 209

3. |URL of website NotAvailable
4. |Details of place where majority of fixed | NotApplicable
assets are located
5. |Installed capacity of main products/ | NotApplicable
services

6. |Quantity and value of main products/ | NIL
services sold in last financial year
7. |Number of employees/ workmen NIL

8. |Further details including last available | Can be soughtby writing an email to the RP at
financial statements (with schedules) of | ip.displ@gmail.com

two years, lists of creditors are available at
URL:

9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at
section 25(2)(h) of the Code is available at | ip.displ@gmail.com

URL:

10{Last date for receipt of expression of | 5thMarch,2026
interest

11/Date of issue of provisional list of | 9thMarch,2026
prospective resolution applicants

12)Last date for submission of objections to | 12th March,2026
provisional list

13)Date of issue of final list of prospective | 15th March,2026
resolution applicants

14]Date of issue of information memorandum, | 16th March,2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.Last date for submission of resolution plans | 16th April, 2026

164Process email id to submit Expression of | ip.displ@gmail.com
Interest

17)[Details of the corporator debtor’s | NotAvailable
registration status as MSME.]

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

(Formerly known as Barbegue-Nation Hospitality Limited)
CIN: L55101KAZ006PLCO73031
Registered & Corporate Office: “Saket Callipolis®, Unit Mo, 601 & 602, 6" Floor,
Croddakannalll Village. Varthur Hobli, Sarjapur Road, Bengalury - 560035,
Karnataka, India. Tel. No.; + 9180 69134900;
E-mail; compliancembarbaquenation.com | Website: www. Darbequenation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Mofice |5 hereby given o the Shargholders/Members of United Foodbeands Limited
(Farmerly known'as Barbeque-MNation Hospitaldy Limited) (hereinafter referred to as “the
Company”) in accordance with the provisions of Sections 108 and 110 of the Companies
Ach, 013, read with Rulies 20 and 22 of the Companies (Managament and Adminisiraton)
Rues, 2014 and any other applicable provisions of the Companies Act, 2013 and the rulas
made thersunder [colfectively referred to as “the Act’) (inchuding any sfatutory
mdification{s) or re-enactmentrs) theraof, for the time being In foree), Regulation 44 of the
Securities and Exchange Board of India iListing Obligations and Disclisure Requirements)
Regulations, 2015 [hereinafter refermed to-as “the SEBI (LDDR) Regulations™], the
Gecretanial Standard on General Meetings (hereinafter referred io as *55-2") issued by the
Institute - of Company Secretanies of indea, each as amendad, and in accprdance with the
giadelines prescrbad by the Ministey of Gorporate Aftsirs lor conducling gemarsl
meefings/transacting iiems throwgh Postal Ballot by e-Voting, vide General Circolar Nos.
1472020 dated April B, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
isgued in this mgard, including the latest one, 032025 dated September 22, 2025
iherginafter referred to as “the MCA Circulars”™), and any other applicabie laws, rules,
requlatipna, circulars-and notifications issued by amy statutory/reguiatory authorities
fincliding any siatutory modification{s) o re-anacimentis) thareot, for the Hme balng in
lorcea), that the following Special Businass are proposed o be transacted through Postal
Ballot by ramote a-Vofing process only ("e-Vating™):

ltem | Particulars of the Business Type of
No. Resolution
1 Re-pricing of Empdovee Siock Optons granted during the opecial
financial year 2023-24 under the “Barbeque Nation Hospitality Rasolution
Limitad —Employea Stock Option Plan 20167 with tha
revised Vesting Pariod.
2 Re-pricing of Empéoves Sock Options granted during the Special

financial years 2023-24 and 2024-25 under the “BarbequeMation | Rasolution
Hospitality Limited - Employee Stock Dption Plan 2022°
with the revised Vesting Period.

3 Modification of the “Barbeque Nation Hospitality Special
Limited —Employes Stock Dption Plan 20157 Rasolution

4 Modification of the “Barbaque Nation Hospiality Special
Limitad —Employves Stock Option Plan 2022° Resolution

In compliznce with the appliceble provisions of the Act and the rules made thereunder, the

MCA Circulars, and the SEBI (LODR) Regudations, &5 amended, the Postal Bafot Mofics

(heretnafter referred fo-as. "the MNotice") along with explanatory statement setting out the

matenial &cis has been senf only throwsgh electronic mode to a8 thosa Sharehalders whosa

emall addresses are registered with the Company/Deposiories/Depository Participants as
an the cut-off date, Le., Friday, Februeary 13, 2026. The dispatch of Nolice through email has
been completed on Februany 17, 20248, Thi Notice is availableoon the Company's website ai

v barbequenation.com, and websites of Block Exchanges wharg shares of the

Company are listed, Le., BSE Limited (BSE) and National Stock Exchange of Indea Limitad

(NSE) at www.bisgindia.com and wwwonsgindia.com, respaclively, and s also availabda on

ihe wabsite of Central Depository services (India) Limited (heremafter referred b 28

‘COSL /" a-Voting Agency™) at www avatingindia. com,

In accordanca with tha MCA Circulars, tha Company is providing the facaity to its Membess

toedarcise their right to voba on the proposad resaolubions only by electronic means (remaka

e-Voling). Mo physical posial baliol forms or pre-paid business reply envelopes have been
dispatched tothe Members

The Shareholders arg hereby informed fhat:

1. The Company has provided an e-Voling facility o the Shareholdiars to cast their voles
elactranically on the resolutions sed forth o the Naobice, For this purpase, the Company
has appointed COEL to provide e-vating Facility to the Members

2, Members whose rarmes are racordad in the reagister of membars | registar of benaficial
owners maintaned by the Deposilonies as on the cut-of dats, i.e., Feday, February 13,
2026 ara aligible to cast vole only ihrough remote e-Noting. The waling rights of
Sharehalders for e-Voling shal be in proporiion o the shares held by them in the paid-up
equity share capital of the Company a5 on the cut-off date. Any person whd i not a
shareflder as on the cut-off date should treat this nofice for information purpase only

3. In case of Msmber(s) who have nof regisiered fheir emad addresses with the
Comgany,Depasitory’ Depaository Participant, they may register/update their email
atdraszes by contacting thewr respeciive Depository Participants.

4. The e-vating period will commence on Wednesday, February 1B, 2026, at 900 AM
(5T and conchude on Thuersday, March 19, 2026.a1 5:00 BM. (12T}, The e-voling shall
not be aSowed beyond the said date and time. The e-voling madule shall be disabled by
COSL far voting thesezfter, Gnoe the vote an the resolutions is cast by the shareholder,
g hrshassholoer shall not be asowed to modify it subsequenily.

5. The Members who are eligible to vole and have not received the Notice, can get a copy of
the Postal Baliot Motice by wiiting an emall fo the Company Secretary of the Company at
compliancam@barsequenation.com.

&. The Board of Direciors of the Company have appointed M Parameshwar G, Bhat,
Practising Company Secrefary (M. No.. F8860; C.P Mo.:11004), as a Scrutinizer for
conducting the Postal Baflot e-voting process in'a falr and transparent ranner

7. Theresults of Postal Ballot shal be declared on or before Sunday, March 22, 2026. The
posial ballot resufts along With tha Scrutinizer's Beport shall be placed on tha Company's
webisite 3t www barbequenation.com and on the website of COSL immadiaieky after
declaration and shall also be sulmitted 1o BSE and NSE.

4. Tha Rosolufions, iapproved and passed with requiste majorty, shall be deamed 1o kave
bean passed on th st date of e-vating, Le,, Thursday, March 19, 2026,

For detziled informaton regarding e-woling, please reder fo the Postal Ballot Motice, If yiou
have any giencs, doubls, of ssuas related to a-voling, kindly rafer 1o the Freguenty Asked
Questions (FAQS) and the user manual for Shateholders on how 10 ¢ast your wolas, availabda
al www avalingsndia.corm or witle an emall 1o halpdesk evadin@cdslindia.com of eall gn
1E00-21-08811

All gravances conmacied with tha a-voling facsly may ba addressed 1o Mr Bakesh Dal,
Sr. Manager, Central Deposiory Services (India) Limited, A Wing, 25th Floar, Marathan
Fidurg; Meafatlal M Compaunds, N M Joshi Marg, Lower Parel (Easl), Mumbai- 400013,
Maharashtra, India, or send an email fa helpdeésk evoling@edsindia,com or call toll fres nd
TEM-21-09811

By order of the Board
For United Foodbrands Limited
(Formerly known-as Barbeque-Matlon Hospitality Limited)

- 5“:‘!'.-
Plate: Bangalury i

: Amil ¥V Betala

Date: February 17, 2026 Chigf Financial Officer

SKF India Limited

CIN: L29130PN1961PLC213113

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 [20) 6411 2500 | E-mail: investorindia@5SKF.com
Website: https./'www.skf.com/infinvestors/skf-india-ltd

NOTICE WITH RESPECT TO SPECIAL WINDOW

Investors may send the documents to the Company or RTA on any of the address given below:

K

FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India (SEB!], through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2" July 2025 and HO/38/13/11(2)2026-MIRSD-
POD/ |/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
ownershipof shares previously submitted for transfer but rejected or returned due to deficiencies.
Eligibility:
Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SE8I discontinued transfer of shares in physical form), and whose requests were rejected or
returned due to deficiencies, are now eligible to re-lodge such requests,
Special Window Period:

From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary

documents during the above window, Please note that;

* Re-lodged securities will be transferred only in dematerialized (demat) form.

*  Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
addresses below,

»  Transfer will be processed only upon successful verification and compliance with SEBI guidelines.,

To

SKF India Limited

Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 02066112623

Email: investorindia@SKF . com

MUFG Intime India Private Limited
(Unit: SKF India Limited)
Vikhroli West, Mumbai — 400 083

Tel Mo #91 B10 811 8484
Investor Queries:

_Request.html

(Formerly Link Intime India Private Limited)

C-101, 1" Floor, 247 Park, Lal Bahadur Shastrl Marg,

investor.helpdesk@in.mpms.mufg.com
https:/ fweb.in.mpms.mufg.com/helpdesk/Service

Place : Pune
Date : 18" February 2026

Registered Office: Chinchwad, Pune 411033, Maharashtra, India

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections or pending deficiencies to avail themselves of this Special Window and complete the
transfer process in accordance with the SEBI circular.

For SKF India Limited

sdf-

Mayuri Kulkarni

Company Secretary & Compliance Officer

# G R INFRAPROJECTS LIMITED
Registered Office: Revenue Block No.223, Old survey No, 3841, 38472, Paiki and 33473,
Khata No.464, Kochariya, Ahmedabad, Gujarat - 382120
CIN: L45201GJ1995PLCDSBES2, Ph: 431 124-6435000
Website: www.grinfra.com, Email: es@grindra.com

NOTICE OF POSTAL BALLOT

The Members of G R Infraprojects Limited (the "Company®) are hereby informed that
pursuant to the provisions of Sections 108 and 110 and all other applicable
provisions, if any, of the Companies Act, 2013 (the "Act”), read with Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014 (the "Rules”),
Secretarial Standard on General Meetings lssued by the Institute of Company
Secretaries of India, Regulation &4 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (the “SEBI Listing Regulations®) including any
statutory modification{s), substitutionis) or re-enactment(s) thereof for the time
being in force, read along with the applicable circulars issued by the Ministry of
Corporate Affairs from time to time in this regard (the “MCA Circulars”) and any
other applicable law, rules and regulations (including any statutory modification{s)
or re-enactment(s) thereof, for the time being in force), the Company seeks the
approval of the Members for the Special Business by way of Special Resolution, as
set out In the Postal Ballot MNotice dated 17" February 2026 along with the
Explanatory Statement (the "Notice”), by way of electronic means (i.e. remote
i=voting) only.

The electronic coples of Postal Baklot Notice J"'Hutlﬂ"l along with the Explanatory
Statement have been sent on Tuesday, 17" February 2026, 1o those Members
whose names appear on the Register of Members/List of Beneficial Owners as
recelved from the Mational Securities Depository Limited (*NSDL") and Central
Depository Services (India) Limited (“CDSL") as on Friday, 13" February 2026
(" Cut-Off date”} and who have registered their e-mail addresses with the Company/
Depositories, Physical coples of the Postal Ballot Notice, along with Postal Ballot
forms and pre-paid business reply envelopes, are not being sent to the Members for
this Postal Ballot,

Members who have not registered their e-mail address and in consequence could
not receive the Postal Ballot Notice may temporarily register e-mail address with
the Company's RTA, M/s. KFin Technologies Limited ("Kfintech”). Post successful
registration of the e-mail address, the Member would receive a soft copy of the
notice and the procedure for e-voting along with the User ID and Password to enable
e-voting for this Postal Ballot. In case of any queries, member may write to
einward.risi@kfintech.com.

The Company has engaged the services of Kfintech to provide remote e-voting
facility to its members. The remate e-voting period commences from $:00AM (I5T)
on Thursday, 19" February 2026 and ends at 5:00PM (IST) on Friday, 200" March
2026. The remote e-voting module shall be disabled by Kfintech for voting
thereafter. Detailed instructions for e-voting have been provided in the Notice,
Members holding shares as on Friday, 13™ February 2026 (" Cut-Off date”) may cast
their vote by e-voting. Once the vote on a resolution is cast by the Member, he/she
is not allowed to change it subsequently. The voting rights of the Members shall be
in proportion to their shareholding of the paid-up equity share capital of the
Company as on the cut-off date. A person who is not a member as on the cut-off
date should treat this Notice for information purpose only. Any vote cast by the
Member beyond the aforesaid remote e-voting period shall not be valid and voting
through electronic means shall not be allowed beyond the said date and time.

The Board of Directors had appointed M/s. Ronak Jhuthawat & Co., Practicing
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot only
through the remote e-voting process and for scrutinizing the votes cast therein in a
fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person of
the Company, and the results of the Postal Ballot will be announced within two
working days from the conclusion of the remote e-voting period. The said results
would be displayed at the Registered Office of the Company and intimated to the
National Stock Exchange of India Limited |*NSE™) and BSE Limited ("BSE"] where the
shares of the Company are listed. Additionally, the results will also be uploaded on
the Company's website at www.grinfra.com and on the website of Kfin
Technologies Limited at www.evoting kfintech.com.

The Notice is available on the websites of the Company i.e. www.grinfra.com and of
the Stock Exchange(s] L.e. BSE Limited and the National 5tock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively and also on the
website of the Kfin Technologies Limited at www,evoting.kfintech.com.

In case you have any queries or issues regarding e-voting, please visit “Help &
FAQ's" section available at KFintech's website hitps.//evoting.kfintech.com/.
Alternatively, shareholders may write an email to ginward risi@kfintech.com or
contact Ms. Shobha Anand, Selenium, Tower B, Plot No- 31 & 32, Financlal District,
Nanakramguda, Serilingampally, Hyderabad, Telangana, India - 500032,

For G R Infraprojects Limited
&d/-

Sudhir Mutha

Company Secretary

ICS| Membership No. ACS18857

Date: 17.02.2026
Place; Udalpur

CIN: L31800DL2008PLE 85174
Regd. Office: 45, Ground Floor, Okhla Indusirial Estata.
Phase-lll, New Delhi-110020
Email: mfo@wondereleciricals.com; Website: www wondereleciricals.com, Tal: 011-68038952

w— WONDER ELECTRICALS LIMITED

WONDER

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT DM

NOTICE is hereby given that pursuant 1o Seclion 110 read with Section 163 of the Companies Act
2013 ["the Act™} and olher applicable provisions,  any,of the Act and Rule 20 and Rulke 22 of the
Companies (Management and Adménistration) Rules, 20714 ("Rules™), Regiistion 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Regulations, 20156
["SEBI Listing Regulations") and the Secretarial Standard on General Meetings issued by the
Institute of Company Secrelanas of India ("58-2%), as amanded from time fo lima, réad with the
Genaral Circular Nos. 142020 dated Aprl B, 2020, 1772020 dated Apdl 13, 2020, 2272020 dated June
15, 2020, 332020 dated September 28, 2020, 32020 daled December 31, 2020, 1002027 dated June
23, 2021, 20/2021 dated Dacember &, 2021, (272022 dated May 5, 2022, 1112022 dated Decamber 248,
2022 and General Circular Mo, 2023 dated 254k Seplember, 2023, Circufar Mo: 0972024 dated
Seplarmber 19, 3024 and General Circular Mo 0973025 daled Soeplamber 22, 2025 issued by the
Minisiry of Corporate Affairs ("MCAT) (hereinafier collectively referred io a5 "MCA Circulars”), for
the approval of the Mambers of Wonder Electricals Limited ("Company”) through Postal Ballot
by wating through electronic means {"remote e-woiing™) on the Specal Resodutions set out hereinaftar

Sr.no | Description of Resolutian Type of Resolution

1 Appointment of Mr, Atul Mital (DIN; 01391029) as an Independent | Specizl Resolution
Director of the company

The said MWofice is aizo availabie on the wiebsHe of the Comgany. www. wondereleciricals.com the
relewant section of the website of BSE Limited ("BSE"): www.bseindia.com and Mational Stock
Exchange of [ndia Lirndted ("NSE™): www nseindia.com on which the Equity Shares of the Comgany
are lisked and on fhe websile of National Secunifies Depository Limitad (NSDL) www. evoting nsdl.com
In comiphance with the MCA Circulars, the Company hag sent this Nokice on Tuesday,1Tth Febnuary,
20055 only in-electromic form to those Members whose names agpear in the Register. of Members/List
of Beneficial Dwrers as recelved from KFin Technologies Limited, he Company's Regestrar and
Transfar Agent (RTAT ! Depositories &s-on Friday, Febreary 13, 2026 ('Cub-06F date’} and whose email
addresses are registered wih the Company! RTA/Depasitory Participants (in case of electronic
shareholding) or who will register their email address in accordance with the process oullingd in this
Wotice, The waling rights of the Members shall ba in propartion o their share of the paid-up equily share
capital of the Comgany ag on the Cut-Off date ie,, Friday, February 13, 2026,

Tha Company has engaged the services of the Nakonal Securities Depository Limilad ('NSDL') for the
purpose of providing remate e-wating Tacility 1o its:members and the communication of the asseni or
dissent of the Members would only take place through the remate e-voling sysiem.

The remate a-voling period: commences from 3,00 am. (15T} on Wednesday, February 18, 2026,
and ends at 5.00 p.m. (I5T) on Thursday, March 18, 2026, The remole e-voling madule ehall be
disabled by WSOL for yoting thereafter and Shareholders will not be allowed to vole elecironically
beyond the said date and lime. During this perod, Shareholders of the Company holding shares in
dematerialized form. as on the Cut-off datae, 0., Friday, February 13, 2026, may cast their vote by
remate &-voling on the resolubions specified in lhe Nobice.
The Board has appointed Ms. Rubina Vohra, Praclicing Company: Secretary (Membership na. FC3
G277 proprietar al Mis. Rubina Viohra & Associales, Company Secrataries as Scrufinizar 1o scrubiniza
tha remote a-woling and a-voling process, in a fair and ransgarant manner.
The Serutinizar will submil his fepad be the Chairman of the Company, or any person authorized by
him upon compéetion of the scruliny of Bhe votes cast thraugh remote e-vofing, The resultsof the Postal
Baliot will be announced on or hefors Saturday, March 21, 2026, The said results along with the
Serutinizer's Repon would be intimated 1o BSE Limited and Mational Stock Exchange of India Limited,
whers the Equity Shares of the Company zre listad. The results will also be uploaded on the Comgany's
wabsste wiww wonderelectricals.com and on the webszie of National Securtias Depositery Limited
("MSOL") hitp:twww.evoling.nsdl .com!,
In case of any quaries, you may refar lha Fraquently Asked Questions (FAQs) for Shareholders and
e-Voling user manual for Shareholders avarlable at the download sechan of www. evoling.nsdi.com
of call on 022 - 4886 000 and 022 - 2433 7000 or send a requast at avoling@nedl.cofn.
For Mis Wonder Electricals Limited
Sdi-
Ohruy Kumar Jha
Company Secretary & Compliance Officer

Place: New Delhi
Date: 17.02.2026

TAMIL NADU INFRASTRUCTURE DEVELOPMENT BOARD
Ird floor, CMDA Building Towear-ll, 'Thalamuthu-MNatarajan Maaligai',
Mol Gandnl Irwin Road, Egmo srindl = 600 (N8

Phone: B44-2

INVITATION OF APPLICATIONS FOR RECRUITMENT OF PROFESSIONALS

THIDBE &= looking for exparenced dyramic canddales for positloning in e organization, an
contract basis for bwo posts of Professional Consultants for the Tax Poficy Ressarch Unit of Finance
Depariment.

Compelilive - Salary package  aligned with Gowernmentiallied sactor pay scales, basad
on guallficattons and experience, Far further information regarding the detaded qualificatsons
and experience, rales and responsibiliies “and  application’ formal please  wisil  websile
hitps:/itnidb.tn.gov.in undar ‘MNofifications’.

All flled applications shall be sent by email to soinfra.findpti@tn.gov.in, fininfracell@gmail.com
or through post 1o the above mantioned address in the prescnbed format,

Last date for receipt of application-is 26.02.2026

DIF=M i TeEnden s UEE

Chief Executive Officer, TNIDB

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase I, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Shares
A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
(“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
Company") prior to 01 April 2019 and:
a) hadnotlodged the shares for transfer; or
b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
deficiencies in documentation.

Vimta’

Driven by Graality. Isapired by Sclenos:

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors
may refer to the matrix provided below.

Lodged for transfer before
01* April 2019?

Is the Original Share Certificate | Whether Eligible to lodge in the
Available with the Investor? current window?

No - it is fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
> Securities which have been transferred to the IEPF

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and
Transfer Agent.

Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

Secretarial Department 214, Raghava Ratna Towers

141/2& 142, 1DA, Phase —II Chirag AliLane

Cherlapally, Hyderabad — 500051 Abids, Hyderabad —500 001

Email: shares@vimta.com Email: ta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special- Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or

can be accessed by scanning the QR code : Bt wrnHl
CHAS i T .: For Vimta Labs Limited
e s 4 oyl Sd/-
Place : Hyderabad e i st e Sujani Vasireddi
Date : 17" February 2026 S4o0w it Company Secretary & Compliance Officer
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ﬁlé RELEVANT PARTICULARS

1. |Name of the corporate debtor along with | Disha Infraspace Solutions Private Limited
PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,

Tamil Nadu-603 209

3. |URL of website NotAvailable
4. |Details of place where majority of fixed | NotApplicable
assets are located
5. |Installed capacity of main products/ | NotApplicable
services

6. |Quantity and value of main products/ | NIL
services sold in last financial year
7. |Number of employees/ workmen NIL

8. |Further details including last available | Can be soughtby writing an email to the RP at
financial statements (with schedules) of | ip.displ@gmail.com

two years, lists of creditors are available at
URL:

9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at
section 25(2)(h) of the Code is available at | ip.displ@gmail.com

URL:

10{Last date for receipt of expression of | 5thMarch,2026
interest

11/Date of issue of provisional list of | 9thMarch,2026
prospective resolution applicants

12)Last date for submission of objections to | 12th March,2026
provisional list

13)Date of issue of final list of prospective | 15th March,2026
resolution applicants

14]Date of issue of information memorandum, | 16th March,2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.Last date for submission of resolution plans | 16th April, 2026

164Process email id to submit Expression of | ip.displ@gmail.com
Interest

17)[Details of the corporator debtor’s | NotAvailable
registration status as MSME.]

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

(Formerly known as Barbegue-Nation Hospitality Limited)
CIN: L55101KAZ006PLCO73031
Registered & Corporate Office: “Saket Callipolis®, Unit Mo, 601 & 602, 6" Floor,
Croddakannalll Village. Varthur Hobli, Sarjapur Road, Bengalury - 560035,
Karnataka, India. Tel. No.; + 9180 69134900;
E-mail; compliancembarbaquenation.com | Website: www. Darbequenation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Mofice |5 hereby given o the Shargholders/Members of United Foodbeands Limited
(Farmerly known'as Barbeque-MNation Hospitaldy Limited) (hereinafter referred to as “the
Company”) in accordance with the provisions of Sections 108 and 110 of the Companies
Ach, 013, read with Rulies 20 and 22 of the Companies (Managament and Adminisiraton)
Rues, 2014 and any other applicable provisions of the Companies Act, 2013 and the rulas
made thersunder [colfectively referred to as “the Act’) (inchuding any sfatutory
mdification{s) or re-enactmentrs) theraof, for the time being In foree), Regulation 44 of the
Securities and Exchange Board of India iListing Obligations and Disclisure Requirements)
Regulations, 2015 [hereinafter refermed to-as “the SEBI (LDDR) Regulations™], the
Gecretanial Standard on General Meetings (hereinafter referred io as *55-2") issued by the
Institute - of Company Secretanies of indea, each as amendad, and in accprdance with the
giadelines prescrbad by the Ministey of Gorporate Aftsirs lor conducling gemarsl
meefings/transacting iiems throwgh Postal Ballot by e-Voting, vide General Circolar Nos.
1472020 dated April B, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
isgued in this mgard, including the latest one, 032025 dated September 22, 2025
iherginafter referred to as “the MCA Circulars”™), and any other applicabie laws, rules,
requlatipna, circulars-and notifications issued by amy statutory/reguiatory authorities
fincliding any siatutory modification{s) o re-anacimentis) thareot, for the Hme balng in
lorcea), that the following Special Businass are proposed o be transacted through Postal
Ballot by ramote a-Vofing process only ("e-Vating™):

ltem | Particulars of the Business Type of
No. Resolution
1 Re-pricing of Empdovee Siock Optons granted during the opecial
financial year 2023-24 under the “Barbeque Nation Hospitality Rasolution
Limitad —Employea Stock Option Plan 20167 with tha
revised Vesting Pariod.
2 Re-pricing of Empéoves Sock Options granted during the Special

financial years 2023-24 and 2024-25 under the “BarbequeMation | Rasolution
Hospitality Limited - Employee Stock Dption Plan 2022°
with the revised Vesting Period.

3 Modification of the “Barbeque Nation Hospitality Special
Limited —Employes Stock Dption Plan 20157 Rasolution
4 Modification of the “Barbaque Nation Hospiality Special

Limitad —Employves Stock Option Plan 2022° Resolution

In compliznce with the appliceble provisions of the Act and the rules made thereunder, the

MCA Circulars, and the SEBI (LODR) Regudations, &5 amended, the Postal Bafot Mofics

(heretnafter referred fo-as. "the MNotice") along with explanatory statement setting out the

matenial &cis has been senf only throwsgh electronic mode to a8 thosa Sharehalders whosa

emall addresses are registered with the Company/Deposiories/Depository Participants as
an the cut-off date, Le., Friday, Februeary 13, 2026. The dispatch of Nolice through email has
been completed on Februany 17, 20248, Thi Notice is availableoon the Company's website ai

v barbequenation.com, and websites of Block Exchanges wharg shares of the

Company are listed, Le., BSE Limited (BSE) and National Stock Exchange of Indea Limitad

(NSE) at www.bisgindia.com and wwwonsgindia.com, respaclively, and s also availabda on

ihe wabsite of Central Depository services (India) Limited (heremafter referred b 28

‘COSL /" a-Voting Agency™) at www avatingindia. com,

In accordanca with tha MCA Circulars, tha Company is providing the facaity to its Membess

toedarcise their right to voba on the proposad resaolubions only by electronic means (remaka

e-Voling). Mo physical posial baliol forms or pre-paid business reply envelopes have been
dispatched tothe Members

The Shareholders arg hereby informed fhat:

1. The Company has provided an e-Voling facility o the Shareholdiars to cast their voles
elactranically on the resolutions sed forth o the Naobice, For this purpase, the Company
has appointed COEL to provide e-vating Facility to the Members

2, Members whose rarmes are racordad in the reagister of membars | registar of benaficial
owners maintaned by the Deposilonies as on the cut-of dats, i.e., Feday, February 13,
2026 ara aligible to cast vole only ihrough remote e-Noting. The waling rights of
Sharehalders for e-Voling shal be in proporiion o the shares held by them in the paid-up
equity share capital of the Company a5 on the cut-off date. Any person whd i not a
shareflder as on the cut-off date should treat this nofice for information purpase only

3. In case of Msmber(s) who have nof regisiered fheir emad addresses with the
Comgany,Depasitory’ Depaository Participant, they may register/update their email
atdraszes by contacting thewr respeciive Depository Participants.

4. The e-vating period will commence on Wednesday, February 1B, 2026, at 900 AM
(5T and conchude on Thuersday, March 19, 2026.a1 5:00 BM. (12T}, The e-voling shall
not be aSowed beyond the said date and time. The e-voling madule shall be disabled by
COSL far voting thesezfter, Gnoe the vote an the resolutions is cast by the shareholder,
g hrshassholoer shall not be asowed to modify it subsequenily.

5. The Members who are eligible to vole and have not received the Notice, can get a copy of
the Postal Baliot Motice by wiiting an emall fo the Company Secretary of the Company at
compliancam@barsequenation.com.

&. The Board of Direciors of the Company have appointed M Parameshwar G, Bhat,
Practising Company Secrefary (M. No.. F8860; C.P Mo.:11004), as a Scrutinizer for
conducting the Postal Baflot e-voting process in'a falr and transparent ranner

7. Theresults of Postal Ballot shal be declared on or before Sunday, March 22, 2026. The
posial ballot resufts along With tha Scrutinizer's Beport shall be placed on tha Company's
webisite 3t www barbequenation.com and on the website of COSL immadiaieky after
declaration and shall also be sulmitted 1o BSE and NSE.

4. Tha Rosolufions, iapproved and passed with requiste majorty, shall be deamed 1o kave
bean passed on th st date of e-vating, Le,, Thursday, March 19, 2026,

For detziled informaton regarding e-woling, please reder fo the Postal Ballot Motice, If yiou
have any giencs, doubls, of ssuas related to a-voling, kindly rafer 1o the Freguenty Asked
Questions (FAQS) and the user manual for Shateholders on how 10 ¢ast your wolas, availabda
al www avalingsndia.corm or witle an emall 1o halpdesk evadin@cdslindia.com of eall gn
1E00-21-08811

All gravances conmacied with tha a-voling facsly may ba addressed 1o Mr Bakesh Dal,
Sr. Manager, Central Deposiory Services (India) Limited, A Wing, 25th Floar, Marathan
Fidurg; Meafatlal M Compaunds, N M Joshi Marg, Lower Parel (Easl), Mumbai- 400013,
Maharashtra, India, or send an email fa helpdeésk evoling@edsindia,com or call toll fres nd
TEM-21-09811

By order of the Board
For United Foodbrands Limited
(Formerly known-as Barbeque-Matlon Hospitality Limited)

- 5“:‘!'.-
Plate: Bangalury i

: Amil ¥V Betala

Date: February 17, 2026 Chigf Financial Officer

SKF India Limited

CIN: L29130PN1961PLC213113

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 [20) 6411 2500 | E-mail: investorindia@5SKF.com
Website: https./'www.skf.com/infinvestors/skf-india-ltd

NOTICE WITH RESPECT TO SPECIAL WINDOW

Investors may send the documents to the Company or RTA on any of the address given below:

K

FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India (SEB!], through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2" July 2025 and HO/38/13/11(2)2026-MIRSD-
POD/ |/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
ownershipof shares previously submitted for transfer but rejected or returned due to deficiencies.
Eligibility:
Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SE8I discontinued transfer of shares in physical form), and whose requests were rejected or
returned due to deficiencies, are now eligible to re-lodge such requests,
Special Window Period:

From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary

documents during the above window, Please note that;

* Re-lodged securities will be transferred only in dematerialized (demat) form.

*  Requests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the
addresses below,

»  Transfer will be processed only upon successful verification and compliance with SEBI guidelines.,

To

SKF India Limited

Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 02066112623

Email: investorindia@SKF . com

MUFG Intime India Private Limited
(Unit: SKF India Limited)
Vikhroli West, Mumbai — 400 083

Tel Mo #91 B10 811 8484
Investor Queries:

_Request.html

(Formerly Link Intime India Private Limited)

C-101, 1" Floor, 247 Park, Lal Bahadur Shastrl Marg,

investor.helpdesk@in.mpms.mufg.com
https:/ fweb.in.mpms.mufg.com/helpdesk/Service

Place : Pune
Date : 18" February 2026

Registered Office: Chinchwad, Pune 411033, Maharashtra, India

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections or pending deficiencies to avail themselves of this Special Window and complete the
transfer process in accordance with the SEBI circular.

For SKF India Limited

sdf-

Mayuri Kulkarni

Company Secretary & Compliance Officer

# G R INFRAPROJECTS LIMITED
Registered Office: Revenue Block No.223, Old survey No, 3841, 38472, Paiki and 33473,
Khata No.464, Kochariya, Ahmedabad, Gujarat - 382120
CIN: L45201GJ1995PLCDSBES2, Ph: 431 124-6435000
Website: www.grinfra.com, Email: es@grindra.com

NOTICE OF POSTAL BALLOT

The Members of G R Infraprojects Limited (the "Company®) are hereby informed that
pursuant to the provisions of Sections 108 and 110 and all other applicable
provisions, if any, of the Companies Act, 2013 (the "Act”), read with Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014 (the "Rules”),
Secretarial Standard on General Meetings lssued by the Institute of Company
Secretaries of India, Regulation &4 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (the “SEBI Listing Regulations®) including any
statutory modification{s), substitutionis) or re-enactment(s) thereof for the time
being in force, read along with the applicable circulars issued by the Ministry of
Corporate Affairs from time to time in this regard (the “MCA Circulars”) and any
other applicable law, rules and regulations (including any statutory modification{s)
or re-enactment(s) thereof, for the time being in force), the Company seeks the
approval of the Members for the Special Business by way of Special Resolution, as
set out In the Postal Ballot MNotice dated 17" February 2026 along with the
Explanatory Statement (the "Notice”), by way of electronic means (i.e. remote
i=voting) only.

The electronic coples of Postal Baklot Notice J"'Hutlﬂ"l along with the Explanatory
Statement have been sent on Tuesday, 17" February 2026, 1o those Members
whose names appear on the Register of Members/List of Beneficial Owners as
recelved from the Mational Securities Depository Limited (*NSDL") and Central
Depository Services (India) Limited (“CDSL") as on Friday, 13" February 2026
(" Cut-Off date”} and who have registered their e-mail addresses with the Company/
Depositories, Physical coples of the Postal Ballot Notice, along with Postal Ballot
forms and pre-paid business reply envelopes, are not being sent to the Members for
this Postal Ballot,

Members who have not registered their e-mail address and in consequence could
not receive the Postal Ballot Notice may temporarily register e-mail address with
the Company's RTA, M/s. KFin Technologies Limited ("Kfintech”). Post successful
registration of the e-mail address, the Member would receive a soft copy of the
notice and the procedure for e-voting along with the User ID and Password to enable
e-voting for this Postal Ballot. In case of any queries, member may write to
einward.risi@kfintech.com.

The Company has engaged the services of Kfintech to provide remote e-voting
facility to its members. The remate e-voting period commences from $:00AM (I5T)
on Thursday, 19" February 2026 and ends at 5:00PM (IST) on Friday, 200" March
2026. The remote e-voting module shall be disabled by Kfintech for voting
thereafter. Detailed instructions for e-voting have been provided in the Notice,
Members holding shares as on Friday, 13™ February 2026 (" Cut-Off date”) may cast
their vote by e-voting. Once the vote on a resolution is cast by the Member, he/she
is not allowed to change it subsequently. The voting rights of the Members shall be
in proportion to their shareholding of the paid-up equity share capital of the
Company as on the cut-off date. A person who is not a member as on the cut-off
date should treat this Notice for information purpose only. Any vote cast by the
Member beyond the aforesaid remote e-voting period shall not be valid and voting
through electronic means shall not be allowed beyond the said date and time.

The Board of Directors had appointed M/s. Ronak Jhuthawat & Co., Practicing
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot only
through the remote e-voting process and for scrutinizing the votes cast therein in a
fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person of
the Company, and the results of the Postal Ballot will be announced within two
working days from the conclusion of the remote e-voting period. The said results
would be displayed at the Registered Office of the Company and intimated to the
National Stock Exchange of India Limited |*NSE™) and BSE Limited ("BSE"] where the
shares of the Company are listed. Additionally, the results will also be uploaded on
the Company's website at www.grinfra.com and on the website of Kfin
Technologies Limited at www.evoting kfintech.com.

The Notice is available on the websites of the Company i.e. www.grinfra.com and of
the Stock Exchange(s] L.e. BSE Limited and the National 5tock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively and also on the
website of the Kfin Technologies Limited at www,evoting.kfintech.com.

In case you have any queries or issues regarding e-voting, please visit “Help &
FAQ's" section available at KFintech's website hitps.//evoting.kfintech.com/.
Alternatively, shareholders may write an email to ginward risi@kfintech.com or
contact Ms. Shobha Anand, Selenium, Tower B, Plot No- 31 & 32, Financlal District,
Nanakramguda, Serilingampally, Hyderabad, Telangana, India - 500032,

For G R Infraprojects Limited
&d/-

Sudhir Mutha

Company Secretary

ICS| Membership No. ACS18857

Date: 17.02.2026
Place; Udalpur

WONDER ELECTRICALS LIMITED
CIN: L31800DL2008PLE 85174
Regd. Office: 45, Ground Floor, Okhla Indusirial Estata.
Phase-lll, New Delhi-110020
Email: mfo@wondereleciricals.com; Website: www wondereleciricals.com, Tal: 011-68038952

W

WONDER

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT DM

NOTICE is hereby given that pursuant 1o Seclion 110 read with Section 163 of the Companies Act
2013 ["the Act™} and olher applicable provisions,  any,of the Act and Rule 20 and Rulke 22 of the
Companies (Management and Adménistration) Rules, 20714 ("Rules™), Regiistion 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Regulations, 20156
["SEBI Listing Regulations") and the Secretarial Standard on General Meetings issued by the
Institute of Company Secrelanas of India ("58-2%), as amanded from time fo lima, réad with the
Genaral Circular Nos. 142020 dated Aprl B, 2020, 1772020 dated Apdl 13, 2020, 2272020 dated June
15, 2020, 332020 dated September 28, 2020, 32020 daled December 31, 2020, 1002027 dated June
23, 2021, 20/2021 dated Dacember &, 2021, (272022 dated May 5, 2022, 1112022 dated Decamber 248,
2022 and General Circular Mo, 2023 dated 254k Seplember, 2023, Circufar Mo: 0972024 dated
Seplarmber 19, 3024 and General Circular Mo 0973025 daled Soeplamber 22, 2025 issued by the
Minisiry of Corporate Affairs ("MCAT) (hereinafier collectively referred io a5 "MCA Circulars”), for
the approval of the Mambers of Wonder Electricals Limited ("Company”) through Postal Ballot
by wating through electronic means {"remote e-woiing™) on the Specal Resodutions set out hereinaftar

Sr.no | Description of Resolution

1 Appointment of Mr, Atul Mital (DIN; 01321029) as an Independent
Director of the company

Type of Resolution
apecisl Resolution

The said MWofice is aizo availabie on the wiebsHe of the Comgany. www. wondereleciricals.com the
relewant section of the website of BSE Limited ("BSE"): www.bseindia.com and Mational Stock
Exchange of [ndia Lirndted ("NSE™): www nseindia.com on which the Equity Shares of the Comgany
are lisked and on fhe websile of National Secunifies Depository Limitad (NSDL) www. evoting nsdl.com
In comiphance with the MCA Circulars, the Company hag sent this Nokice on Tuesday,1Tth Febnuary,
20055 only in-electromic form to those Members whose names agpear in the Register. of Members/List
of Beneficial Dwrers as recelved from KFin Technologies Limited, he Company's Regestrar and
Transfar Agent (RTAT ! Depositories &s-on Friday, Febreary 13, 2026 ('Cub-06F date’} and whose email
addresses are registered wih the Company! RTA/Depasitory Participants (in case of electronic
shareholding) or who will register their email address in accordance with the process oullingd in this
Wotice, The waling rights of the Members shall ba in propartion o their share of the paid-up equily share
capital of the Comgany ag on the Cut-Off date ie,, Friday, February 13, 2026,

Tha Company has engaged the services of the Nakonal Securities Depository Limilad ('NSDL') for the
purpose of providing remate e-wating Tacility 1o its:members and the communication of the asseni or
dissent of the Members would only take place through the remate e-voling sysiem.

The remate a-voling period: commences from 3,00 am. (15T} on Wednesday, February 18, 2026,
and ends at 5.00 p.m. (I5T) on Thursday, March 18, 2026, The remole e-voling madule ehall be
disabled by WSOL for yoting thereafter and Shareholders will not be allowed to vole elecironically
beyond the said date and lime. During this perod, Shareholders of the Company holding shares in
dematerialized form. as on the Cut-off datae, 0., Friday, February 13, 2026, may cast their vote by
remate &-voling on the resolubions specified in lhe Nobice.
The Board has appointed Ms. Rubina Vohra, Praclicing Company: Secretary (Membership na. FC3
G277 proprietar al Mis. Rubina Viohra & Associales, Company Secrataries as Scrufinizar 1o scrubiniza
tha remote a-woling and a-voling process, in a fair and ransgarant manner.
The Serutinizar will submil his fepad be the Chairman of the Company, or any person authorized by
him upon compéetion of the scruliny of Bhe votes cast thraugh remote e-vofing, The resultsof the Postal
Baliot will be announced on or hefors Saturday, March 21, 2026, The said results along with the
Serutinizer's Repon would be intimated 1o BSE Limited and Mational Stock Exchange of India Limited,
whers the Equity Shares of the Company zre listad. The results will also be uploaded on the Comgany's
wabsste wiww wonderelectricals.com and on the webszie of National Securtias Depositery Limited
("MSOL") hitp:twww.evoling.nsdl .com!,
In case of any quaries, you may refar lha Fraquently Asked Questions (FAQs) for Shareholders and
e-Voling user manual for Shareholders avarlable at the download sechan of www. evoling.nsdi.com
of call on 022 - 4886 000 and 022 - 2433 7000 or send a requast at avoling@nedl.cofn.
For Mis Wonder Electricals Limited
Sdi-
Ohruy Kumar Jha
Company Secretary & Compliance Officer

Place: New Delhi
Date: 17.02.2026

TAMIL NADU INFRASTRUCTURE DEVELOPMENT BOARD
Ird floor, CMDA Building Towear-ll, 'Thalamuthu-MNatarajan Maaligai',
Mol Gandnl Irwin Road, Egmo srindl = 600 (N8

Phone: B44-2

INVITATION OF APPLICATIONS FOR RECRUITMENT OF PROFESSIONALS

THIDBE &= looking for exparenced dyramic canddales for positloning in e organization, an
contract basis for bwo posts of Professional Consultants for the Tax Poficy Ressarch Unit of Finance
Depariment.

Compelilive - Salary package  aligned with Gowernmentiallied sactor pay scales, basad
on guallficattons and experience, Far further information regarding the detaded qualificatsons
and experience, rales and responsibiliies “and  application’ formal please  wisil  websile
hitps:/itnidb.tn.gov.in undar ‘MNofifications’.

All flled applications shall be sent by email to soinfra.findpti@tn.gov.in, fininfracell@gmail.com
or through post 1o the above mantioned address in the prescnbed format,

Last date for receipt of application-is 26.02.2026

DIF=M i TeEnden s UEE

Chief Executive Officer, TNIDB

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase I, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Shares
A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
2027 in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
(“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
Company") prior to 01 April 2019 and:
a) hadnotlodged the shares for transfer; or
b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
deficiencies in documentation.

Vimta’

Driven by Graality. Isapired by Sclenos:

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors
may refer to the matrix provided below.

Lodged for transfer before
01* April 2019?

Is the Original Share Certificate | Whether Eligible to lodge in the
Available with the Investor? current window?

No - it is fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
> Securities which have been transferred to the IEPF

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and

Transfer Agent.
Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

Secretarial Department

141/2 & 142, 1DA, Phase—II
Cherlapally, Hyderabad —500 051
Email: shares@vimta.com

214, Raghava Ratna Towers
Chirag AliLane

Abids, Hyderabad —500 001
Email: ta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special- Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or

can be accessed by scanning the QR code : Bt wrnHl
CHAS i T .: For Vimta Labs Limited
e PN o) Sd/-
Place : Hyderabad g £ VRt L N Sujani Vasireddi

Date : 17" February 2026 B - = Company Secretary & Compliance Officer
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu — 603 209
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

lﬁlc'; RELEVANT PARTICULARS

et ¥ @ UCO BANK [Retimtatilis

(A Govt. of India Undertaking) Bardhaman, PIN-713325

POSSESSION NOTICE (for Immovable Property) Appendix |V [Rule 8{1)]

1. IName of the corporate debtor along with | Disha Infraspace Solutions Private Limited
PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

2. |Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,

Tamil Nadu—-603 209
3. |URL of website NotAvailable

4. |Details of place where majority of fixed | NotApplicable
assets are located

Whereas, The undersigned being the authorized officer of the UCO Bank, Burnpur Branch under the Securitization and
Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 (54 of 2002) and in exercise of powers
conferrad under section 13 {12) read with Rule & of the Sacurity Interest (Enforcement) Rule, 2002 issued Demand Notice
dated menfioned below and calling upon the Borrower/Guarantor fo repay the amount mentioned in the nofice wathin 60
days fram the date of receipt of the said notice. The Bomowers having failed o repay the amount, notice s hereby given to
the Borrowers/Guarantars and the public in general thal the undersigned has taken possession of the property described
herain below in exercise of powers confarred on him/her under Sub-Saction (4) of Section 13 of the said Act read with Rule
9 of the said Rules as per the dates shown against the Borrowers. The Borrower/'Guaranior in particular and the public in
general are hareby cautioned nat to deal with the property and any dealings with the properly will be subsect to the charge of
the UCO Bank, Burnpur Branch for the said amount and interest thereon. The Borrower/Guarantor attention is invited
to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

5. |Installed capacity of main products/ | NotApplicable
services
6. [Quantity and value of main products/ [ NIL
services sold in last financial year

7. |Number of employees/ workmen NIL

8. [Further details including last available | Can be sought by writing an email to the RP at
financial statements (with schedules) of | ip.displ@gmail.com

two years, lists of creditors are available at
URL:

9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at

section 25(2)(h) of the Code is available at | ip.displ@gmail.com
URL:

10]Last date for receipt of expression of | 5th March,2026
interest

11|Date of issue of provisional list of [ 9th March,2026
prospective resolution applicants

12]Last date for submission of objections to | 12th March,2026
provisional list

Name and Address of Description of movable/immovable Property | | Demand Notice Date
Borrower/Guarantor s e A Foperty 2} Possession Notice Date
| 3) Outstanding Amount
Borrowers : 1) Shri Goutam Pal | EMTD of Immaovable propery in the form of flat “Baing Mo, | 1) 06.12.2025
2) Smt Barnali Pal 101" Together with a Two Wheeler Parking space, building | 2) 16.02.2026
Flat 101, Samriddhi Plaza, namely Samnddhi Plaza” is situated at holding no. 344(51), | 3) Rs. 44,04,259.57

BD.G. Path, Near Bamwet Club within Mouza Asansol | (Rupees Forty Four Lakh Four
Municipality, J L. No. 20, C.5. Piot No-102, RS Plot no. 1634, | Thousand Two Hundrad Fifty
C.3: Khatian No, 183, RS, Khatian No. 517 under Asansol | Nine and Paisa Fifty Seven
Municipal Corporation, ward Mo, 05(old) 50 {New) all thal | Only) as on 28.10.2025 and
Bastu Class of land measuring an area of 7 Coftah 8 Chittaks, | interast tharaon togather with
Flat area 801 5q. L., Garage area 21 Sq. fi. Property is in the | incdental expenses, cosl,
name of She. Goutam Pal and Smi. Bamali Pal jointly l charges le.

1# flaor, Upper Chelidanga,
Asansol, Dist- Paschim
Bardhaman

13{Date of issue of final list of prospective | 15th March,2026
resolution applicants |
14{Date of issue of information memorandum, | 16th March,2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15{Last date for submission of resolution plans | 16th April, 2026
16{Process email id to submit Expression of | ip.displ@gmail.com
Interest

17)[Details of the corporator debtor’s | NotAvailable
registration status as MSME.]

EMTD of Immovable property in the form of land | 1) 07.10.2025

admeasunng 03 Cottah anrd building admeasurng 12] 16.02.2026

ground floor B6.68 sq. mL. situaled at village and Mouza | 3) Rs, 17,00,395.87 (Rupess
Chinchuna near Rakka Kali Mandir, JL No. 36, LR Dag Mo, ] Seventeen Lakh Three

868, LR Khatian no, 1641 under MNuni Gram Panchayat, [IHundren Minety Five and
PO.- Nuni, P5- Barabani, Paschim Bardhaman WE- | Pasa Eighly Seven Only) as
713341 by Regd. Sale deed No-928 for the year 1993 | on 20.08.2025 and interest

of ADSR Office, Asansaol, Property is in the name of Mr, ﬁmerecn togeihar with mcidental
Bishu Bauri 5/o Bast Baun, [E:ﬂpE'.'IE-EE- cost, changes efc

Borrowers : 1) Shri Basit Bauri

2) Shri Bishu Bauri
Mumni. Asansol Dist- Faschim

Bardhaman WB-7 13341

ér% DIANA TEA COMPANY LIMITED

CIN : L15485WB1911PLCOOZ27T5
Regd. Office; Sir RNM House(4th Floor), 3B, Lal Bazar Streel, Kolkaia- 700 001
Phone: (033) 4066 1590-93, Fax: (033) 2248-T5T1
E-mail: contactus@dianateain Website: www.dianatea.in
SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUEST OF PHYSICAL SHARES

Pursuant o SEBI Circular No. HO/38/13/11(2)2026-MIRSD-PODY 1375052026,

dated January 30, 2026, the Company s pleased 1o offer one-time special
window for physical shareholders to submit re-lodgement requests for the
transfer of shares. The Special Window will be open for a penod of one
year from February 05, 2026 1o February 04, 2027, and is apphcable o
cases where onginal share transher requests were Iodged pnor o Apal 01,
2018 and were refurmad/unatianded or rejected due o deficencias n
documentation, process or any other reason. The shares re-lodged for
transier will be processed only in dematerialred fomm dunng Hhis window
Eligible sharehoiders miay submit ther iranster reguests aiong wih the requisis
documents 1o the Company's Regisirar and Share Transfer Agent [ATA)

For amny quanes of assistiancs regarding the above process, kindly contact

Correspondence Address
Secretarial Department M/'s. Maheshwan Datamaftics
Diana Tea Compary Limited, Pvi Lid

38, Lal Bazar Streat

it HMM House (4th Floor)
Koliata- 00D

Phona @ (030) 40668-1590%80
Email: contactusisdianalea. in
Websie: www. dimnatea in

23, ALM. Mukherjes Road

Sth Floor, Kollcata-T00 001
Phone: (033) 2243-5029,

2248- 2248, Fax (X33) 22283787
Emal: mdpiociayahoo.com
Website: hitps./ www.ondplin

For DIANA TEA COMPANY LIMITED

el

Hamrata Saraf
Place ;| Kolkata Company Secrotary & Compliance Dficer
Date ; February 18, 2028 M. MO, A4DB24

N THE COURT OF LEARMED DISTRICT
DELEGATE AT HOWRAH
Succession Cass Mo 4T of 2023

The Estale of Lake Hukum Chand Agiresd (Now
Decegsed), son of Late Jhabarmul Aganyal faher of
the patiioner harein regiderd of 17711, Surendra Nath
Banerjge Lara, Salkia, PO -Bandhaghal, P5.-
Malipanchghora, Howrah-T 11105, West Beangal,

— Deceased

Versus
Mr. Sitaram Agerwal, sonof Late Hukam: Chand
Agaraal residing al 177, Surandra Malh Baneres
Lane; Saldla, PO-Bandkaghat PS5 -Malipandhghina,
Hiwerah- 11108, West Bengal. ... Petiioner
This i to infrm fhe public in genaral fhal Mr: Sitaem
Agaraal, son ol Late Hukum Chand Agarasl residing
al 171, Surendra Mt Bareres Lane. Sakia, B0, -
Handhaghat, F.5. - Malpanchghara, Howrah -
711106, West Bangal, bedng the appicanis herain filed
the. instant apphcalion o Z2 05,2025 bafore the
atoresaid courl wnder the grodsion of Indian
successon Bel, 195 for the goant ol sticcession
cartificate of 500 {Free hundred) number of shares of
Caplin Point Laboratories Limited, (C® WO,
L2421 TNIBIPLCIIA05E] baing Corlifcale o
117283 andd Fobe Mo 6026, disinctve no, 7718863
MT9360 prasently Ihe vakialion of dolal na; o
abowementionad sheras is Rso 107458005 (npsas
fon facs seventy four thiugand fve fundned oyl in
respect al the estinte of Late Hukum Chard Agansal
(Mo Deaceased), son of Late dnabammul Agarsal
father of peftioner herain rasident of 1711, Serandra
Nath Bananae Lane, Salka, PO, - Bandhaghal, P35 -
hadgananghong, Howmah - T11108, Wes| Bengl wha
diad an (909200 at the aloredaid address. Noboa
heretdy grean that ary person hawing any in e asiaia
ol the dacaasad abowa ramed meay appesr belora tha
conrt of Lt Disirict Dedegate & bowrah within 30 days
from dhe date of publicaion of the instan nolice ether
i pamson or feough agent end may Sla objacion i
any agEnsL In cefaul Be application will b haard
ano delermned st i accoedance Wil L
SCHEDULE

Caplin Prim Laboratories Limied, (SN]SO0
WO, LAE3 THIS0PLEOTA05T) being | numbar
Carificate Mo, 197283 end Fobo No. 6028, | of
distinclive ne, T47 TBIE1-T4T 18360 &ares

Ut Kumear Mejumcar
Sherasthadar
Qistrct Dedesjasa Court al Howrah

Date : 18.02.2026 Place : Burnpur, Paschim Bardhaman Authorised Officer, UCO Bank

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

United Foodbrands Limited

(Farmerly known as Barbeque-Nation Hospifality Limited)
CIN: L55101KAZ006PLCDT 3031
Registered & Corporate Ofice: “Saket Callipolis®, Unit No. 601 & 602, 6 Floor
Doddakannalli Village, Varthur Hobli, Sarapur Road, Bengaluru - 560035,
Karnataka, India. Tel. No.; +9180 691 34%00;
E-mail: compliance@barbaquenation.com | Wabsite: www.barbequenation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Nofice is hereby given fo the ShareholdessMembers of United Foodbrands Limited
[Formerly known as Barbeque-Mation Hospitadty Limited) (hereinafter referrad to as "the
Compamy”} inaccordance with the provisions of Sectons 108 and 110 of the GComganies
Acl, 2013, raad with-Rutes 20 and 22 of the Companies (Management and Admmistration)
Riles, 2014 znd any otherapplicable provisions of the Companies Act, 2013 and the rules
made thereunder (collectively referred o as “the Act™) (ncluding any -stabutory
madification(s) or re-enactmeant (s} thereod, for the time beaing in force), Reguiation 44 of the
Securifies and Exchange Board of India (Listing Obigations and Disclosure Reguirements)
Regulations, 2015 [hersinafter referred to as ‘the SEBI (LOOR) Regulations®], the
Secratarial Standard on Gersaral Meetings (hereinalter referred 1o as “55-27) issued by the
Insfitute of Company Secrefanes of India, each as amended. and in accordance with the
guidelines prescribed by the Ministry of Corporate Bffairs for conducting general
meetingsransacting tems through Postal Ballat by e-Voting, vide Ganeral Circular Nos.
14/2020 dated April B, 2020, 172020 dated April 13, 2020, and subseguent circulars
isspad In this regard, ncluding the - [atest one, 032025 dated Sepiember 22 2025
(herainatter referred to as “the MCA Circufars™). and any other applicable ws, rules,
requlations, circulars and notifications issued by any statutory’regulatory authordies
(inchuding any staiutory modification(s} or re-enactment(s) theraof, for the time being
forcel, thatl the following opecial Busnass are proposed 10 be fransactad through Postal
Ballot by remiote e-voting process only [“e-vioding”):

liem| Paricularsof the Bugsiness Typeol
Ho. Resolution
1 Ee-pricing of Empioyes Sock Options granted during the apecial
financial year 2023-24 under the "Barbegus Mation Hospiality Resofution
Limited = Employes Stock Dption Flan 20057 withihe
revised Yesting Pariod
2 Re-pricing of Employee S1ock Options granted during the apecial
financial years 2023-24 and 2024-25 under the *Barbeqgue Mafion | Resalution
Hospitality Limited = Emplayes Stock Dption Plan 20227
with the revised Viesting Period.
3 Modification of the “Barbaque Nation Hospitality apecial
Limitad - Employes Stock Dption Plan 2015° Resalution
q Moditication of the “Barbaque Nabion Hospitality Special
Lirmitad - Employes Stock Option Plan 2022° Resalution

In compliance with ihe applicebs provisions of the Act and ihe rules made thereunder, the
MCA Circulags, and the SEBI (LODR) Regulations, as amended, the Postal Ballot Motice
iherginafter referred 1o as “the Motica®™) along with explanatory statement setting ouf the
matertal facts has been sent only throwgh alectronig mode 1o all thase Sharaholders whose
email addrasses are registared with the Gompany/Depositories/Depository Participants as
on the cut-of dake, i.e., Friday, February 13, 2026, The despalch of Notice throwgh emall has
besn completed on Februany 17, 2026, The Motice is availabéa on the Company’s wabsits at
www. barbequenation.com, and websites of Stock Exchanges where shares of the
Company are Ested. Le., BSE Limited (BSE) and Mational 5tock Exchange of India Limited
(NSE)at warw begindiz.com and www_nseinda com, respectively, and is also avaitable on
tho website of Central Depository Senvices (India) Limitad [herainatter refecrad 1o as
“COSL “e-Moling Agency™ ) at wwhw, avalingingea com
In accordance with the MCA Circutars, the Company &5 providing the facility to s Members
to axercise thesr right to vole on the proposed resolutions anly by sectronic means (ramole
e-voling), No physical postal ballol forms or pre-pasd business rephy anvalopes have besan
dispatched to the Members
The Sharehalders-are hereby informied that:
1. The Company has provided an e-Voling facity 1o the Shareholders 10 cast their voles
electronically on the resolutions set forth in the Motice, Far this purposs, the Company
kas appointed COSL to provide evoting facility bo the Members.

2. Members whose names-arg recorded in the register of members [ register of beneficial
owners maintained by the Depositories as on the cut-off dats, i.e., Friday, February 13,
2026 are eligible 1o cast wate only through remote g-Voting. The voling righis of
Shareholdess for eeting shall be i proporiion to the shases held by them in the paid-up
gquity share capital of the Company as on the cul-olf dale, Any parson who is not 3
shareholdes &5 o the cul-ofl date shauld treal this notice forinformation purposs anly

3, In case of Mamber(s) who have nol magistered thedr emall addresses with the
Company/Depasitory’ Depository Farlicipant, they may registesrupdate thair email
addresses oy contacting their respeciive Deposiory Participants.

4, The g-voling period will commence o0 Wednasday, February 13, 2026, at 9:00 &M
(15T} and conclude on Thursday, March 19, 2026 at 5:00 M. (157). The e-vating shall
ot be allowed beyond ihe said date and time. The e-voling modués shall be disabled by
COSL dor woting thereafter Once the vote on the resolutions is cast by the shareholder,
such sharehodder shall not be aliowed o modify it subseguandy,

b. TheMembers who are eligible to vote and have not recelvad the Notice, canget & copy of
the Postal Ballof Ketice by witing an emall to the Company Secretary of the Company at
compliznce@barbagquenalion.com

6. The Board of Direckors of the Company have appointed M Parameshwar G, Bhai
Practising Company Secretary (M. No.: FBBE0; C.P No11004), a5 a Scrutinizer for
conducting the Pastal Baiod e-voting process i g fair and ransparent rmanner,

7. Therresults of Postat Ballot shas b decfared on or balors Senday, Manch 22, 2026, The
postal bafod resifts along wikh the Scnutinizer's Repart shall be placed onthe Company's
wehsite at woarw barbequenation.com and on the websitie of COSL immediataly &fer
geclaration and shall also be submitted to BSE and NSE

8. TheHesolutions, if approved and passed with reguisite majority, shall be deemed o have
been passed on the tast date of e-vating, .., Thursday, March 19, 2026.

For defaiéad information regarding e-voting, please refer 1o the Pestal Ballat Motice. If you

have any guaries, doubis, or issues related to e=voting, kindly refer tg the Frequently Asked

Questions (FAGS) and the wser mangal for Shargholders on how 10 cast yaur vates, avadable

al www.evatingindia.corm or wite anemail 1o ipdesk evoling@edstinda com o call on

1803-21-08811

All grievantes comnecied with the a-voling facility may be addrassed to My, Rakesh Dalvi

54, Manager, Cantral Dapositary Services (India) Limited, & Wing. 25th Floor, Marathon

Firturax, Mafatial Mill Compaunds, M M Joshi 8Barg, Lower Pared (East), Mumbai - 400073,

Maharashira, Indiz, or send an email to helpdesk.evotingorcdslindia. com or call tall free na.

1800-21-09911

By arder af the Board

For United Foodbrands Limited

(Formerly known as Barbegue-Nation Hospitalty Limitad)
A

Amil V Batala

Chief Fimancial Officer

Pace: Bengalury
Date: February 17, 2026

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PL.C056150]

Registered Office: SF-11, Second Floor, JIMD Regent Plaza, Mehrauli Gurgaon Road,
Village Sikanderpur Ghosi, Gurgaon, Haryana-122001, Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407
Website: www.kajariaceramics.com E-mail: investors@kajariaceramics.com

NOTICE

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to the SEBI’s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby
informed that a Special Window is opened for a period of one year from February 5, 2026 to
February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares.

The Special Window is available for transfer and demat of physical shares which were
sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer
requests which were submitted earlier and were rejected/returned/not attended to due to
deficiency in the documents/process/ or otherwise.

For clarity with regard to applicability of this Special Window to transfer deed(s) executed
before April 1, 2019, below matrix may be referred:

Lodged for transfer before
April 1, 2019?

Is the original share
certificate available?

Whether eligible to lodge in
the Special Window?

No - It is fresh lodgement Yes I Yes

' Yes - It was rejected/ Yes ‘ Yes
returned earlier

Yes ; No I No

No No No

Kindly note that request(s) which are accompanied by original share certificate(s) alongwith
transfer deed(s) and other supporting documents will only be considered under the Special
Window.

To avail of this Special Window, please contact to the Company’s Registrar and Transfer
Agent (‘RTA’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor,
Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special-
window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792

Shareholders of the Company are also requested to update KYC details including PAN,
Email ID, Address, Mobile No. and Bank Account details with the Depository Participant(s)
[If shares are held in demat form] or with the RTA [if shares are held in physical form], to
ensure ease of communication and seamless payment of dividend (if any). Shareholders of
the Company holding shares in physical form are requested to demat their shares by
submitting share certificate of face value of Re. 1/- to their Depository Participant(s).

For Kajaria Ceramics Limited

Sd/-

Ram Chandra Rawat

COO (A&T) & Company Secretary

Place: New Delhi
Date: February 17,2026

WONDER ELECTRICALS LIMITED
GIN: L31900DL2009PLC 185174
Regd. Office; 45, Ground Floor, Okhia Indusinal Esfate,
Phiaze-Hl Hew Dalhi-110024

W

WOMDER

NOTIGE OF POSTAL BALLOT AND E-VOTING INFORMATION

Emall: infowondereleciricalz.com; Website, www. wonderelectricals, com; Tel: 017-66058852

MNOTICE & hersby given that persuant fo Seclion 110 read with: Section 108 of the Companies Ak,
2013 {"the Act") and olher applicable provisions, i any, of the Act and Bule 20-and Rule 22 of the
Companies (Management and Adménstration) Rules, 2014 {("Rules”), Regulation 44 of the Secunties
and Exchange Board of india [Listing Obtigations and Disclosure Requiremants) Regulations, 2015
I"SEBI Listing Regulations™) and the Secretarial Standard on Genergl Meefings issued by the
Institute of Company Secretaries of India (*58-27), 85 amanded from bme o bme, read with the
Ganeral Cirsular Mos, 142020 dated Aprdl 8, 2020, 1772020 dated Aprl 13, 2020, 222020 dated Juns
15, 3020, 3372020 dated September 28, 2020, 332020 dated December 31, 2020, 1002021 dated June
23,2021, 20{2021 dated Decamber B, 2021, 0272022 dalad May 5, 2022, 1112022 daled Dacember 28,
2022 and General Circular Mo, S2023 dated 23h September, 2023, Circudar No: 03/2024 dated
Sepiember 19, 2024 and General Circular Mo 08/2025 dated September 22, 2025 issued by the
Mingstry of Corporate Affairs ("MGAT) (hereinafier collectively referrad o as "MCA Circulars™), for
the approval of the Members of Wonder Eleciricals Limited ("Company™) through Postal Bafot
by valing through elecironic means (“remote e-voling™) on the Spacial Besolulions set out herainafler,

ing

t Book

§r.no | Description of Resolution

1 | Appointment of Mr. Atul Mital (DIN: 01391029) as an Independent
Director of the company

Type of Resalution
Special Resclution

capilal of the Company as on the Cul-Of date 2., Friday, February 13, 2026.

dissent of the Members would only fake place through fhe remoie e-vofing system

ramate e-voling on the resoluticns specified in the Motice.

ihe remote e-vofing and e-voling process; in a falr and transparent manner

"MSELT) htpiwww evoling.nsdl.com/,

Place; New Delhi

Date: 17.02.2026

The said Mofice & also available on the websie of the Company: waw wonderelectricals.com the
relevant seclion of the website of BSE Limiled {"BSE"): www bzeindia.com and Mational Stack
Exchange of India Limied ("MSE"); www.nseindia.com g0 which the Equity Shares of the Company
are listad-and on the website of National Securities Depository Limited (NSOL): www.evoling. nsdl.com.
In compliance with the BCA Circulass, the Company has sent this Notice on Tuesday 17ih February,
2026 only in slectronic form o those Members whose names appear in the Register of MembersiList
of Beneficial Owners as raceived from KFin Tachnologies Limited, the Company's Registrar and
Transfer Agent {RTA') | Deposiories &5 on Friday, February 13, 2026 {'Cul-0f date’) and whose email
addresses are registared with the Company! RTA{Dapesitory Parbicipants (in case of elaclronic
shareholding) or who will register their email address in accordance with the process outfingd & fhis
Nolice, The vating rights of the Members shall be in propartion fo their share of the paid-up equity share

The Company has engaged the services of the National Securities Depasitory Limitad [WSD0L') for the
purpose of providing remate-e-vating facilily 1o ts:members and the communication of the assent ar

The ramate a-voling penod corvmencas from 9.00 am. (IST) on Wednesday, February 18, 2028,
and ends at 5.00 p.m. [I5T) on Thursday, March 19, 2026 The remofe g-voling module shall be
disabled by NSDL for voling therealter and Sharahaidars will ndd be allowed o vale elesionically
bayond the said date and lime. During this period, Shareholders of the Company holding shanes in
demalerialized form, as on the Cut-off date, i.e., Friday, February 13, 2026, may cast their vote by

The Board has sppointed. Ms. Bubina Vohra, Prachcing Company Secretary IMembership no. FG3
H277) propnetor at Mz, Rabina Vohra & Associates, Company Sacrataries as Scrulinizer to scrdinize

Thee Serubinizer will submit his repart [ the Chalrmran of the Company, or any peérsan authanized by
him upon complation of the scrutiny of e votes cast through remote e-voling. The results of the Postal
Ballot will b2 announced on ar before Saturday, March 21, 2026. The said resulis along wilth the
Scrulinizer's Report woukd be inbmated to BSE Limited and Mational Stock Exchange of India Limited,
where the Equity Shares of the Company are fisted. The resulls wil aiso be uploaded on the Company's
website www wanderslectricals com and on the websila of Mallonal Securilies Depogdory Lirmibad

in case of any gueras, you may refer the Fraquenthy Bsked CQuastions [FACS) for Shareholders and
e-Voling user manual for Sharsholders available ai the download section of wawoevoling.nsdl com
ar call on 022 - 4886 7000 and 022 - 2494 7000 or sand a request at avaling@insdl.co.in

For M!s Wonder Eleciricals Limited

Dhruv Kumar Jha
Company Secretary & Compliance Officer

1ISemen

9836677433, 7003319424

Sdi-

N For All Advert
Call

VIMTA LABS LIMITED

CIN: L24110TG1990PLC011977

Registered Office: 142, IDA, Phase II, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS
Special Window for Transfer and Dematerialisation of Physical Shares

A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February

2027 in terms of SEBI Circular No. H0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026

(“SEBI Circular”).

This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the

Company") priorto 01* April 2019 and:

a) hadnotlodged the shares for transfer; or

b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
deficiencies in documentation.

Vimta’

Diriven by Guslity. lsepired by Sclenca.

Applicability of the Special Window
For clarity regarding the applicability of this window to transfer deeds executed prior to 01* April 2019, investors
may refer to the matrix provided below.

Lodged for transfer before Is the Original Share Certificate | Whether Eligible to lodge in the
01 April 2019? Available with the Investor? current window?

No - it is fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
»  Securities which have been transferred to the IEPF

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and

Transfer Agent.
Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

Secretarial Department
141/2&142,IDA, Phase—II
Cherlapally, Hyderabad —500 051
Email: shares@vimta.com

214, Raghava Ratna Towers
Chirag Ali Lane

Abids, Hyderabad —500 001
Email: rta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or
canbe accessed by scanning the QR code:: B>

For Vimta Labs Limited

Sd/-

Sujani Vasireddi

Company Secretary & Compliance Officer

Place : Hyderabad B
Date : 17" February 2026 =

SKF India Limited

CIN: L29130PN1961PLC213113

{5

7

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033

Tel: +91 (20} 6611 2500 | E-mail; investorindia@SKF.com
Website: https:/fwww.skf.com/in/investors/skf-india-ltd

NOTICE WITH RESPECT TO SPECIAL WINDOW
FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India (SEBI), through its circular
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2™ luly 2025 and HO/38/13/11({2)2026-MIRSD-
POD/ 1/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer reqguests of physical shares. Thisinitiative is intended to facilitate genuine investors in securing
ownership of shares previously submitted for transfer but rejected or returned due to deficiencies.

Eligibility:

Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SEBI discontinued transfer of sharesin physical form), and whose requests were rejected or

returned due to deficiencies, are now eligible to re-lodge such requests.

Special Window Period:
From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary

documents during the above window, Please note that;

» Re-lodged securities will be transferred only in dematerialized (demat) form.
s Reguests most be submitted to the Company or its Registrar & Transfer Agent (RTA) at the

addresses bielow,

»  Transfer will be processed only upon successful verification and compliance with SEBI guidelinas.

Investors may send the documents to the Company or RTA on any of the address given below:

SKF India Limited
To
Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF India Limited, Chinchwad,
Pune 411 033, Maharashtra, India.
Phone no: 020 66112623

Email: investorindia@5SkKF.com

Investor Queries:

_Request.html

MUFG Intime India Private Limited

’ (Formerly Link Intime India Private Limited)
{Unit: SKF India Limited)

C-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg,
Vikhroli West, Mumbai — 400 083

Tel No.: +91 810 811 8484

investor.helpdesk@in.mpms.mufg.com
https://web.in.mpms.mufg.com/helpdesk/Service

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections or pending deficiencies to avail themselves of this Special Window and complete the

transfer process in accordance with the SEBI circular.

Flace : Pune
Date : 18" February 2026

Registered Office: Chinchwad, Pune 411033, Maharashtra, India

For SKF India Limited
Sd/-
Mayuri Kulkarni

Company Secretary & Compliance Officer

epaper.financiaiexprasacnnb . .

Kolkata
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CIN: L29130PN1961PLC213113
Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 (20) 6611 2500 | E-mail: investorindia@SKF.com

NVITATION FOR Ex:::sl\:l SN oF INTEREST FOR KA J ARI A CERAMI C S LIMITED Website: https:/wweskicom/in/investors/ski-india-Itd

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No. [CIN. L26924HR1 985PLC056150] NDTICE WlTH HEEPEcT Tﬂ SPECIAL WINDDW
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai, . FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
(Under sub-regulatig:ezq?zlfpritétl;%ngzp;rfhn;Izme’\rl]i?/ua;degsarﬁ?r%ptcy Board of India REgistered Qfﬁce: SF-11, Se'cond Floor, IMD Regent Plaza, Mehrauli Gurgaon Road, Notice is hereby given that the Securities and Exchange Board of India {SEBI), through its circular
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Vlllage S1kanderpur GhOSl, Gurgaon, Haryana-122001, Phone +91-124-4081281 SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated o July 2025 and HO/38/13/11(2)2026-MIRSD-
Sl RELEVANT PARTICULARS Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate, POD/ 1/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
1. |Name of the corporate debtor along with | DishaInfraspace Solutions Private Limited Mathura Road, New Delhi- 110044 t.r'ansﬁ:ﬂ.'rhr.aq ";ET;“ of phzil.tal Slhart:.: : T:tmér;mige; m::”;de.d "? chlmaie gen du;ne IWS:F rlﬁ = IBEI:urmg
ownership of shares previously submitted for transfer but rejected or returned due to deficiencies,
FAN&CIN (INCIRP) Phone: +91-11-26946409, Fax: +91-11-26946407 il ol . . :
CIN: U45402TN2007PTC063761 . .. . . - .. . Eligibility:
PAN: AACCD6366R Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com . i i -
2 |Address of the registered office Plot 'No B4/ 37 CMDA's Industrial Complex Investors whao had submitted transfer requests for physical shares prior to 01 April 2019 (the date
. oL BT, MO st Co 268’ NOTICE from which SEBI discontinued transfer of shares in physical form), and whose requests were rejected or
i i qalpettu. Kancheepuram. . returned due to deficiencies, are now eligible to re-lodge such requests.
ilakaranal, Chengalpettu, Kancheepuram, | | gppCTAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES . . 4
TamilNadu-603209 . ; -
S ——— NoreeTa] Special Window Period:
, otAvailable N
2 {Dotails of lase where oy of Tred | NotAppicable Pursuant to the SEBI’s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated From 05" February 2026 to 04" February 2027 (1 year)
_|assetsarelocated _ ' January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary
i 'Srésr\t/?c':d capacity of main products/| NotApplicable informed that a Special Window is opened for a period of one year from February 5, 2026 to documents during the above window. Please note that:
6. |Quantity and value of main products/ | NIL February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares. * Re-lodged securities will be transferred only in dematerialized (demat ) form,
services sold in last financial year The S 1 ind ) Jable fi f dd £ shvsical sh hich * Requests must be submitted to the Company or its Registrar & Transfer -Agent (RTA) at the
7~ [Number of employses/ workmen NI e Specia Wln. oW 18 aYal able for trans er. an . emat.o p ysw.a shares which were addresses below.
8. |Further details including last available | Canbe soughtby writing an emailto the RP at sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer * Transfer will be processed only upon successful verification and compliance with SEBl guidelines.
I:;gg‘g:';};ﬁ”;?gi dft"(‘;'::afggfli‘#:;)e ZI ip.displ@gmail.com requests which were submitted earlier and were rejected/returned/not attended to due to Investors may send the documents to the Company or RTA on any of the address given below:
URL: deficiency in the documents/process/ or otherwise. e — e ——————
9. |Eligibility for resolution applicants under | Canbe sought by writing an email to the RP at . . Dy . . . ndia Limite nume india Frivate Limite
section 25(2)(h) of the Code is available at | ip.displ@gmail.com For clarity .w1th regard to apphca.blhty of this Special Window to transfer deed(s) executed To, (Formerly Link Intime India Private Limited)
URL: . _ before April 1, 2019, below matrix may be referred: Mayuri Kulkarni (Unit: SKF India Limited)
I h]atlz:egta te for receipt of expression of | SthMarch,2026 — — - Company Secretary & Compllance Officer | €-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg,
11Date of issue of provisional fist of | 9 March 2026 Lodged for transfer before Is the original share Whether eligible to lodge in Address: SKF India Limited, Chinchwad, Vikhroli West, Mumbai— 400 083
prospective resolution applicants April 1, 2019? certificate available? the Special Window? Pune 411 033, Maharashtra, India. Tel No.:+91 810 811 8484
12 tfgt_git:arﬁgtsubmission of objections to | 12th March,2026 No - It is fresh lodgement Yes Yes Phone no; 020 66112623 Investor Queries:
VISI | Fg, o
13)Date of issue of final list of prospective | 15th March,2026 Yes - It was rejected/ Yes Yes Emall; investorindia@SkE.com lmﬂsw.he}p-.clesk@ln.mpm-m ufg.com ’
resolution applicants . https://web.in.mpms.mufg.com/helpdesk/Service
: : : returned earlier
14]Date of issue of information memorandum, | 16th March,2026 Yes No No _Request.html
evaluation matrix and request for resolution
p;/an:tol pmspegt(iveresgﬁﬁon appﬁcaztls N N N We encourage all eligible investors who have not yet received transferred shares due to earlier
15]Last date for submission of resolution plans | 16th April, 2026 0 0 0 . rejections or pending deficiencies to avail themselves of this Special Window and complete the
16,Process email id to submit Expression of | ip.displ@gmail.com ) ) ) .. ) ) transfer process in accordance with the SEBI circular,
Interest Kindly note that request(s) which are accompanied by original share certificate(s) alongwith ? )
171iDetails of th tor debtor’ . ) . . ) For SKF India Limited
[Details of the corporator debtor’s| NotAvailable transfer deed(s) and other supporting documents will only be considered under the Special
registration status as MSME.] nd sd/-
Mr. G Ramchandran Window. Place : Pune Mayuri Kulkarni
Disha Infraspace Solutions P'Ef‘fa‘::e“tl_'i‘::l‘it: L°If§séf£§)' To avail of this Special Window, please contact to the Company’s Registrar and Transfer Date : 18" February 2026 Company Secretary & Compliance Officer
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437| | Agent (‘RTA’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor, Registered Office: Chinchwad, Pune 411033, Maharashtra, India
- 18.09- F-10, Syndicate Residency, Dr. Thomas First Street, South . . .
Ef;; :1&?92“?'2?6 é’oag Road, T. Nagai Chennai, Tamil Nadu - 600 017 | Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special- VIMTA LABS LIMITED
. window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792 4 CIN: L24110TG1990PLCO11977
United Foodbrands Py ) p. , _ — Registered Office: 142, IDA, Phase Il, Cherlapally,
" 2 5 B B B BEEEE Shareholders of the Company are also requested to update KYC details including PAN, Im a Hyderabad — 500051, Telangana, India.
imi Email ID, Address, Mobile No. and Bank Account details with the Depository Participant(s Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
UnitEd Fnudbrands L"T"tEd ’ . . . p. Y . P ( ) Db by Cuality. Inapared by Sclance. E-Mail: shares@vimta.com, Website: www.vimta.com
(Formerly known as Barbeque-Nation Hospitality Limited) [If shares are held in demat form] or with the RTA [if shares are held in physical form], to
CIN: L35101KA2006PLEO73031 ’ ensure ease of communication and seamless payment of dividend (if any). Shareholders of o NOTICE TO SHAREHOLDERS _
Registerad & Corporate Office: Eai.'e'_[ {l.':l.ill_l.tlﬂ-lls . Unit No. 601 &EUF'E. 6" Foor, the Company holding shares in physical form are requested to demat their shares by Special Window for Transfer and Dematerialisation of Physical Shares
Doddakannalli Village, Varthur Hobli, Sarjapur Road, Bengalury - 560035, bmitti h ¥ F e 1 fRe. 1/ heir D ) Partici A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
Karnataka, India, Tal. No.: +9180 63134800, submitting share certificate of face value of Re. 1/- to their Depository Participant(s). 2027 in terms of SEBI Circular No. H0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026
E-mail; compliance@@barbequenation.com | YWebsite: www.barbeguenaton.com For Kajaria Ceramics Limited (“SEBI Circular”).
This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION | Sd/ o o1 A 2019
Nition <L e ien o e ShirstaudreManibar 51 Goasd: Fosibrinds Cimiisd Place: New Delhi Ram Chandra Rawat a) hadnotlodged the shares for transfer; or
obice |5 hereby given to the ShareholdersiMembers ni LA L . b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to
(Formerly known as Barbeque-Nation Hospitality Limited) (hereinafter referred 1o as “the Date: February 17, 2026 Coo (A&T) & Company Secretary deficiengiesin documentation :
Company”) in accordance with the provisions of Sections 108.and 110 of the Companies ' o ) )
Act, 2013, read with Rules 20 and 22 of the Companies (Management and Administration) Applicability of the Special Window
Rudes, 2014 and any other applcable provisions of tha Companies Act, 201 3 and the rules For clarity regarding the applicability of this window to transfer deeds executed prior to 01* April 2019, investors
made thereunder (collectively referred to - as “the. Act”) (incleding any statutory #ai Jﬁ'm Branch : Rai, District Sonipat may refer to the matrix provided below.
mipdification (5} or re-eractmeant(s) thersof. for the fime being inforce), Reguiation 44 of the . 337?.7
Sacurites and Exchange Board of Indta [Listing Obligations and Disclosure Requirements) Ba (Haryana) 131029 Lodged for transfer before Is the Original Share Certificate | Whether Eligible to lodge in the
Requlations, 2015 [hareinafter referred to.as “tha SEBI (LODR} Regulations™], the ﬂk dBﬂfﬂdﬂ 01* April 2019? Available with the Investor? current window?

sacrefarial Standard on General Meetings (herginafter referred toas "55-2") issted by the

Instifute of Company Secretases of India, each &5 amended, and in accordance with the POSSESSION NOTICE ':Fnr Immovable prﬂpEFt}l’JlEE} to 1tis fr.68h odgement , Yes I]efh(sg?sr E:tro CIO r:;j itions stated
guidelines prescribed by the Ministry of Corporate Affairs for conducting general (As per Appendix IV read with rule 8(1) of the Security Interest (Enforcemant) Rules, 2002) Yes, but rejected/ retured earlier Yes nme reda
mielings/ransacting Mems through Postal Basiot by e-Mating, vide General Ciroular Nos Whereas, Yes, was lodged No No
14/2020 dated April 8, 2020, 17/2020 dated Apni 13, 2020, and subsequent circulars The undersigned being the authorized officer of the BANK OF BARODA under the Securitization and No, was not lodged No No
lzsued in this regard, including the katest ane, D372025. dated September 22, 2025 Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 and In exarcise of powers i i i . —
{hereinafter referred to as “the MCA Clrculars®), and any other applicable laws, rules, Conferred under Section 13(12) read with rule 3 of the Security Interest {Enforcement) Rules, 2002 issued a Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other
requiations, circulars and notifications issued by any staluloryraguiatory authorites | [demand notice dated 09.09.2025, calling upon the borrower Mr. PANKAJ KUMAR PANDEY Sio Sh. supporting documents will be considered under the Special Window.
fincluding any statutory madification{s) or re-enactment{s) theraaf, for the time Being in PARMESHWAR (Applicant} & Mrs. CHANDNI PANDEY W/O Mr. PANKAJ KUMAR PANDEY (Co- Request(s) which will not be considered in this window:
farce), that the following Special Business ars proposad to be transacted through Postal | [Applicant) to repay the amount menboned in the notice being Rs. 13,34,699.78 (Rupees Thirteen Lakh > Casesinvolving disputes between the transferor and the transferee
Ballot by remote 8-Voting process anly {“e-Vating”}; Thirty-Four Thousand Six Hundred Ninety-Nine and Paisa Seventy-Eight Only) as on 11-11-2025 > Securities which have been transferred to the IEPF
{Inclusive of Interest up to 08.11.2025) plus unapplied interest w.e.f, 09.11.2025 and other charges o , _ o , ,
unrealized thereon fill date of payment within 60 days from the date of receipt of the said notice. Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and
ltem | Particulars of the Business Type ol The borrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general Transfer Agent.
No. Resolution that the undersigned has taken possession of the properly described herein below in exercise of powars Company: Registrar and Share Transfer Agents:
1 Re-pricing of Emplayes Siock Dptions grantad during the Bpecial conferred on him/her under Section {4) of section 13 of the act read with rule 8 of the security interest Vimta Labs Limited CIL Securities Limited
financial year 2023-24 ender the “Barbeque Nation Hospétality Resnlution Enforcement rules, 2002 on this the 13th day of February of the year 2026. Secretarial Department 214, Raghava Ratna Towers
Limited — Employee Stock Option Plan 20157 with he The borrower/g uaranmr."l'u'tnlftgagerm particular and the public in general iz hereby cautionead not to deal with the 141/2 & 142, IDA, Phase—Il Chirag Ali Lane
rewised Vesting Period, propery and any dealings with the property will be subject to the charge of the Bank Of Baroda for an amount of Cherlapally, Hyderabad—500 051 Abids, Hyderabad —500 001

Rs. 13,34,699.78 (Rupeas Thirteen Lakh Thirty-Four Thousand Six Hundred Ninety-Nine and Paisa

£ HE'F'"Fi”” ol E'"".I'?]"'%E K E:”“ﬂ"_S “rﬂmr"dd:‘_'"”“ ine , spacial Seventy-Eight Only) as on 11-11-2025 (Inclusive of Interest up to 08.11,2025) plus unapplied interest w.e f, Email: shares@vimta.com Email: ta@cilsecurities.com
fII'IFII:'II:.‘.|3|-'|.'EﬂrE?‘i'].;:f.i-:HEll'llﬂﬂf].-!"!-?h'nﬂf!ﬂrlihﬁ El-arherjuﬂ Nation | Resoluion 09.11.2025 and other chargas unrealized therecn till date of payment, For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-
H'_:'El:"m"rﬁ' '_-'""'T'J'j‘_E""'F'l':'_ﬁ"“EE't':":k':'f-"“':'“F"“'En?ﬂ The borrower's attention is invited to provision of sub-section (8) of section 13 of the act, in respect of time content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical- Securities-30.01.2026.pdf or
WiEITEwISAR Ve st Poor available, lo redeem the secured assels. canbeaccessed by scanningthe QR code: g < e
3 Modification of the "Barbegue Mation Hospitaiy Specia Description of the Immovable Property e A re R
Limited = Employes Stock Option Plan 2015° Resolution Equitable mortgage dt. 01.01.2016 of all that part and parcel of the residential property admeasuring 84 sq. et W,
= s i . ; yards beanng H.no. 597 & 597 A/d Rakba Jamalpura Under M.C Limit Sonipat Haryana- 131001 betonging lo prpet B TR . .
Bl [ sl 2ot || [Mrs. CHANDNI PANDEY vide vasika no. 9783 dated 21.12.2015. The property is Bounded as under: On the ot o e < For Vimta Labs Limeer
ik - Morth - House of Raj Rani, On the South-Streel, On the Easl- other's property, On the West-House of Surinder Place : Hyderabad eyt A et Gy 17 Sujani Vasireddi
in comiplianc with ihi agilicable provisions of the Act dnd the rules made teieundar, the Place : Rai (Sonipat) = Date - 13.02.2026 Authorized Officer, Bank of Baroda Date : 17" February 2026 B - " Company Secretary & Compliance Officer

MCA Circulars, and the SEBI (LODR) Regulations, as amended, the Postal Ballol Nefice

(haresnaltar referred to a5 “the Motice™} along wilh explanatory slatement seting oul ihe

material acts has boen sent only through esciranic moda to all those Sharahoidars whose @ Rajasthan T“be HE"Ufacturing Cumpa“v Limit&d

email addresses are registered with the CompanyDepasitomasDepository Particgants a5

on the cut-off date, 1.8, Friday, February 13, 2026. The dispatch of Notice through email has CIN: L27107TRJ1985PLCO03370

been completed o February 17, 2026. The Notice is availabie on the Company's website o WONDER ELECTRICALS LIMITED Registered Office: 28.37, Banke Bihari Industrial Area, Jatawali Mod, Maharkala Road, Village Dehra, Chomu,

ww.harbequenation.com, and wabsites of Stock Exchanges where shares of the ~ CIN: L315000L2009PLCT85TTS Jaipur-303806, Phone: +918875009017, E-mail: rajtube@hotmail.com , Website: www.rajtube.com

Company are listed, i &., BSE Limited (BSE) and Mational Stock Exchange of India Limited WONDER Regd. Office: 43, Ground Floor, Gkh[?qlﬂdtlslﬂal Estate, STATEMENT OF UNAUDITED FINANCIAL RESULTS

(NSE) at www.bseindia.com and www.nseindia.com, respectively, and is-alse available on e . Phase-lil New Dalhi-110020 ) FOR THE QUARTER AND HALF YEAR ENDED 31st December. 2025

the wehsite of Central Depository Services (India) Limited (hereinafter referred to as Email; info@wonderelectricals. com; Website: www.wonderelectricals.com; Tel: 011-55058952 s amber, T

‘{!DSL'.-"e-'-’nﬁng AQE!‘IE!.I"}atm.evnbﬂqindia.cnm_ - ) MOTICE OF POSTAL BALLOT AND E-VOTING INFORMAT ION |_ Guarter ended Nine Months Enl:ila% n#fghm'

Inaccordanca with the MGA Circulars, Ihe Gompany is providing the Facility to fs Members NOTICE is haraby glvan that pursuant to Section 110 read with Section 108 of the Campanias Act, E Particulars | 31272008 | 30/08/2026 3112/2024] 3112/2025 | 31/12/2024 | 31/03/2025

i exercisa ther right to vole on ibe proposed resolutions only by elecinonic maans (remats 2013 ["the Act™) and other applicable provisions, if any, of the Act and Rule 20 and Rule 22 of the . | Un-audited |Un-audited Un-audited Un-audited | Un-audiled | Audited

a-oting). Mo physical postal ballot forms or pre-paid business reply anvetopas have been Companies {Managemant and Administraton) Riles, 2014 {"Rules”), Regulation 44 of the Sacerifies I |Revenue from operations 151.24 4.43 1,760.79 | 1.700.64 | 4,B46.21 | 5,634.08

dispatched to the Members. and Exchange Board of India {Listing Ctligations and Disclosure Requirements) Regulations, 2015 Il |Other Income . - - 0.81 0.01 9.02

s 3 ke ("SEBI Listing Regulations™) and the Secretarial Standard on Ganeral Meelings issued by the Il |Total Revenue (1400 | 381.24 4.43 [1,760.79 | 1,701.45 | 4,B46.22 | 5.643.10

T'Eﬁmgﬂm dr:: narﬁwg;mmzda:mgr ity 1o the Shasehpiders fo cas! thesr votes e GF ismpamy Sefmtarios of India (85E'). o rkeded ot i 13 bes, 7oed. Wil e IV |Expenses i '

W Lompany s proveder an e-voung Taciity o G sahniers (o cast thesr vo Genaral Clreular Nos. 14/2020 dated Apdl 8, 2020, 1712020 dated April 13, 2020, 2272020 datad June ; i 5
eleciranically an the resolutions sat forth |n the Netice: For his purpose, the Comgany 15, 2020, 33/2020 dated Saptember 23, 2020, 3612020 dated December 31, 2020, 1012021 dated June ol ol s A oS el
. g : i sl e (bB) Purchases of stock-In-trade - . - - . 3
has appoirted COSL fo provide e-Voting Tacility fo ihe Members 23, 2020, X202 dated Decamber 8, 2021, 0202022 dated May 5, 2022, 1112022 dated Decomber 23, ¢
- 2022 &nd General Girgular No. 912023 dated 25th September, 2023, Gircutar No: 0872024 dated {c) Ehangeslivinyentories. of finishedt goods,

2. Mambers whose names are recorded in the regester of members | register of beneticial ittt Sl et ol i el o work-inprogress and stock-in-trade 52.16 .| so9.52| 87497 | 331.00 | 693.42
owners maintained by the Depositories @5 on the cut-off date, |.e., Friday, February 13, I'.'Iir|1:;51r:,- of E:-l"pc-rme Adfirs :"IiEA"] “_éfﬁmﬂer collectively I_PFE_FI',E& e "FI[;-A Eirnulars"];:l ﬁ:“_ {d) Employee benelits expense - . 21.86 15.35 64.98 71.50
2026 ae eligible to cast vate only through femole e-Viating, The voting ngh.ts ol lhe approval of e Membars of Wandear Ell;l.‘:trll:a.ls Limited E"Eﬁmpanrﬂ through Pastal Ballol (f) Finance Expenses 0.47 2.64 31.74 18.12 88.41 125.81
ety share capital of the Gampany a5 on the cut-off date, &ny parson who is not a —— - - (e) Other expenses 737 0.08 24.61 35.33 B5.71 96.29
shareholder as on the cut-oft date should treat this notice for information purpose anly, 2HnB FUARCOPRON ot Resbittion Typerot cgvelitin Total expenses (IV) | 61.83 454 [1,786.91 | 1,521.33 | 4,907.59 | 5,592.37

3. In case of Mambarls) who have nol registered their emall addmsses with the 1| Appaintment of Mr. Atul Mital (DIN: 01351028) as an Independent | Special Resalution V |Profit/ (Loss) before exceptional and : 5
Company/Depository/ Depostory Participant, thay may reolsterupdate their amail Directar of thy company - ‘;ﬂ"a;’t_’d“‘?’i‘r itern and tax (lll-V) 289.41 (0.11) | (28.12) | 18092 | (61.37) 50.73
adrasses by contacting Iheir respective Degository Pasticigants The said Mafice s also available on the website of the Company: www wonderelectricals com the it kbl ipdbin g - : " » .

4. The e-voting period will commance on Wednesday, February 18, 2026, at 0:00 AM. relevant saction of the website of BSE Limited ("BSE"}): www bseindia.com and National Stock vil E.r:ﬁ:r:u:::;ms} before extra-ordinary item and B G EE | A | e | 5
{I5T) and conclude on Thursday, March 19, 2026 at 5:00 PM. IST). The e-voting hal Exchange of India Liméted ("NSE”): www.nseindia.com on which the Equily Shares of the Company VIl Eﬂ:mma ltem (refer note below) =il @ % = e } s
not bo aSowed boyvond the said date and tima, The e-votin dule shall b disablad b are lisked and on thea website of Maticnal Securitbes Depository Limited (NSDL): www evoting.nsdl.com ry - g ; :

Foue0 v S w08, 119 -VOUNG IO B3Il Db Goained &y : 5 R % IX |Profit/ (Loss) befare tax (VI-VIIl) 289.41 {0.11) | (28.12) | 18012 | (61.37) 50.73
I n-comphance with the MCA Circulars, the Company has sent this-Nolice on Tuesday, 17th Februa
GOSL for vating thesealtes. Once the vole on Me resolutions i cast by the shareholde, In comphance wi peny ; Esay, ary X |Tax expense:
such shareholser shall riot b allowed to modity i subsequantly. 2026 anly in electronsc form o those Mambess whose names appear in the Register of Members/List o i 2 00
] 1 of Benaficial Owners as received from KFin Technologies Limiled, the Company's Regestrar and (a} Current tax = T e ¥ i :

5. The Membars who are eligebla to vote and havé nof received the Natics, can get a copy of Transfer Agent (‘RTA') | Daposfiories as on Friday. February 13, 2026 [Cut-Off daie’) and whosa emad {b) Deferred tax | - = | - - - -
tha Posial Baliol Notice by writing anermall bo the Comgany Secretary of the Comgany ai addressss are registered with the Company’ RTA/Deposifory Participants (in case of electronic X1 |Profit / (Loas) for the year (IX-X) 289.41 (0.11) | {28.12) 180,12 {61,37) 48.73
comglianca@barbaguenation.com, sharehalding) or whe will register their email address in accordance with the process ouflined in this Xl | Other Comprehensive Income

& The Beard of Directors of the Company have appainted Me. Paramesbwar . Bhat, Nafice. The voling rights of the Members shall be in propartion fo their share of the: paid-up equity share ltems that will not be reclassified to profit
Practising Company Secretary (M. No_ FBRAO; C.2 Mo 11004). as a Scrutinizer for capital of [ne Company as on the Cut-Off date Le,, Friday, February 13, 2026. or loss
conducting the Pumalﬂaj'.-:llu-'-'c-iingprm:essInaialrauhﬂtfansparu'ntmarmuf Tha Company has engaged he sefvices of tha Nalional Securilies Depository Limitad (NSOL' for the - Remeasuremant Galns/{Losses) on - . - - - -

71 7 ¢ Prystal Baliof shail I i March 22 5096 The purpose of providimg ramaie-e-vobmg Tacllity toiis members and the commumication of the assant or Defined Benefit Plans £ = 5 ” - -

. The FETJ”rIB g ':"m"l 5 |:|15.. . I:IZI:IEI:.;]:.EI:I Dnﬂm be Dr; "leaI?' L ih E-I:rrﬂ o dissen of the Members would only lake place through the remote e-voling sysiem. -Income tax on above
pnﬂ»ar[: 'E'“ﬂs"‘r"fa i nruum;ers 1J'||3 F”ME : Erl:l':E':SEf A Jata 5 The remote e-veting penod commences from 9.00 a.m. {IST) on Wednesday, February 18, 2026, Total other comprehensive income (XI1) . . 2 » ' 1
WEDS L6 At Wiw.DaDanuBNation Com . and. on e Website o mmaciately aikar and ends at 5.00 p.m. (IST) on Thursday, March 19, 2026. Tha ramole e-woling medute shall be Xl | Total Comprehensive Income for the Year (XI-XIl) | 289.41 (0.11) | (28.12) | 18012 | (61.37) 48.73
declaration and shallalso be submitted to BSE and NSE. disablad by NSOL for voting thereafter and Sharehokiers will not ke allowed fo vote- electronically Paid up equity share capital 450.78 | 450.78 | 450.78 | 450.78 | 450.78 | 450.78

&, Thea Resolutions, if approved and passed with requisite majority, shali be degmed tohave beyand the sald date and tima. During this period, Sharaholders of the Company holtding shares i Face value of equity share capital 1.00 1.00 10.00 1.00 10.00 10.00
besn passed onthe kast date of e-voting, i€, Thursday, March 19, 2026 dematerigized form, as on the Cut-off ﬂfl!t'ii l-ﬂ-hﬁl!fﬂl'- February 13, 2026, may cast their vole by ¥IV|Eamings per share (of Rs. 10/- each) (not

iy 1 «

For detailed Information regarding e-voting, please refer to the Postal Ballot Notica. i you el Evnling: on Iha meciuton’s Spacaiac:in the otics annualised for quarters):

have any queries, doubis, or issues related to e-vating. kindly refer to the Frequently Asked T!:IE.' Board has appointzd Ms. Rubina. Vohra, IPracE-:lng Company Secretary {Membership no. FCS Basic/Diluted 0.64 (0.00) {0.82) 0.40 {1.36) 1.08

Duestions (FADS ) and the user manual for Shareholders onhow o castyour vobes - available ﬁ_lfze:'rmfr:ﬂf: rl'gfﬂu_mﬁ_lw?fﬂ :5:' Sisnﬁ;'?;ig;?ﬁ; !"asrsﬁﬂaaﬁzfs SOLnL2er {5 SCuie hiotes:

at www.avotingindia.com or wnte an emal to helpdesk. evoting@edsBndia.com ar call on o I!;I et ap JeeE paEe : ; 1. The above Unzudited Results for Quarter and Ning Months ended 3ts1 December, 2025 have been reviewed by aodit commiiles and approved by [he

1800-21-09911 Tha Scrutinizer will submit his report o the Chairman of the Company, or any person authorized by beard of Directorsat thelr respectve mesting nedd on 141h February 2026 The Audstors have carried out Limited Rewiew of the above Financhal Resuits as

] o ) - kim upan Dl:I'I'!-.F'.:":"1II:II'I of the '_-ii:!'d-1||'|'|I' al the veles casl Ihrnugh remobe E-'-.'EI‘III'I[; The resulis of the Postal r|-_h:'||_|in"-_~.;| 13 IIdErHEIJI,ﬂHHI;Irl 230l SERI lL:'_hI*.n.a Dhi;.-;'&liun!i and Discinsura HE-;|I.IiI‘E“ITIEI'Ir5 HE[|II=3|::I.'15,?{|"| 5

All greevances conmected with the e-vating facility may be addressed to Mr. Rakesh Dalvi, Ballot will be announced on or before Saturday, March 21, 2026 The said results aleng with the 2 These above unautited financial results have been prepared in accordance with Indian Accounting Standards (Ind AS) prescribed under Section 133 of

ar. Mangger, Central Teposiory Services (india) Limited. & Wing, 25th Floar, Marathon Scrubinzer's Report would be inbmated to BSE Limited and Mafional Stock Exchange of India Limited, the Companies Act 2013 read with the relavant Rules theérgunder and in terns of Regulition 33 of the SEBI (Listing abligations & Desclasure

Futurex, Matatial MIll Compaunds, N M Soshi Marg, Lower Pared (East), Mumbal - 400013, where the Equity Shares of the Company are listed. The results will afso be uploaded on the Company's g I e

. 4 & P | & - : ; leckricats. - h b i f Mati i | b i 3 UFANG) e EErian, e eSOl IIIII'IFI INILS'WHar L1= )

Tﬁgrﬁhﬁél{l ;:I|a, S i gl AR, R R Fi%ﬁﬁri*ﬁmﬁﬁ:ﬁiséf{g;r?s-i-l:ll:lnz':'d e e 4. The Company is engaged in the business of manufacturing of ERW Steel Tubes. As thareis only oae reportable segment, the company has not givan any

e ke f ' o ! ; ; sugrmanl informatian,
In case of any queries, you may refer the Frequently Asked Cuestions (FAGs) for Sharsholders and 5. The unaudited financial results for the quarter and nine months ended 31st December,2025 are available on the website of the
By order of the Board g-Voting wser manual for Shareholders availabla st ihe download section of www.evoding.nsdi.com Carmpany (v rajtubecam) and an e wabsite of the Stock Exchangs v bselnds cam)
Far Unlted Foodbiandz Limited or ¢all on 0232 - 4886 7000 and D22 - 2498 TROD or sand a request at evoling@nsd! co 6. Provision fortasation; § amy, will be considered atyearend
(Formipely known as Barbegue-Natian Hospitality Limited) For Mis Wender Eleciricals Liriited 7. Thiefiguresof the pravious year have been regrouped! rearranged whareever nocassary.
_ adi- 8. Noproduction activities are carmied oul during the quarter adning 1,12 2025 For ard on Belall of Board of Direciors
Diate: February 17, 2026 . Date: 17.02.2028 Company Secratary & Compliance Officar Place: Jalpur PANKAJ JAIN
Chief Financlal Officer Date: 14th February 2026 Whaole Time Director (DIN:11098222)

epaper.financialexpress-,mn" & o O Lucknow
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FINANCIAL EXPRESS

FORM G VIMTA LABS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR " # CIN: L24110TG1990PLCO11977 . w 5 K F
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED Registered Office: 142, DA, Phase Il, Cherlapally, S K F I n dl a Ll m |tE’d
operating in commercial and residential interior design services having registered office at Plot No. _ .
B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai I m a Hyderabad 500051, Telangana, India.
’ Chengalpettu, Kaﬁcheepuram, Tamil Nadu - 603 209 , Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657 CIN: L29130PN1961PLC213113
(UnderSlljb-relguIatiog(ﬂloft.regglation 3tf3Acgthe In?oI\F/)ency andRBan:«?ptcy 2B(())1a€r;d of India Duiven by Quality. Inspired by Scienca. E-Mail: shares@vimta.com, Website: www.vimta.com Registered Office: Chinchwad, Pune, Maharashtra, India, 11033
< (nSO vency resolution Process tor Corporate ersons) eguiations, ) NOTICE To SHAHEHDLDERS TEI: +.:_]1 [ED] 'E'IE}'].-.[ EEDD | E—T'I‘Iail: IHUEELﬁrlndia@EHF.EGm
LIeF RELEVANT PAR_T'CU"ARS — Special Window for Transfer and Dematerialisation of Physical Shares Website: https:iiwww.skf.com/infinvestors/skf-india-ltd
I ’;/ianZ gf"\’jhe corporate debtor along with D”'\ls nglrthraspace Solutions Private Limited A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February
(CIN:U 45)402TN2007PTCO6376 ] 2027 in terms of SEBI Circular No. H0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026 NOTICE WITH RESPECT TO SPECIAL WINDOW
PAN:AACCDB366R ('SEBI Circular”). - | | N o FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
2. | Address of the registered office Plot No. B4 / 37, CMDA's Industrial Complex This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the e 1 L5 : i
Maraimalai Naéar, S. No. 166, 167, 168, Company") priorto 01° April 2019 and: Notice is hereby given that the Securities and Em:harunge Board of India {SEBI), through its circular
Kilakaranai, Chengalpettu, Kancheepuram, a) hadnotlodged the shares for transfer; or SE E-I,-"HD}'MIF!SD,."MiHED-PanPfEIHHIDES;"E‘? dated 27 July 2025 and HO/38/13/11(2)2026-MIRSD-
TamilNadu-603 209 b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to PODY I/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
3. |URL of website NotAvailable deficiencies in documentation. transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
4. |Details of place where majority of fixed | NotApplicable Applicability of the Special Window ownership of shares previously submitted for transfer but rejected or returned due to deficiencies.
assets are located i 1
5. |Installed capacity of main products/ | NotApplicable For clarity regarding the applicability of this window to transfer deeds executed prior to 01* April 2019, investors Eligibility:
| [services may refer to the matrix provided below. Investars who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
6. |Quantity and value of main products/ | NIL from which SEBI discontinued transfer of shares in physical form), and whose requests were rejected or
| 7. |Number ofemployees/ workmen NIL 01 April 2019? Available with the Investor? current window? .
8. |Further details including last available | Canbe sought by writing an email to the RP at — : — Special Window Period:
financial statements (with schedules) of | ip.displ@gmail.com No - itis fresh lodgement Yes Yes (Subject to conditions stated From 05" February 2026 to 04" February 2027 (1 year)
two years, lists of creditors are available at Yes, but rejected/ returned earlier Yes in the SEBI Circular) ik R ; : :
URL: Eligible shareholders are invited to re-lodge their earlier transfer requests along with necessary
Yes, was lodged No No
9. |Eligibility for resolution applicants under | Can be sought by writing an email to the RP at - ‘ ?d : < documents during the above window., Please note that:
B‘Tgﬁ?n 25(2)(h) of the Code is available at | ip.displ@gmail.com 0, was not fodge 0 No « Re-lodged securities will be transferred only in dematerialized (demat) form.
10 Last. date for receipt of expression of | 5thMarch 2026 Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other * Reguests must be submitted to the Company or its Registrar & Transfer Agent [RTA) at the
' interest ’ supporting documents will be considered under the Special Window. addresses balow,
11|Date of issue of provisional list of | 9thMarch,2026 Request(s) which will not be considered in this window: * Transfer will be processed only upon successful verification and compliance with SEB| guidelines.
jipiospeciliessse ilion ppicants > Casesinvolving disputes between the transferor and the transferee Investors may send the documents to the Company or RTA on any of the address given below:
12|Last date Iflor submission of objections to | 12th March,2026 >  Securities which have been transferred to the |IEPF
rovisional list -
13 gate of issue of final list of prospective | 15th March 2026 Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and SKF India Limited MUFG Intime India Private Limited
resolution applicants ’ Transfer Agent. To, (Formerly Link Intime India Private Limited)
14|Date Of.iSSUG ofinformation memorandqm, 16th March,2026 Company: Registrar and Share Transfer Agents: Ma'p"'.-l ri Kulkarni “..-'l'llr: SKF India LI”‘IitE‘dj
e;/aluauon matrix and rec1|ugstforr<e|§olutlon Vimta Labs Limited CIL Securities Limited Company Secretary & Compliance Officer | C-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg,
plans {oprospective resolution applicants | Secretarial Department 214, Raghava Ratna Towers Address: SKF India Limited, Chinchwad, | Vikhroli West, Mumbai - 400 083
15{Last date for submission of resolution plans | 16th April, 2026 141/2& 142, IDA. Ph I Chirag AliL 4 ; X .
16]Process email id to submit Expression of | ip.displ@gmail.com 1EA, Fhase = 'rag AllLane Pune 411 033, Maharashtra, India. Tel No.: +31 810 811 8484
| |Interest Cher.lapally, Hyderabad—500 051 Abld.S, Hydergbad—.SQO 001 Phone no: 020 66112623 Investor Queries:
17][Details of the corporator debtor’s | NotAvailable Email: shares@vimta.com Email: rta@cilsecurities.com Email: investorindia@SKF.com investor.helpdesk@in.mpms.mufg.com
registration status as MSME ] For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp- https://web.in.mpms.mufg.com/helpdesk/Service
R Nllr.t'G R;mt;han.drar: content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical- Securities-30.01.2026.pdf or Reguest.html
esolution Froressiona . -
. . . L can be accessed by scanning the QR code: . iy, i
P Re;:'::t:gflr?‘lsgalc; ;ﬁg‘;‘_‘;g;ﬁi‘;ﬁﬁ2'7'7;;91‘;_(1";/?&:7) Y d A T @ We encourage all eligible investors who have not yet received transferred shares due to earlier
Date : 18-02-2026 F-10, Syndicate Residency, Dr. Thomas First Street, South T e s Al rejections or pending deficiencies to avail themselves of this Special Window and complete the
Place : Chennai Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 i For Vimta Labs Limited transfer process in accordance with the SEBI circular.
A Sd/- For SKF India Limited
Place : Hyderabad o Lol LA g Sujani Vasireddi Sd/-
Date : 17" February 2026 [ - 57 " Company Secretary & Compliance Officer 5 5 Mayuri Kulkarni
ace : Pune
UnItEd F?D?'t:r.aﬂds Date ; 18" February 2026 Company Secretary & Compliance Officer
UnltEd Fﬂﬂdbfands Limited + WONDERELECTRICALS LIMITED Registered Office: Chinchwad, Pune 411033, Maharashtra, India
w GIMN: L319000OL2D08PLE 185174
{Farmerly known as Barbeque-Nalion Hospitalily Limited) wWaHDES Regd. Office: 45, Ground Floor, Okhla Industrisl Estate, PUBLIC NOTICE
CiIN: L55101KAZ006PLCOT 3031 - " Phase-lil, New Delhi-110020 {Regmeres (Fce - Trent Houss: B Bt Piof hodC-6D
Registered & Corporate Office: "Saket Callipolis™, Unit Mo, 601 & 602, 67 Floor, Email; info@wondereleciricals.com; Website: www wonderelectricalz.com; Tel: 011-56053952 E':’ﬁi f;f“ﬂﬁ Lh::h ;Fﬁf :.,E,’ jj
Deddakannall IU'"'-H.'L"E. Varthur Hobli, Sﬂfiaﬂﬁf Road, BEI"IQE'IJI"U - 560035, NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION i ool 5 o the incerrenioned seairtes of

: ey . {2 Conpny has  aase e ot/ misplacedi and e
- . Kamatala, Inrha._TEI. M. 915':!_5?” 34900, NOTICE Is hareby given thal pursuand o Secton 110 read with Section 108 of the Cormpanias Acl r.rrt'arfs, ! e ] s "mm; i s fhave
E-mail: compliancem@barbequenation.com | Website: www barbeguenation.com 2013 ["the Act™) and afher applicable provisions, if any, of the Act and Rube 20 and Rute 22 of the | {ped he Corpary 1o e diplere sntiene

Companies (Management and Adminisirabion) Rulus, 2014 ("Rules”), Regulation 44 of the Securties iH ““rﬂﬂ“*ﬂ'ﬁ’#“”:ﬁ o bhe s KAJARIA CERAMIC S I IMITED
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION and Exchange Board of India {Listng Obligations and Disclesure Requirements) Regulations. 2015 ::;:*:.:;iil.;] e okl l.:.'“, ;r-:r_;;i"
("SEBI Listing Regulations®) and the Secretarial Standard on Ganeral Meebngs Tssuad by the | i e tomsars wl oo 1 5 febicals j
. . r it Insfitute of Company Secretaries of India ("55-2"), as amended from time 1o fime, read with the |  {Wise e mirsim ' .
:‘FI:;I:_IEE;; ::Enm?illﬂnI::;.l::Er.sf:;{:ggLﬁ:jmh:Fﬂ:ﬁsﬁ}ﬂ:htjr::?ﬂﬁiﬁ:w; ;;mq;g Genaral Circular Nos. 142020 dated Apnl 8, 2020, 1712020 dated April 13, 2020, 222020 dated June Fba | Mg (Gndfszourbes] hoof | Distect [CIN' L26924HR1985PLC056150]
ity st ok it : ; 15, 2020, 33/ 5020 dated September 23, 20020, 302020 dated December 37, 2020, 10/2021 dated Jung o hoaE) §hDaile o W i . - i
Lompany”) in accordance with the provisions of Sections 108 and 110 of the Companies 73, znz1,ze.-2hmasm Decamber 8, 2031, 0212022 dated May 5, 2022, 1112022 dated Decamber 28. [ Deen | Eqily | ap | 24001 Registered Office: SF-11, Second Floor, IMD Regent Plaza, Mehrauli Gurgaon Road,

Act, 2013, read with Rules 20 and 22 of the Companies (Management and Admindstration) 2027 and General Circular No. 9/2023 dated 25t0 September, 2023, Circular No: 0912024 dated 5k | Bhatia | Butieach | % | i Vlllage Slkanderpur GhOSl, Gurgaon, Haryana-122001, Phone +91-124-4081281
Rules, 2014 and any oher applicatde provisions of the Companies Act, 2013 and harules | | Seplamber 19, 2024 and General Circulat No O%2025 dated Seplember 22, 2025 issued by the | 170 Mrsalas WINH  Jew Bicls Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
made thareunder (collectively relamed 10 as “the Acl”) (including any statutory Minisiry of Corporate Affairs ("MCA™) [hers inafte_r n;nlleq'.iur_ew referrad o s "MCA Circufars™), for Math Road. N Delhi- 110044

madification{s) or re-enactment{s) theresf, for the time being in force), Regulation 44 of the Ihe approval of the Mambers of Wonder Electricals Limited ("Company”} through Postal Ballot athura koad, INew Lelhi-

Securities and Exchange Board of India {Listing Obligations and Disclesure Requirements) by voting through elecironic means ("remote &-voling”) on the Special Resolutions set out heseinaftar Phone: +91-11-26946409, Fax: +91-11-26946407

Regulations, 2015 [hereinafter referred 10 as “the SEBI (LODR) Regulations”], the | | Sr.no | Description of Resolution | Type of Resolution Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com
Secratanial Standard on Ganeral Meetings (hareinaller referred 10 a5 “55-27) Issued by (e 1 Appﬂ-lntnentnf !.Ir Alu] hll.'r.ai (DIN: 01391029) as an Ind:pend&nt Special Resolufion

Institute af Company Secretaries of India, each as amended, and in accondance with the Director of the company NOTICE

guidelings prescribed by the Minisiry of Corporats: Affairs for conduecting general . i i . . .

i . The said Notice is-also available on- the website of the Compeny. www. wondereleciricals.com the
megtingstransacting ftems thiough Postal Ballot by e-Vofing, vide Genaral Circular Nos, relevant seclion of the weabsite of BSE Limiled ["BSE™) wﬂw.gseir|dli.cum and Mabonal Stock
14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, and subsequent circulars | | Eychange of India Limited ("NSE"): www.nseindia.com on which the Equity Shares of the Company
issped in this regard, incleding the |atest ong, 03/2025 dated September 22, 2025 are listed and on the website of National Securities Depository Limited (NSDL): www.evating.nsdl.com
(hereinafier referred to @s “the MCA Circufars"). and any other applicabie laws, rufes, In compliance with the MCA Circulars, the Company has sent this Motice on Tuesday, 17th February
ragulations, circulars and notifications issued by any statuloryrequlatory authoitias 2026 anly in electronke larm to lhose Members whosa names appear in the Register of Membars/Lst
(inchuding any statulory modification(s) or fe-enactmentis) thareo!, for the time being n of Beneficial Owners ag received from KFin Technologies Limited, the Company's Registrar and
furce), that the following Special Business are proposed to be transacted through Postal 7:11’-‘5“!' Agent T'HT'_“"#' D:Pﬂi';':';':“ e Ffd?gﬁ:ﬁﬂfi _113- EUPEEI_'I:":_“"'DQ '1[_319'5 ard "Fh'::ﬂ" tE""?l"

: N g A pddrassas are registered with the Companyi J sitory Participants {in case of electronic
B g O MO DR sm ey {8 ) shareholding) or -.Eh:w will registar their errﬁla.ul _;I.a-:rass in F;:.nrd}zlmm wilh tha procass oullined in this

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to the SEBI’s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby
informed that a Special Window is opened for a period of one year from February 5, 2026 to
February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares.

The Special Window is available for transfer and demat of physical shares which were

Motice: Tha voling rights of the Members shall be in propoion to their share of (he paid-up eguily share

Satr et the CULOH 0l 1. Friday; Febeuary 13, 2028 sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer
“..-l F'I.rﬂl:lhﬂ'lllﬂ'rﬂhlshﬁﬁl m'nr_ Cpi 2 Mpany as on fhg LU Hig., FN i'!ll'l Tu I . . . .
i rhodsiapls The Company has engaged the sérvices ofthe National Securities Deposilory Linited (NSDL} for the requests whlch were submitted earlier and were rejected/returned/not attended to due to
1 | Re-pricing of Employes Stock Options granted dufing the Special purpose of praviding ramale e-voling 1ac:ihl}- o its members and the communication of the assant or deficiency in the documents/process/ or otherwise.
| financial year 2023-24 under the “Barbegue Nation Hospitality Resolution E"sw" N A, O S e g e For clarity with dt licability of this Special Window to t fer deed ted
| Limited— Employae Stock Option Plan 2015° wittthe Tha remote e-voling penod commences from 9.00 a.m. (IST) on Wednesday, February 18, 2026, or clarity with regard to applicability of this Special Window to transfer deed(s) execute
eI ' ' and ends at 5.00 p.m. (IST) on Thursday, March 18, 2026 The remole e-woling maosule shall be ' before April 1, 2019, below matrix may be referred:
| revisad Viesting Period. dizabled by NSDL for voting thereafier and Sharehokders will nol be allowed o vobe elacirondcally A - p ’ ’ Y
2 | Re-pricing of Employes Stock Options granied during the Spechl beyond the said date and fime. Dunng this period, Shareholders of the Company holding shares i y ! L o o .
- . odged for transfer before Is the original share Whether eligible to lodge in
| financial vears 2023-24 and 2024-25 under e *BarbequeNation | Resolution demaarialized form, as on the Cut-off date, Le., Friday, Fabruary 13, 2026, may cast thair vota by ' . g : : g : g . g
| Hospitality Limited - Employee Stock Option Plan 2022 remole e-vobing on the resolubons speciied in the Nolice ; April 1, 2019? certificate available? the Special Window?
| i e revised Vesting Pariod The Board has appointed Ms. Rubina Yohra,-Prackeing Company Secrefary (Membership ne, FG3 n- 1 No - It is fresh Tod ¢ Y Y
i i O L Ll 82771 proprielar 3l Mis. Rubina Vohra & Associales, Company Secrataries a8 Sorulinizer lo scrubnize : : 0 - 1t 1S Iresh lodgemen es €s
3 | Modification of the *Barbeque Nation Haspitality Special tha remote a-weting-and e-voling process, ina fair and transparent manner. i Yes - It was rejected/ Yes Yes
| Limited - Employee Stock Option Plan 20157 Rasofution The Scrutinizar will submit his report to the Chairman of he Company, ar any person authorized by | | returned earlier
| e ; i . him upon compéetion of the scruting of the voies cast through remote e-vofing. The resulis of the Postal ' | g
4 ! M.ﬂl:.llhl:aﬂl:lnﬂftﬂﬂ Eﬂmﬂqueﬂmmspﬁ?"w Ep&:lalu Baliol will be announced on or befare Saturday, March 21, 2026, The said resulls aleng with the N 2 Yes No No
| Limited - Employze Stock Option Plan 2022 Resolution Scrutinizer's Report would be intimated to BSE Limited and National Stock Exchange of India Limited, r ,q 3
where the Equily Shares of the Company are lisled. The resulls wil atso be upleaded on the Company's — 3 No No No
In compliance with the applicable provisions of the Act and the rules made thereunder, the webzie r'iWﬁ'.W?ﬂﬁ.’ﬂEEUlEﬂH.ﬂDm and on the website of Mational Securifies Depository Limited U. £
MCA Circutars, and the SEBI (LODR) Regulations, as amended, tha Postal Baliot hiotic | | MSDLY) htip-fiwww svating.nsdl.com! : ' Kindly note that request(s) which are accompanied by original share certificate(s) alongwith
{hereinafter referred to as “the MNatice”) along with explanatory statement setting ouf the In case of any quenies, you may refer the Frequently Asked Cuesbons (FAGS) for Shareholders: and - Zi ! . . . .
rrsatiertal facts has bean sert anly through electrone mode 1o a8 those Sharehalders whose e-Vieling user manual for Sharaholders avallable al the download section of www.avoting nsdl.com B transfer deed(s) and other supporting documents will only be considered under the Special
; o alagt ! 1 Shareholdes s i ; ] 2 :
emall addrasses are raglslered with the Company:Depositaries/Depositary Parlicipants as or.call on 022 - 4686 7000 and 22 - 2409 7000 or send a request al evoling@@insdi.cosn m ! §' : Window.
on the cut-off date, i.e., Friday, Fabruasy 13, 2026. The dispatch of Notice through amail has For Mis Wonder Electricals U"'"';:: i T 1 of this Special Wind 1 tact to the C s Rewist 4T f
bean completed on February 17, 2026, The Notica is available on the Company's websiteat | | o 0 oo Bl i T xm O avall of this special Wihdow, please contact 1o the Lompany's Registral and 1 ransier
www barbequenation com. and websites of Stock Exchanges where shares of the | | paye-17,02.2026 Company Secretary & Compliance Officer _ l"'" i Agent (‘RTA’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor,
Comgary are listed, Le., BSE Limiled (BSE) and National Stock Exchange ol ndia Limited ;ﬁ'

Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the

(NSE) al www. hsgindsa.cam and Waw.nsainda. com, respechively, and is dlso availatie on ) , . ) .. . .
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special-

the website of Canfral Depository Services (India) Limited (hereinater refarred 1o as

i [
“CDSL " e-Voting Agancy”) at www evelingindsa.com IMPORTANT window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792
In accordance with the CA Circulars, the Company i providing the facsy 1o ks Members -Wl'l Ist s taken i of o .
toy aercise their right to vote on tha propased rasalutions orily by alaciranic means (rermote Im;;|:“;5:' gk pgm.mhlupmmmludv Shareholders of the Company are also requested to update KYC details including PAN,
B-Vating). No physical pastal baflol farms or pre-paid busingss feply envelopes have been Ity conlenta, The ladien Ex press (P) Email ID, Address, Mobile No. and Bank Account details with the Depository Participant(s)
disgatched to the Members, 'L:n'ntnd cannot ba held responsible for . . . . .
Th Shardbioldes ari harsiy irforriad idk | such contents, nor for any loss or dsmage [If shares are held in de-mat' form] or with the RTA [if sha1.’e§ are he'Id in physical form], to
1. The Carpany has provided an e-Voling facsity 1o the Shareholders to cast thalr votes | Incurred as a resull of transactions with ensure ease of communication and seamless payment of dividend (if any). Shareholders of

{:umpamﬂa associabons of individesls

electronically on the resolutions set forth in the Notice. For this purpose, the Gompany  dverlising in its newspapers of the Company holding shares in physical form are requested to demat their shares by
e A A T i .  Eubcations. | We- thersfors mecanumen submitting share certificate of face value of Re. 1/- to their Depository Participant(s).
2 Members whose names are recorded in the register of members / register of beneficial | that readers make necessary inquiries

owners maintained by the Depositones as an the cut-off date, |.e., Fnday, February 13, I before sanding any monies or enbening For Kajaria Ceramics Limited
2026 are elipitde to cast vole only through remote e-Voting. The vating rights af '"ml'f’ afresments Wmm“m i Sd/-
Bhareholders for e-vioteg shall be in proportion 10 the shares hefd by them in he paid-up . Elt_"r mi!nﬂmqnig'[:unever ﬂl:g T;ﬂ E'; .

equity share capital of the Company as on the cut-off dale. Any person wha is nota | ottars are not acceptsd in response 1o bosx Place: New Delhi Ram Chandra Rawat
sharaholder as an the cit-off date should reat s notice for inlormation purposa only. | number advertisement,” Date: February 17, 2026 COO (A&T) & Company Secretary

3. In case of Memberis) who have not registered their emall addresses with the
Company'Deposstiory) Depository Parficipant, they may register'update thesr email
addresses by contacling their respective Depository Particlpants

4. The e-voling period will commence on Wednesday, February 18, 2026, at 300 &M
(15T ) amd conclude on Thursday, March 19, 5026 at5:00 PM. (15T}, The e-yvoting shall

ot be allowed bevond the said date and time. The g-voting madule shaf be disabled by \

COSL for voling thereafter. Once the vote an the resolutions i cast by the shaseholder, "t'.ﬁ

such sharehalder shall nof be allowed tomaodify it subsequently. R
9. The Members who-asa eligible to wote and have not received the Notice, can get a copy of '_2' Exiinss

{he Postal Ballot Notice by writing an email to the Company Secretary of the Company at zf e

compliancesbarbequenation.com.

G. The Board of Dérectors of the Company have appointed 81r. Parameshwar G. Bhat
Practising Company Secretary (M, No.. FABE0; C.F No:11004}, as a Scrutinizer for
conducting the Postal Ballot e-vating procass in g fair and iransparent manner,

The resuits of Postal Ballof shall be declared on or before Sunday, March 22, 2026, The

postal ballot results abong with the Scrufinizer's Report shall be placed on the Company's
wabsie at www barbeguenation.com and on the website of COSL immediately after
declaration and shall fso be submittedto B3E and NSE.

8. TheResolubons, if approved and passed with reguisite majorty, shall be deemed fo have
been passad on the last date of e-voling, i.e.; Thursday, March 19, 2026,

For detailed minrmation regarding e-voling, please refer 1o the Postal Balied Notice, F you

have any queries, doubls, or issues refated to g-voling, kindly refer fn the Freguantly Askad

OuestEons (FADs) and the user maneal for Shareholders on how to castyowr viies, available

& wwew evotingindia com or write an email 1o halpdesk evedingi@caslindia.com or caf on

1800-21-05911.

Al grievances connected with the g-votng facility may be-addressad fo Br. Rakesh Dahi,
o Manages, Cenfral Depository Servces (India) Limited, A Wing, 25th Floor, Marzthon
Futurex, Mafatkal M3l Compoends, N M Joshi Barg, Lower Farel (East), Mumbai — 400013,

r;':aa;;-rgﬂ‘r;él?nﬁiaw send anamail to hefndesk, evotmgiarcdsBndia.com or call tofl free no. ‘h".',} FI NA N CIAL EXP RESS

Road to Lead

==l

By order of the Beard
For United Foodbrands Limited
[Formerly knawn as Barbeque-Nation Hospetadity Limited)

; Sdy/-
Place; Bengakurl :
Diata: February 17. 2026 Chiaf Fi::;::i: E:IIE::

epaper.financialexprm;mn‘. .
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
operating in commercial and residential interior design services having registered office at Plot No.
B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil Nadu - 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ﬁlé_ RELEVANT PARTICULARS
1. |IName of the corporate debtor along with | DishaInfraspace Solutions Private Limited

PAN&CIN (INCIRP)

CIN: U45402TN2007PTC063761
PAN:AACCD6366R

Plot No. B4 / 37, CMDA's Industrial Complex,
Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram,
Tamil Nadu-603 209

2. |Address of the registered office

URL of website NotAvailable

oo

|Details of place where majority of fixed | NotApplicable

assets are located

o

Installed capacity of main products/ | NotApplicable
services
6. [Quantity and value of main products/ | NIL

services soldin last financial year

"|Number of employees/ workmen NIL
Further details including last available | Canbe sought by writing an email to the RP at

financial statements (with schedules) of | ip.displ@gmail.com
two years, lists of creditors are available at
URL:

o ~|

9. |Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at

Can be sought by writing an email to the RP at
ip.displ@gmail.com

URL:

10{Last date for receipt of expression of | 5thMarch,2026
interest

11[Date of issue of provisional list of | 9thMarch,2026
prospective resolution applicants

12]Last date for submission of objections to | 12th March,2026
provisional list

13)Date of issue of final list of prospective | 15th March,2026
resolution applicants

14Date of issue of information memorandum, | 16th March,2026

evaluation matrix and request for resolution

|plans to prospective resolution applicants
15)Last date for submission of resolution plans

16)Process email id to submit Expression of
Interest

16th April, 2026
ip.displ@gmail.com

17|[Details of the corporator debtor’s
registration status as MSME.]

NotAvailable

Mr. G Ramchandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: 1BBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street, South
Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date : 18-02-2026
Place : Chennai

United Foodbrands

Unit.ecl ;Tnndl;rancls Limited

{Formery known a5 Barbegue-Mation Hospitality Limited)
CIN: L55101 KAZ006PLCO7 3031
Registered & Corporate Office: “Saket Callipolis™, Unit Mo, 607 & 602, 6" Foor,
Doddakannalli Villzage, Varthur Holbdi; Sarjapur Road, Bengaluru - 560035,
Karnataka, India, Tel. Bo.: +9180 69134900;
E-mail; compliance@barbequenation.com | Website: www. barbequanation.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Wodlce s heraby given to the Sharehobders'Mambers of Uniied Foodbrands - Limied
(Formerly known &5 Barbegue-MNation Hozpitality Limited) (hereinafter referred 1o-as “the
Company”] in-accordance with the provisions of Ssctions- 108 and 110 0f the Companies
Act, 2003, read with Rules 20 and 22 of the Companies {(Management and Administration)
Rules, 2014 and any ather apphicabla prowvisions of the Companéss Act, 2013 and the rules
mada hereander (collectivesy relarred 1o-as “the Act’) (including &ny sklulory

VIMTA LABS LIMITED
CIN: L24110TG1990PLCO11977

Vimta’

DOriven by Quality, Ingpired by Sciesca,

Registered Office: 142, IDA, Phase II, Cherlapally,
Hyderabad — 500051, Telangana, India.

Tel:- +91 40 2726 4141; Fax: +91 40 2726 3657
E-Mail: shares@vimta.com, Website: www.vimta.com

NOTICE TO SHAREHOLDERS

(“SEBI Circular”).

Company") priorto 01% April 2019 and:
a) hadnotlodged the shares for transfer; or

deficiencies in documentation.

Applicability of the Special Window

may refer to the matrix provided below.

Special Window for Transfer and Dematerialisation of Physical Shares
A Special Window for transfer and dematerialisation (demat) of physical shares will remain open till 04" February

2027 in terms of SEBI Circular No. H0/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January 2026

This facility is available to those investors who had purchased physical shares of “Vimta Labs Limited” ("the

b) had lodged the shares for transfer, but the same were rejected, returned or not attended to due to

For clarity regarding the applicability of this window to transfer deeds executed prior to 01% April 2019, investors

Lodged for transfer hefore
01" April 2019?

Is the Original Share Certificate
Available with the Investor?

Whether Eligible to lodge in the
current window?

No - itis fresh lodgement Yes Yes (Subject to conditions stated
Yes, but rejected/ returned earlier Yes in the SEBI Circular)

Yes, was lodged No No

No, was not lodged No No

supporting documents will be considered under the Special Window.

Request(s) which will not be considered in this window:
>  Casesinvolving disputes between the transferor and the transferee
»  Securities which have been transferred to the [EPF

Secretarial Department

141/2& 142, DA, Phase I
Cherlapally, Hyderabad —500 051
Email: shares@vimta.com

Chirag Ali Lane

Kindly note that only request(s) which are accompanied by original share certificate(s), transfer deed(s) and other

Investors wishing to avail of this Special Window or any Queries may contact the Company or Registrar and

Transfer Agent.
Company: Registrar and Share Transfer Agents:
Vimta Labs Limited CIL Securities Limited

214, Raghava Ratna Towers

Abids, Hyderabad —500 001
Email: rta@cilsecurities.com

For further details, investors may refer to the SEBI Circular available at: https://vimta.com/wp-

content/uploads/Special-Window-for-Transfer-and-Dematerialisation- of-Physical-Securities-30.01.2026.pdf or

canbe accessed by scanning the QR code : B _ @

Place : Hyderabad .
Date : 17" February 2026 [=

For Vimta Labs Limited

Company Secretary & Compliance Officer

Sd/-
Sujani Vasireddi

WONDER ELECTRICALS LIMITED
CIN: L313000L2009PLC 185174
Regd. Office: 45, Ground Flaor, Okhia Induziral Estala,
Phase-1l1. New Delhi-110020
Email; infe@wonderelectricals.com; Website: www wonderslecincals.com; Tel: 011-Ba056852

W

WONDER

HOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

NOTICE is herety gaen thal pursuant to-Section 130 read with Section 108 of the Companiés Acl
13 ["the Act™) and oiher applicable provisians, il any, ol the Act and Bale 20 and Rule 22 of the
Companies (Managemanl and Administratian) Rules, 2014 ("Rules™), Requlalion 44 of the Sacurites
gnd Exchangs Board of India (Lisling Obligalians and Disclosure Reguiraments) Regulations, 2015
["SEBI Listing Regulations") and the 3ecretanal Slandard on Geperal Masfings issuad by fhe
Institute of Company Secretaries of India {"55-2"), a5 amended from time to fima, read wiih fhe
Ganeral Gircutar Nos, 1472030 dated April 5, 2020, 172020 dated Aprd 13, 2030, 227020 dated June
15, 2020, 332020 dxled September 28, 2030, 3912020 dated Dacember 31, 2030, 10i2021 datad June
23, 5021, 2002021 daled Decembar 8, 2021, (272022 dated May 5, 2022, 11/2022 dated Dacamber 28,
J022 and Ganeral Girsular Mo, 202023 dated 25lh Saptembar, 2023, Circular Mo, #2128 daled
Septembar 18 2024 -and General Coroular No 0372025 deied September 22, 2025 issuad by the
Miréstry of Corporate Affairs ["MCA") (herainafier colleciively raferad to a5 "MCA Circulars™, for
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SKF India Limited

CIN: L29130PN1961PLC213113

Registered Office: Chinchwad, Pune, Maharashtra, India, 411033
Tel: +91 (20} 6611 2500 | E-mail: investorindia@SKF.com
Website: httpsfwww.skl com/infinvestorsfski-india-ltd

Al

NOTICE WITH RESPECT TO SPECIAL WINDOW
FOR RE-LODGMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Motice is hereby given that the Securities and Exchange Board of India {SEBI), through its circular

SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2™ july 2025 and HO/38/13/1

1(2)2026-MIRSD-

POD/ 1/3750/2026 dated 30" January 2026, has introduced a Special Window for the re-lodgment of
transfer requests of physical shares, This initiative is intended to facilitate genuine investors in securing
ownershipof shares previously submitted for transfer but rejected or returned due to deficiencies.

Eligibility:

Investors who had submitted transfer requests for physical shares prior to 01" April 2019 (the date
from which SEBI discantinued transfer of shares in physical form), and whose requests were rejected or

returned due to deficiencies, are now eligible tore-lodge such reguests.
Special Window Period:
From 05" February 2026 to 04" February 2027 (1 year)

Eligible shareholders are invited to re-lodge their earlier transfer reguests along with necessary

documents during the above window. Please note that:
* Re-lodged securities will be transferred only in dematerialized (demat) form.

« Reguests must be submitted to the Company or its Registrar & Transfer Agent (RTA) at the

addresses below.,

* Transferwill be processed only upon successful verification and compliance with SEBI guidelines.

Investors may send the documents to the Company or RTA on any of the address given

below:

SKF India Limited
To
Mayuri Kulkarni

Company Secretary & Compliance Officer
Address: SKF india Limited, Chinchwad,
Pune 411 033, Maharashtra, India.

Phone no: 020 66112623

Email: investorindia@SKE.com

{Unit: SKF India Limited)

Vikhroli West, Mumbal =400 083
Tel No;; +91 810 811 8434
Investor Queries:

_Request.html

MUFG Intime India Private Limited
y {Farmerly Link Intime India Private Limited)

C-101, 17 Floor, 247 Park, Lal Bahadur Shastri Marg,

investor.helpdesk@in.mpms.mufg.com
https://web.in.mpms.mufg.com/helpdesk/Service

We encourage all eligible investors who have not yet received transferred shares due to earlier
rejections-or pending deficiencies to avail themselves of this Special Window and complete the

transfer processin accordance with the SEBI circular.

For SKF India Limited

Place : Pune
Date : 18" February 2026

Registered Office; Chinchwad, Pune 411033, Maharashira, India

Sd/-
Mayuri Kulkarni

Company Secretary & Compliance Officer

Fobg | Mara |Frdofeacares] Raol

[minciva
W e e L

ibaae jreanis e

L] Devin Enty 5 -
065 | fbalin | Rt cect | %Y | 6340

o Mores Doz (BRI S

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PL.C056150]

Registered Office: SF-11, Second Floor, JIMD Regent Plaza, Mehrauli Gurgaon Road,
Village Sikanderpur Ghosi, Gurgaon, Haryana-122001, Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,

Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407
Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com

NOTICE

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to the SEBI’s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, the Shareholders of Kajaria Ceramics Limited (‘Company’) are hereby
informed that a Special Window is opened for a period of one year from February 5, 2026 to
February 4, 2027 to facilitate transfer and dematerialization (‘demat’) of physical shares.

the approval of the Members of Wonder Electricals Limitad ["Company”) through Postal Ballot

madificatian(s) or re-enactmant(s) thereol, lor the tirme baing in farce), Regulation 44 of the . /
by valing theaugh eleclionss means (“remele.g-voling™) on the Special Resolulions gel tul hifainalter

Securities and Exchange Ecard of India {Listng Obligations and dsclosure Requirgrments)
Regulations, 2015 [heremalier. referred to as “the SEBI (LDDR) Reguiations™], ihe
Secretanial Siandard on General Mestings (hereinafier refarred fooas “53-2")issued by fhe
Instifule of Company Secratanes of India, each a5 amendead, and in accordance. with ihe
piidefines prascribed by the Minstey of Gorporate AMairs for conducting general
megtingsTransacting fems through Postal Ballet by e-vating, vide General Cirgulas Mos.
14/ 3020 dated. Aprd B, 2020, 1772020 dated Apeil 13, 200, -and . subseguent clroulars
issued in ihis regard, including the lakest one, 05/2025 dated September 22, 2025
(hereinafter referred o as “the MCA Circwdars’),-and any oiher applicable laws, rules,
regulations, circulars and nolificabons ssued by any statuforyregulatony. auhorties
finchuding any stabiory modficalion|s) or re-anactmentis) Heref, Tar the fimea bairg in
larca), thal the fefewing Spaecial Busmess are propased [o be Fansacted through Postal
Batied by remote e-Voting process only (“e-Voting "}

St.na | Description of Resolution

Appointment of Mr, Aful Mital (DIN; 01381029 as an Independent
Directar of the company

Type of Resolution
Special Resolution

The said Molice & also avaiable on the website of the Campary. www wonderelecrcals.cam the
relevant section of the website of BSE Limited ["BSE"): www bseindia.com and MNational Siock
Exchange of India Limited ["MEZE"); www nsaindiz.com an which the Equity Shares of the Company
gra listed and on the websits of National Securities Depasitony Limited (NSDL); waw.evoding.nsdl, com
In complance with the MCA Circulars, the Company has sent this Mofice on Tuesday, 17 Februgry
#0126 gnly in electranic form fo those Members whose names appear in the Regester of Members/List
of Beneficial Owners as received from KFin Technologies Limited, the Company's Registrar and
Transier Agent ['RTAT | Deposilones as on Friday, Fabroary 13, 2026 {'Col-04f dale’) and whoze amall
addressas ara registered wilh the Company! RTA/Depesitory Parliclpants (n case of alaclronic
shiarahalding| or who will reqister thair emai addrass in sccordanca with the pracess culimad in s
Nolice. The voling rights of the Members shell ba in praporion 1o their share af ihe paid-up eguty share

The Special Window is available for transfer and demat of physical shares which were

. e tpiab et ek bl sold/purchased prior to April 1, 2019. The Special Window is also available for such transfer
liem | Parliculars of the Business Typeat capetal of the Company as on the Cut-0ff date ie ay, February 13, : : . .
i i This Gompény ha engaged the servioas olhe Natinal Securibes Dapositor Liiitel {NSOL lor tha reque.sts Whlch were submitted earlier and were rejected/returned/not attended to due to
1 Re-pricing of Employee Stock Dptions granted during the | Special purpose of providing remate e-vating facility to its members and the mrrm.mirfﬂmn of the assent or deficiency in the documents/process/ or otherwise.
Rinangial year 2023-24 under the “Barbeque Kation Hospitality Rasalutiar gissent of the Members would only iake place through the remole e-voling system lari i y " F thi Wi f
el Ewaiuw&ﬁ:nnh i AL The remate e-voting periad commencas from 9,00 a.m. (IST) on Wednesday, February 18, 2026, For clarity with regard to applicability of this Special Window to transfer deed(s) executed
' ' and ends at 5.00 p.m. (IST) on Thursday, March 19, 2026, The remole e-vating maduée shadl be before April 1. 2019. below matrix mayv be referred:
revised Visling Perod disatiad by NSDL for voling thereafter ahd Sharehalders will not be allowed lo vote abacironically p ’ ’ Y
2 Re-oricing of Emplovee Steck Options granted during tha | Gppcial beyond the-said dale and fima, During this penad, Shareholders of the Campany holding shares in T o Py .
r|ﬂ3miamm2t521ﬁ4al1ﬂ EI]EF:-EELETI:IM l'IIE"EarI;IIJPqUH Nation i Flg'mlullﬂu dematerialized form, &s on the Cut-off date, ie., Friday, February 13, 2028, may cast Iheir vole by Lodged for transfer before Is the original share Whether eligible to lodge in
Hospitality Limited — Employes Stack Option Plan 2022” remale e-voling on the: rasolubons-specifisd in the Nohcs. April 1, 2019? certificate available? the Special Window?
ithhe ‘I- o \esting Pariad i The Baard-has appointed Ms. Rubina Vohra, Praclicing Company Secrefary (Mambership no. FC3 N It is fresh lod t Y Y
WETEN TN SR TR, B277) propristor at Mis. Rubina Vohra & Associates, Campany Secrataries a5 Scrufinizer ta scrulinize 0 - Itis fresh lodgemen €s es
k! Madification of the *Barbeque Nation Hospitality Special the remabe e-voting and e-votng process, in a falr and ransparent manner Yes - It was rejected/ Yes Yes
Limited — Erngloyee Siock Opthon Plan 2015° | Resalution The Scrubnizar will submit his répor to @8 Chairman of the Company, or any person authorized by returned earlier
1 Madificatioriof the "Barbenss Nation Hosaitality | P kim upon compledion of ihe scrutiny of e woles cast thvough remate e-vobing, The results of the Posial E
s i e A Ballal will be announced on or bifore Saturday, March 21, 2026. Thie sald rezults along wilh the 2 Yes No No
Limited - Ermgloyee Stock Option Plan 2022 Resalution Sorulinizer’s Reparl would ba intimated 1o BSE Limited and Mational Stock Exchange of India Limsed, g
whara the Equity Shares of the Company are listad. The resulls will st ba eploaded on ihe Compam’s E No No [ No
In compliance with the applicatie provisions of the Act and the rules made theraunder, the website www wonderelectricals.com and on 1he websile of National Securities Deposftory Limited -

["NSOL™) htpiwww. evoting. nsdl.com!’

In case of any quenas, you may refer the Frequenily Asked Questons (FAQS) for Shareholders and
g-Votng usar manua for Shaseholders availabie a1 the download seclion of waw evoting, nsdl com
of call on 022 - 4886 T000 and 022 - 2499 000 or send a request at evobing@nzdLco.in,

Far Mis Wonder Electricals Limited

sdi-

Dhruv Kumar Jha

Company Secrefary & Compliance Officer

MCA Cocitars, and the SEBI [LODR) Regulations, as amended, the Pastal Ballal Natice

[heseinafter referred 1o as “ihe Motice™) along with explanatory statément setiling out the

material facts has been sent anly throwgh sfectranic mods to &8 those Sharcholders whose

emad addrasses are registened with the Company/Depositories/Daposiory Participants a5
on the cut=oif date, L., Friday, February 13, 2026, The dispatch of Notics through email has
besn completad on February 17, 2026 The Notice is avalabds on the Company's wabsita at
www barbieguenation.com, and websites al Stock Exchanges whare shares of the

Company are listed, Le., BSE Limited (BSE} and Mational Siock Exchange of India Limited

[N3E] at weww bsaindia.com and wwwnsaindes, com, respectivaly, and is also avaliabla on

the wobsits of Cantral Depository Services (Imfa) Limited (hersnalier rélorrad b a5

"COEL eMoting Agency™ | 8t wyew elvatingindia.com,

In accardanck with 1he MGA Circulars, the Company i prasiding e Tacilify ba its Membars

to exercise their rght t0 woie on the proposed resoluticns only by elecironic means remote

e-voling). Mo physical postal ballot forms or pre-paid busingss raply envalopes hava bean
dizpatched 1o 1ha Members,

The Shareholdars ars heraby informed fhat;

1. The Company has provided an e-vating facility 1o the Sharenolders 10 cast their wites
alectronicaly on the resglutions sef forth in the Notice. For thés purpase, the Company
has appainted COEL 1o provide a-Yaking Tacility io the Mambers,

2. Mambers whose names are recorded in 1he register.of memébers |/ register of beneficial
awWners maintained by the Depositories as on the cut-off date, i.a., Friday, February 13,
2026 are aligitle to cast vote only through remote e-oting, The voting nights of
Sharehodders for a-Vating shall ba i proporfion ta the shares hald by them in the paid-up
aguity sfase capdal af ihe Company a8 on e cut-ofl date. Amy persan who i not 4
sharehokfer 2s on the cui-off date shoukd treat this rotice for information perpose onky

4, In caza of Memberis) who have not regsstered thesr email addresses with the L
Gompany/Degository’ Deposidory Participant, they may register/vpdate their emad
arkdressas by contaching thew respective Depository Fartcipants,

4 The e-voling period will commence on Wednesday, Februasy 18, 2026 at 900 A M
(15T} and conclsde on Thursday, Barch 19, 2026 31 5:00 PM. {IST). The a-waling shall
not be allewed beyond the said date and time, The e-voling modle shall be disabled by
CDBL for voling thereatter, Once the Yoie on the resolubions is cast by the shareholder,
g1 h sharahpsder shall nat be-allovwad to modily it subsaguenthy

3. The Membsars who are eligibda 1o vole and hawe not receswed the Notice, can get a copy of

tha Postal Ballot Nofice by writing an amail o the Company Secratary of the Company at

compliancabarbegquanatian.com.

The Board of DEectors of the Company have appeinted Mr Parameshwar G, Bhia,

Practising Company Secretary (M. No: F3360; C.P No:11004), a5 a Scrulinizer for

comducting the Postal Ballot e-vating process in & fair and transparent manner,

7. Tha results of Postal Balfot shall be declared on g¢ beforg Sunay, March 22, 2026 The
posial ballot rasults aleng with the Scrutinizers Beport shall be placed on the Company's
website al www barheguenglion.com and on tha websie of COSL immadiataly aflers
declaration and shall alsa be submitied 1o BEE and RSE.

4. The Resoludions, if approved and passad with requisite majority, shall s deamed to have
neon passed oa thi tash date of e-vating, e, Thorsday, March 19, 2036

Far detziiad information ragarding a-woding, please refer ko the Postal Ballat Notice, | you

Faws any queries, daubls, of issues ridated to a-vating, kirdly reler 1o the Frequandly Asked

Questions (FARs) and the uzarmanwalior Shareholders on how b cast your votes, availzble

al www.evolinpindia com or wride an email to hetpdesk evolinpEredslinga.com or call on

{800-21-09911

Al grigvances connected with the e-voling facilifty may be addrassed 1o Mr Rakesh Dalvi,

Zr. Manager, Gentral Depository Sardces (India) Umited, & Wing, 25th Faoar, Marathon

Futurex, Mafailal M8 Compounds, N M Joshi Marg, Lower Parel (East), Mumbal - 400013,

Maharashira, India, ar semd an emad [ balpdesk avabmgecdsBndia com or cal [l reano

{800-21-09911.

Kindly note that request(s) which are accompanied by original share certificate(s) alongwith
transfer deed(s) and other supporting documents will only be considered under the Special
Window.

To avail of this Special Window, please contact to the Company’s Registrar and Transfer
Agent (‘RTA”’) i.e. MCS Share Transfer Agent Limited at 179-180, DSIDC Shed, 3rd Floor,
Okhla Industrial Area, Phase-1, New Delhi -110020. For further details, please refer the
above said SEBI’s circular available at https://www.kajariaceramics.com/storage/pdf/ special-
window-for-transfer-and-dematerialisation-of-physical-securities-31jan26. pdf?t=1770966792

Place: New Dalhi
Date; 17.02. 2024

Whilst care is taken prior to scceptance of
advartising copy, it & nol possible 1o verily
its contents, The Indian Express (P)
Limited cannot ba held responsible lor
such conlents, nor {or any loss or demage
incorred ag & resull of transactions with
companies, associations or indwvidusls
advertising in its newspapers or
Fublications. We therefore recommend
that readers maks necessary inguiries
bafore sending any monies or entering
into any agreements with advertisers or
oiferwise -achng on &n advertisemant m
any  manner whatsodver, Registerod
lottars are not acceptad in responss o box
number adwertisemant.”

Shareholders of the Company are also requested to update KYC details including PAN,
Email ID, Address, Mobile No. and Bank Account details with the Depository Participant(s)
[If shares are held in demat form] or with the RTA [if shares are held in physical form], to
ensure ease of communication and seamless payment of dividend (if any). Shareholders of
the Company holding shares in physical form are requested to demat their shares by
submitting share certificate of face value of Re. 1/- to their Depository Participant(s).

For Kajaria Ceramics Limited

Sd/-

Ram Chandra Rawat

COO (A&T) & Company Secretary

Place: New Delhi
Date: February 17, 2026
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Read to Lead

By order ol 1he Board
For United Foodbrands Limiled
(Formedty known as Barbeque-Nation Hospitatty Limited)

adf-
Amif W Belala
Chaaf Financaal Officer

Place: Bengaluru
Date: February 17, 2026
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